
                                    

Tezpur PS Case No-1151 of 2021 

GR Case No-1891 of 2021 

U/S-21(a) NDPS Act 

 
ORDER 

13.08.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-10.08.2021 

regrading zimma of VIVO Mobile Handset is received today 

from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Bhargab Borbora, I/C of Borghat Police Outpost under 

Tezpur PS, it disclosed that he had seized one VIVO Mobile 

Hnadset vide IMEI No-862222848148099/81 along with 

phone No-9707486901 in connection with this case and 

the aforesaid mobile handset belongs to the petitioner, 

named, Mr. Abul Kasem and the same is not required for 

further investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized VIVO Mobile Hnadset 

vide IMEI No-862222848148099/81 along with phone No-

9707486901 as mentioned in Petition No-478/2021 filed by 

the petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized mobile handset in favour of 

petitioner, named, Mr. Abul Kasem after proper verification 

of his identities and also after proper verification of the 

valid documents of the said handset.     

The I/O shall obtain a PR bond of Rs. 20,000/- (Rupees 

Twenty Thousand) from the petitioner on condition that:- 

(i) The petitioner shall produce the said mobile 

handset before the I/O or Court as and 

when directed; 



                                    

13.08.2021   

(ii) No unlawful use of the said mobile handset 

in question shall be made and no alteration 

in the same shall be made except making 

necessary repair.  

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation of this case and also the 

petitioner shall not sale the said mobile until disposal of 

the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Abul Kasem stands disposed of.     

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1429 of 2021 
GR Case No-2346 of 2021 

U/S-376/392/323/294/34 of IPC R/W Sec-67 of I.T. Act, 
2000 

 
ORDER 

11.08.2021 

Case record put up today along with petition bearing No. 

483/2021 filed by the petitioner, named, Matiash Bhengra 

praying for zimma of one Samsung A 213 mobile handset 

bearing IMEI-1:-355368112608484 and IMEI-2:- 

355369112608484 which was seized in connection with 

this case.  

Heard both sides and perused the report carefully.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile handset and whether the same is 

required for further investigation or not in this case. 

Let a copy of this order along with the petition be 

transmitted to the I.O concerned.        

Fixing 16.08.2021 for report of ownership.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1049 of 2021 
GR Case No-1723 of 2021 
U/S-457/342/392 of IPC 

 
ORDER    

11.08.2021 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated-

05.08.2021 in respect of seized vehicle bearing 

Regd. No-AS-12/P-3126 (Maruti Celerio VXI), 

Chassis No-MA3ETDE1S00295612 and Engine No-

K10BN1947452 and one VIVO Mobile phone 

bearing SIM No-7035921283 (Marked as MR No-

129/21) which was seized in connection with this 

case is received today.  

Heard both sides and perused the report carefully.  

It disclosed from the report submitted by the I/O SI 

Tilak Ch. Teron of Tezpur PS that ASI Anup Katoki 

(Former I/O) had seized the above-named mobile 

phone from the possession of the petitioner in 

connection with this case. It is also stated that the 

accused was used the said mobile phone during the 

time of occurrence and the petitioner also could not 

provide any legal documents regarding the 

ownership of the said seized mobile phone. It is 

also stated that the petitioner can also damage the 

evidence or data of mobile and therefore, the said 

mobile phone is required for further investigation. 

Therefore, the I/O prayed not to give zimma of the 

mobile phone to the petitioner at this stage.  

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  



                                    

11.08.2021  

Further, on perusal of the report submitted today 

by the I/O has categorically mentioned that ASI 

Anup Katoki (Former I/O) had seized the vehicle 

bearing Regd. No-AS-12/P-3126 (Maruti Celerio 

VXI) marked as MR No-129/21 from the possession 

of the petitioner in connection with this case and 

the vehicle belongs to the petitioner, named, Md. 

Jakir Hussain and the aforesaid vehicle is not 

required for further investigation of this case.   

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

aforesaid seized vehicle bearing Regd. No-AS-12/P-

3126 (Maruti Celerio VXI), Chassis No-

MA3ETDE1S00295612 and Engine No-

K10BN1947452 as mentioned in Petition No-

458/2021 filed by the petitioner is allowed and the 

I/O sets at liberty to hand over the aforesaid seized 

vehicle in favour of petitioner, named, Md. Jakir 

Hussain after proper verification of his identities 

and also after proper verification of the valid 

documents of the said vehicle. Furthermore, the 

prayer of the petitioner regarding the zimma of 

aforesaid mobile phone stands rejected at this 

stage since the I/O needs the said mobile phone 

for further investigation of this case. 

The I/O shall obtain a PR bond of Rs. 10,00,000/- 

(Rupees Ten Lakh) from the petitioner on condition 

that the petitioner shall produce the aforesaid 

seized vehicle whenever asked by the I/O or by the 

Court.   

 



                                    

11.08.2021  

The petitioner shall further co-operate with the I/O 

till the I/O concludes the investigation and also the  

petitioner shall not sale the same until disposal of 

the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Jakir Hussain stands disposed of. 

Accordingly, zimma petition No-458/2021 

stands disposed of.  

Inform all the concerned.  

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

               Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No- 1506 of 2021 
GR Case No-2446 of 2021 
U/S- 406/420/506 of IPC 

 
ORDER 

10.08.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-03.08.2021 

regrading zimma of Good Carrier Truck bearing Regd. No-

HR-61/C-2540, Chassis No-MAT395023FDE03486, Engine 

No-51D84223425 is received today from the I/O 

concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Deep Jyoti Bharali, I/C of Salonibari Police Outpost under 

Tezpur PS, it disclosed that he had seized the aforesaid 

Good Carrier Truck bearing Regd. No-HR-61/C-2540 in 

connection with this case and the aforesaid vehicle is not 

required for further investigation of this case. On perusal 

of the report submitted by the I/O, it also disclosed that 

the actual owner of the said vehicle is Sri Satya Prakash, 

son of Sri Om Prakash, resident of Tahsil 

Agampur/Mahabatpur of Mandi Adampur police station 

under Hisar district , Harayana, 125001 and the petitioner 

is the driver of the said vehicle.  Therefore, the I/O prayed 

to give zimma of the said vehicle to the registered owner 

or the petitioner, who is the driver of the said vehicle at 

this stage. The petitioner is the driver of the seized vehicle 

as per report of the I/O. I/O further mentioned that zimma 

of the seized vehicle may be given zimma to the petitioner.   

Therefore, in the light of aforesaid discussion, considering 

the entire aspects, this court finds zimma of the seized 

vehicle may be given zimma to the original owner or the 

driver.  

     Page Cntd…… 



                                    

10.08.2021  

Since the petitioner was been the actual possession of the 

seized vehicle at the time of seizure and I/O also 

mentioned that zimma of seized vehicle may be given to 

the owner or driver. Accordingly, zimma of aforesaid 

seized vehicle bearing Regd. No-HR-61/C-2540 may be 

given to the original owner or driver of the vehicle Md. 

Saddam Hussain. Hence, I/O sets at liberty to hand over 

the aforesaid seized vehicle including all the vehicular 

documents in favour of the original owner named Sri Satya 

Prakash or driver of seized vehicle named Md. Saddam 

Hussain after proper verification of identity of original 

owner or the driver. The I/O shall also verify the 

documents of the above-mentioned seized vehicle at the 

time of handing over the zimma of the same.   

The I/O shall obtain a PR bond of Rs. 40,00,000/- (Rupees 

Fourty Lakhs) from the petitioner on condition that the 

original owner or driver of seized vehicle shall produce the 

aforesaid seized vehicle whenever asked by the I/O or by 

the Court.   

The owner of seized vehicle shall further co-operate with 

the I/O till the I/O concludes the investigation and also the 

petitioner shall not sale the same until disposal of the 

case.  

The I/O further forwarded the compliance report before 

this court on or before 17.08.2021. 

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Saddam Hussain stands disposed of.  

Let the original power of attorny along with identities of 

the petitioner be retained with the case record.    

 

        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 



                                    

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

U/S-379 of IPC  
 

ORDER 

08.06.2021  

Ld. Advocate of the petitioners filed hazira. 

In compliance with the Order dated-04.06.2021 today the 

original registered owners, namely, (i) Smt. Simple Tiwari 

of vehicle bearing Regd. No. UP-78/CT-5746 and (ii) Sri 

Suraj Kumar Gupta of vehicle bearing Regd. No-UP-78/CN-

3277 were present during the time of virtual hearing.  

Heard both the sides at a length. The I/O in compliance 

with Order dated-04.06.2021 submitted a report stating 

that he has consulted with the registered owners of the 

seized truck bearing Registration Nos- UP-78/CT-5746 and 

UP-78/CN-3277, namely, Sri Suraj Kumar Gupta, S/O:- Sri 

Lalman Gupta of Shastri Nagar, Dist-Kanpur, Uttar Pradesh 

and Mrs. Simple Tiwari, W/O:- Abhat Tiwari of Ashok 

Nagar, Dist:- Sonitpur respectively over phone and after 

consulting with them it is learnt that the owner of the 

seized truck bearing Regd. No-UP-78/CN-3277 has given 

power of attorney to its driver namely, Sri Ram Chandra 

Yadav, son of M.B. Yadav, village Karamdaspur under 

Jaisingpur PS, Sutanpur, Uttar Pradesh and the owner of 

the seized truck bearing Regd. No-UP-78/CT-5746 has 

been given power of attorney to its driver namely, Udal 

Kumar son of Sri Ram Lal of village Harisinghdev 

Kapurwa,PS:- Kanpur under Kanpur district, Uttar Pradesh. 

Further, he had also verified the identities of the drivers of 

both the seized trucks and collected the driving licenses of 

the driver and from the driving license it comes to learnt 

that the identity of the driver of the truck bearing Regd, 

No- UP-78/CN-3277 is Ram Chandra Yadav, son of M.B.  



                                    

08.06.2021  

Yadav, village Karamdaspur under Jaisingpur PS, Sutanpur, 

Uttar Pradesh and the identity of the driver of the vehicle 

bearing Regd. No-UP-78/CT-5746 is Udal Kumar, son of Sri 

Ram Lal of village Harisinghdev Kapurwa, PS:-Kanpur 

under Kanpur district, Uttar Pradesh.     

The Ld. Advocate of the petitioners submitted the original 

Power of Attornies executed by the registered owners of 

vehicle bearing Regd. No-UP-78/CT-5746 named Smt. 

Simple Tiwari infavour of Udal Kumar, son of Sri Ram Lal 

of village Harisinghdev Kapurwa, PS:-Kanpur under Kanpur 

district, Uttar Pradesh and Sri Suraj Kumar Gupta 

registered owner of vehicle bearing Regd. No- UP-78/CN-

3277 in favour of Ram Chandra Yadav, son of M.B. Yadav, 

village Karamdaspur under Jaisingpur PS, Sutanpur, Uttar 

Pradesh. Both the attorney holders, namely, Udal Kumar 

and Ram Chandra Yadav are been duly authorized by the 

registered owners namely, Smt. Simple Tiwari and Sri 

Suraj Kumar Gupta as disclosed after having the virtual 

hearing. The original power of attornies identified by the 

Investigating Officer named SI Cheni Ram Deka of Borghat 

Police Outpost under Tezpur PS by way of submitting a 

detail form of report.   

On meticulous perusal of the entire case record it disclosed 

that the vehicles bearing Regd. No- UP-78/CN-3277 and 

UP-78/CT-5746 were been duly seized by the I/O vide MR 

No-87/21 from Udal Kumar and Ram Chandra Yadav. 

Hence, it is seen that the alleged seized vehicles were 

been seized from the possession of the petitioners, 

namely, Udal Kumar and Ram Chandra Yadav who have 

submitted prayer of zimma of the aforesaid seized vehicles 

on behalf of the original registered owners, namely, Smt. 

Simple Tiwari and Sri Suraj Kumar Gupta and the report of 

the I/O as well as the power of attornies submitted in  
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original categorically disclosed that both the petitioners 

were the actual possessor of the seized vehicles at the 

time of its seizure by the Investigating Officer and now 

they were been duly athorized by the original owners to 

take the zimma of those vehicles from the court. 

Therefore, in the light of aforesaid discussion, considering 

the entire aspects, this court finds sufficient reasonable 

ground upon which prayer of both the petitioners namely, 

Udal Kumar and Ram Chandra Yadav may be allowed. 

Since both the petitioners were been the actual possession 

of the seized vehicles at the time of seizure and they are 

been duly appointed by the original owners to take zimma 

of the seized vehicles, the prayers of the petitioners is 

allowed. Accordingly, the prayer of zimma of aforesaid 

seized vehicles bearing Regd. No- UP-78/CN-3277 and UP-

78/CT-5746 filed by the petitioners, namely, namely, Sri 

Ram Chandra Yadav and Sri Udal Kumar  is allowed and 

the I/O sets at liberty to hand over the aforesaid seized 

vehicles in favour of petitioners, namely, namely, Sri Ram 

Chandra Yadav and Sri Udal Kumar after proper 

verification of their identities and also after proper 

verification of the valid vehicular documents of the said 

seized vehicles.    

The I/O shall obtain a PR bond of Rs. 40,00,000/- (Rupees 

Fourty Lakhs) each from the petitioners on condition that 

the petitioners shall produce the aforesaid seized vehicles 

whenever they are asked by the I/O or by the Court.   

The petitioners shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before 11.06.2021. 

 



                                    

08.06.2021  

Accordingly, the interim zimma prayer filed by the 

petitioners namely, namely, Sri Ram Chandra Yadav and 

Sri Udal Kumar stands disposed of.  

Let the original power of attornies along with identities of 

the petitioners be retained with the case record.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  



                                    

10.08.2021  

Case record put up today along with petition bearing No. 

478/2021 filed by the petitioner, named, Md. Abul Kasem 

praying for zimma of one VIVO mobile handset which was 

seized in connection with this case.  

Heard both sides and perused the report carefully.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile handset and whether the same is 

required for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 13.08.2021 for report of ownership.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Dhekiajuli PS Case No-427 of 2021 

GR Case No-2472 of 2021 

 
Later On, 

(09.08.2021) 

Ld. Advocate of the petitioner has not filed hazira.   

Case diary as called earlier is not received.  

Issue reminder along with copy of order dated-27.07.2021. 

I/O is strictly directed to submit the zimma report 

positively on next date.   

Fixing 12.08.2021 for report of ownership.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1049 of 2021 
GR Case No-1723 of 2021 
U/S-457/342/392 of IPC 

 
ORDER    

09.08.2021 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

03.08.2021 in respect of seized Pulsar 150 DTS-I 

bearing Regd. No- AS-12/V-0711 and one Mobile 

handset, model Realme Narzo 10 bearing IMEI No-

864014041575438 is received today.  

Heard both sides and perused the report carefully.  

It disclosed from the report submitted by the I/O SI 

Tilak Ch. Teron of Tezpur PS that ASI Anup Katoki 

(Former I/O) had seized the above-named mobile 

phone from the possession of the petitioner in 

connection with this case. It is also stated that the 

accused was used the said mobile phone during the 

time of occurrence and the petitioner also could not 

provide any legal documents regarding the 

ownership of the said seized mobile phone. It is 

also stated that the petitioner can also damage the 

evidence or data of mobile and therefore, the said 

mobile phone is required for further investigation. 

Therefore, the I/O prayed not to give zimma of the 

mobile phone to the petitioner at this stage.  

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  

 

     Page Cntd….. 
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Further, on perusal of the report submitted today 

by the I/O has categorically mentioned that no 

Pulsar 150 DTS-I bearing Regd. No- AS-12/V-0711 

has been seized in connection with this case, if so, 

then question of deciding the zimma prayer of said 

motor cycle does not arise. Hence, the prayer filed 

by the petitioner on 03.08.2021 stands rejected 

devoid of any merits. 

Accordingly, zimma petition No-453/2021 

stands disposed of.  

Inform all the concerned.  

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

               Sonitpur, Tezpur 

 

   

 

  



                                    

O   R   D   E   R 

05.08.2021 

Case record put up today along with Petition No. 

1135/20 filed by the petitioner named, Sri Prakash 

Rai praying zimma of a Motor Cycle bearing Regd. 

No. AS-12/P-0632 (Bajaj Pulsar-180 TDSI) 

contending that as he was admitted in LGBRIMH, 

Tezpur due to his illness, he could not take the 

custody of aforesaid seized motor cycle as ordered 

by Hon’ble Court vide its Order dated-22.06.2021.   

Heard both sides and perused the petition with 

case record.  

It disclosed from the case record that in this case 

the charge-sheet has already been submitted by 

the Investigating Officer u/s-379 of IPC and during 

the investigation vide MR No-12/2021 the I/O had 

seized the aforesaid motor cycle in connection with 

this case. Now, the petitioner claimed himself to be 

the owner of the said alleged motor cycle and he 

also submitted some photostat copies of certain 

documents. Hence, it is seen that in this case the 

investigation has already been completed and the 

I/O has submitted charge-sheet.  

Now, let us see what provision of the court of 

criminal procedure authorizes this court to dispose 

the seized article. Section-451 of CrPC authorizes a 

criminal court to dispose the custody and disposal 

of property pending trial in certain cases. It also 

disclosed that when any property is produced 

before any Criminal Court during any inquiry or 

trial, the Court may make such order as it thinks fit  

for the proper custody of such property pending 

the conclusion of the inquiry or trial, and, if the 

property is subject to speedy and natural decay, or  
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if it is otherwise expedient so to do, the Court may, 

after recording such evidence as it thinks 

necessary, order it to be sold or otherwise disposed 

of. Furthermore, the claim of interim custody of 

seized vehicle to be dealt with within 15 days to 1 

month as mended by the Hon’ble Apex Court in the 

case of Sundarbhai vs State AIR 2003 SC 638.  

Now, coming to the present case in hand, it 

disclosed that the petitioner named, Sri Prakash Rai 

is not an accused of this case and he in his prayer 

claimed that on 07.11.2020 while he was sleeping 

accused Sri Sumit Siva stolen away his said motor 

cycle. That petitioner is the registered owner of the 

aforesaid motor cycle and accused named Sri Sumit 

Siva @ Sumit Dorjee who was arrested in that 

incident stolen away his motor cycle. 

In the light of the contentions of the petitioner, this 

court at this stage prior disposing his prayer wants 

to clarify as to whether the petitioner is the actual 

owner of the seized vehicle. As such let a report 

from the I/O concerned is call for asking him as to 

whether the petitioner Sri Prakash Rai is the 

registered owner of seized motor cycle bearing 

Regd. No. AS-12/P-0632 (Bajaj Pulsar-180 TDSI) or 

not.  

On perusal of the case record, it also disclosed that 

on 26.04.2021, the petitioner prayed zimma of the  

said motor cycle and consequently, a report of 

ownership was called for and on 22.06.2021 report 

of ownership was received from the investigating 

officer and accordingly, the petitioner on being 

found to be the registered owner of the aforesaid 

seized motor cycle bearing Regd. No. AS-12/P-0632  
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(Bajaj Pulsar-180 TDSI), the zimma prayer of the 

petitioner was allowed and the I/O was accordingly 

directed to handover the seized motor cycle to the 

petitioner on execution of a bond for an amount 

which is equal to the present market value of the 

motor cycle and submits its compliance report. On 

perusal of the compliance report submitted by the 

I/O, it disclosed that as the petitioner was admitted 

at LGBRIMH, Tezpur under treatment he could not 

hand over the seized vehicle as per Order dated-

22.06.2021 passed by Hon’ble Court.    

Hence, for the interest of justice this court needs to 

pass a fresh order of zimma of the seized motor 

cycle bearing Regd. No. AS-12/P-0632 (Bajaj 

Pulsar-180 TDSI) asking the investigating officer to 

hand over the seized motor cycle to the petitioner 

on execution of a bond for an amount which is 

equal to the present market value of the motor 

cycle (Only after preparing detailed “Panchnama”) 

along with one surety of like amount to the 

satisfaction of the I/O subject to the conditions 

imposed against the petitioner as per Order dated-

22.06.2021.  

The I/O concerned is also directed to submit 

compliance report to this court on or before 

12.08.2021. 

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.  

Fixing 12.08.2021 for compliance report and 

16.09.2021 for appearance.  

           

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                    Sonitpur, Tezpur 



                                    

Copy of Order passed by Ld. Chief Judicial Magistrate, Sonitpur at Tezpur i/c with 

PR Case No-251 of 2021 (Arising out of Jamuguri PS Case No-119/20) U/S-379 

of IPC  

O   R   D   E   R 

05.08.2021 

Case record put up today along with Petition No. 

1135/20 filed by the petitioner named, Sri Prakash 

Rai praying zimma of a Motor Cycle bearing Regd. 

No. AS-12/P-0632 (Bajaj Pulsar-180 TDSI) 

contending that as he was admitted in LGBRIMH, 

Tezpur due to his illness, he could not take the 

custody of aforesaid seized motor cycle as ordered 

by Hon’ble Court vide its Order dated-22.06.2021.   

Heard both sides and perused the petition with 

case record.  

It disclosed from the case record that in this case 

the charge-sheet has already been submitted by 

the Investigating Officer u/s-379 of IPC and during 

the investigation vide MR No-12/2021 the I/O had 

seized the aforesaid motor cycle in connection with 

this case. Now, the petitioner claimed himself to be 

the owner of the said alleged motor cycle and he 

also submitted some photostat copies of certain 

documents. Hence, it is seen that in this case the 

investigation has already been completed and the 

I/O has submitted charge-sheet.  

Now, let us see what provision of the court of 

criminal procedure authorizes this court to dispose 

the seized article. Section-451 of CrPC authorizes a 

criminal court to dispose the custody and disposal 

of property pending trial in certain cases. It also 

disclosed that when any property is produced  
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before any Criminal Court during any inquiry or 

trial, the Court may make such order as it thinks fit  

for the proper custody of such property pending 

the conclusion of the inquiry or trial, and, if the 

property is subject to speedy and natural decay, or 

if it is otherwise expedient so to do, the Court may, 

after recording such evidence as it thinks 

necessary, order it to be sold or otherwise disposed 

of. Furthermore, the claim of interim custody of 

seized vehicle to be dealt with within 15 days to 1 

month as mended by the Hon’ble Apex Court in the 

case of Sundarbhai vs State AIR 2003 SC 638.  

Now, coming to the present case in hand, it 

disclosed that the petitioner named, Sri Prakash Rai 

is not an accused of this case and he in his prayer 

claimed that on 07.11.2020 while he was sleeping 

accused Sri Sumit Siva stolen away his said motor 

cycle. That petitioner is the registered owner of the 

aforesaid motor cycle and accused named Sri Sumit 

Siva @ Sumit Dorjee who was arrested in that 

incident stolen away his motor cycle. 

In the light of the contentions of the petitioner, this 

court at this stage prior disposing his prayer wants 

to clarify as to whether the petitioner is the actual 

owner of the seized vehicle. As such let a report 

from the I/O concerned is call for asking him as to 

whether the petitioner Sri Prakash Rai is the 

registered owner of seized motor cycle bearing 

Regd. No. AS-12/P-0632 (Bajaj Pulsar-180 TDSI) or 

not.  

On perusal of the case record, it also disclosed that 

on 26.04.2021, the petitioner prayed zimma of the  

05.08.2021  



                                    

said motor cycle and consequently, a report of 

ownership was called for and on 22.06.2021 report 

of ownership was received from the investigating 

officer and accordingly, the petitioner on being 

found to be the registered owner of the aforesaid 

seized motor cycle bearing Regd. No. AS-12/P-0632 

(Bajaj Pulsar-180 TDSI), the zimma prayer of the 

petitioner was allowed and the I/O was accordingly 

directed to handover the seized motor cycle to the 

petitioner on execution of a bond for an amount 

which is equal to the present market value of the 

motor cycle and submits its compliance report. On 

perusal of the compliance report submitted by the 

I/O it disclosed that as the petitioner was admitted 

at LGBRIMH, Tezpur under treatment he could not 

hand over the seized vehicle as per Order dated-

22.06.2021 passed by Hon’ble Court.    

Hence, for the interest of justice this court needs to 

pass a fresh order of zimma of the seized motor 

cycle bearing Regd. No. AS-12/P-0632 (Bajaj 

Pulsar-180 TDSI) asking the investigating officer to 

hand over the seized motor cycle to the petitioner 

on execution of a bond for an amount which is 

equal to the present market value of the motor 

cycle (Only after preparing detailed “Panchnama”) 

along with one surety of like amount to the 

satisfaction of the I/O subject to the conditions 

imposed against the petitioner as per Order dated-

22.06.2021.  

The I/O concerned is also directed to submit 

compliance report to this court on or before 

12.08.2021. 

05.08.2021  



                                    

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.  

Fixing 12.08.2021 for compliance report and 

16.09.2021 for appearance.      

           

Sd/-   

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                    Sonitpur, Tezpur 

Copy forwarded to O/C of Jamuguri PS  
For necessary action 
 

 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 

  



                                    

Tezpur PS Case No. 1293 of 2021 

GR Case No. 2117 of 2021 

U/S-363 of IPC 

 
ORDER 

04.08.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-29.07.2021 

regrading zimma of One Yamaha R15 Motor Cycle bearing 

Regd. No-AS-12/W-5934 (Black), Chassis No-

ME1RGS251K0007140 and Engine No-63KSE0070562 is 

received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI (P) 

Birsing Bordoloi of Tezpur PS, it disclosed that he had 

seized the aforesaid Yamaha R15 Motor Cycle in 

connection with this case and the aforesaid Yamaha R15 

Motor Cycle bearing Regd. No-AS-12/W-5934 (Black), 

Chassis No-ME1RGS251K0007140 and Engine No-

63KSE0070562 belongs to the petitioner, named, Mr. 

Wajib Khan and the aforesaid motor cycle is not required 

for further investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Yamaha R15 Motor 

Cycle bearing Regd. No-AS-12/W-5934 (Black), Chassis 

No-ME1RGS251K0007140 and Engine No-63KSE0070562 

as mentioned in Petition No-439/2021 filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized motor cycle in favour of 

petitioner, named, Mr. Wajib Khan after proper verification 

of his identities and also after proper verification of the 

valid documents of the said motor cycle.  
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04.08.2021  

The I/O shall obtain a PR bond of Rs. 2,00,000/- (Rupees 

Two Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized motor cycle 

whenever he is asked by the I/O or by the Court.   

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Wajib Khan stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1049 of 2021 
GR Case No-1723 of 2021 
U/S-457/342/392 of IPC 

 

ORDER 

05.08.2021  

Case record put up today along with petition bearing No. 

458/2021 filed by the petitioner, named, Md. Jakir Hussain 

praying for zimma of a vehicle bearing Regd. No-AS-12/P-

3126 (Maruti Celerio VXI), Chassis No-

MA3ETDE1S00295612 and Engine No-K10BN1947452 and 

one VIVO Mobile phone bearing SIM No-7035921283 

which was seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized items and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 11.08.2021 for report of ownership.  

 

   

    Chief Judicial Magistrate   

                                      Sonitpur, Tezpur 

 

 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1049 of 2021 
GR Case No-1723 of 2021 
U/S-457/342/392 of IPC 

 

ORDER 

03.08.2021  

Case record put up today along with petition bearing No. 

453/2021 filed by the petitioner, named, Md. Ajimuddin 

praying for zimma of one motor bike, model Pulsar 150 

DTS-I bearing Regd. No- AS-12/V-0711 and one Mobile 

handset, model Realme Narzo 10 bearing IMEI No-

864014041575438 which was seized in connection with 

this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized items and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 09.08.2021 for report of ownership.  

 

   

    Chief Judicial Magistrate   

                                      Sonitpur, Tezpur 



                                    

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No- 1506 of 2021 
GR Case No-2446 of 2021 
U/S- 406/420/506 of IPC 

 

ORDER 

03.08.2021 

Case record put up today along with petition bearing No. 

452/2021 filed by the petitioner, named, Saddam Hussain, 

son of Sh. Aas Mohamad of Biswa under Nuh District, 

Haryana praying for zimma of vehicle bearing Regd. No-

HR-61/C-2540, Chassis No-MAT395023FDE03486, Engine 

No-51D84223425 which was seized in connection with this 

case. The instant petition filed in support with an affidavit 

along with the photocopies of some documents.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.  

Fixing 10.08.2021 for report of ownership and verification 

report.  

 

 

   Chief Judicial Magistrate   

                                Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1100 of 2021 
GR Case No-1798 of 2021 

U/S-379 of IPC 
 

ORDER 

04.06.2021  

Case record put up today along with petition bearing No. 

310/2021 filed by the petitioner, named, Sri Karan Bhuyan 

praying for zimma of E-Rickshaw (JEZZA J 1000), Chassis 

No-MD9VEVJB20L148497 and Engine No-YFVAM17564 

which was seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 08.06.2021 for report of ownership.  

 

   

    Chief Judicial Magistrate   

                                      Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1145 of 2021 

GR Case No. 1825 of 2021 

U/S-406/420 of IPC 

 
ORDER 

31.07.2021 

Compliance report in connection with zimma of Motor 

Cycle (Pulsar) bearing Regd. No-AS-12/Z-7269, Engine No-

DHXLRLB68601 and Chassis No-MD2A11CK7LRB09889 is 

not received today as called earlier vide order dated-

27.07.2021.  

SI (P) Birsing Bordoloi of Tezpur PS has submitted a report 

stating that the I/O of this case has prayed time for 

submission of compliance report in connection with zimma 

of aforesaid motor cycle contending that he is on leave as 

his father died few days back.   

Considering the report, the concerned I/O is hereby 

directed to submit the compliance report as called earlier 

by this Court positively on or before next date.   

Let a copy of this order be sent to O.C of Tezpur PS for his 

information and necessary action.  

Fixing 07.08.2021 for compliance report. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 1145 of 2021 

GR Case No. 1825 of 2021 

U/S-406/420 of IPC 

 
ORDER 

27.07.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-19.07.2021 

regrading zimma of Motor Cycle (Pulsar) bearing Regd. 

No-AS-12/Z-7269, Engine No-DHXLRLB68601 and Chassis 

No-MD2A11CK7LRB09889 is received today from the I/O 

concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Tilak Chandra Teron of Tezpur PS, it disclosed that he had 

seized the aforesaid motor cycle in connection with this 

case and the aforesaid motor cycle bearing Regd. No-AS-

12/Z-7269, Engine No-DHXLRLB68601 and Chassis No-

MD2A11CK7LRB09889 belongs to the petitioner, named, 

Md. Sher Mohamad and the aforesaid motor cycle is not 

required for further investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Pulsar Motor cycle 

bearing Regd. No-AS-12/Z-7269, Engine No-

DHXLRLB68601 and Chassis No-MD2A11CK7LRB09889 as 

mentioned in Petition No-417/2021 filed by the petitioner 

is allowed and the I/O sets at liberty to hand over the 

aforesaid seized motor cycle in favour of petitioner, 

named, Md. Sher Mohamad after proper verification of his 

identities and also after proper verification of the valid 

documents of the said motor cycle.  
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27.07.2021  

The I/O shall obtain a PR bond of Rs. 2,00,000/- (Rupees 

Two Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized motor cycle 

whenever he is asked by the I/O or by the Court.   

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before-31.07.2021. 

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Sher Mohamad stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1293 of 2021 
GR Case No-2117 of 2021 

U/S-363 of IPC 
 

ORDER 

29.07.2021  

Case record put up today along with petition bearing No. 

439/2021 filed under section-451 of CrPC by the petitioner, 

named, Mr. Wajib Khan praying for zimma of One Yamaha 

R15 motor cycle bearing Regd. No-AS-12/W-5934 (Black), 

Chassis No-ME1RGS251K0007140 and Engine No-

63KSE0070562 mentioned in the instant petition which 

was seized in connection with this case. The instant 

petition filed in support with an affidavit along with the 

photocopies of vehicular documents.     

Heard both sides and perused the petition with case 

record. 

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized Yamaha R15 motor cycle and whether the 

same is required for further investigation or not in this 

case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 04.08.2021 for report of ownership.  

 

   

    Chief Judicial Magistrate   

                                      Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 1145 of 2021 

GR Case No. 1825 of 2021 

U/S-406/420 of IPC 

 
ORDER 

27.07.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-19.07.2021 

regrading zimma of Motor Cycle (Pulsar) bearing Regd. 

No-AS-12/Z-7269, Engine No-DHXLRLB68601 and Chassis 

No-MD2A11CK7LRB09889 is received today from the I/O 

concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Tilak Chandra Teron of Tezpur PS, it disclosed that he had 

seized the aforesaid motor cycle in connection with this 

case and the aforesaid motor cycle bearing Regd. No-AS-

12/Z-7269, Engine No-DHXLRLB68601 and Chassis No-

MD2A11CK7LRB09889 belongs to the petitioner, named, 

Md. Sher Mohamad and the aforesaid motor cycle is not 

required for further investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Pulsar Motor cycle 

bearing Regd. No-AS-12/Z-7269, Engine No-

DHXLRLB68601 and Chassis No-MD2A11CK7LRB09889 as 

mentioned in Petition No-417/2021 filed by the petitioner 

is allowed and the I/O sets at liberty to hand over the 

aforesaid seized motor cycle in favour of petitioner, 

named, Md. Sher Mohamad after proper verification of his 

identities and also after proper verification of the valid 

documents of the said motor cycle.  
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27.07.2021  

The I/O shall obtain a PR bond of Rs. 2,00,000/- (Rupees 

Two Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized motor cycle 

whenever he is asked by the I/O or by the Court.   

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before-31.07.2021. 

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Sher Mohamad stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Chariduar PS Case No-130 of 2021 
GR Case No-2240 of 2021 

U/S-379 of IPC 
 

ORDER 

15.07.2021  

Case record put up today along with petition bearing No. 

408/2021 filed by the petitioner, named, Sri Punyo Tatung 

praying for zimma of Alto vehicle bearing Regd. No-AR-

01/C-5782, Chassis No-1293471 and Engine No-3606065 

mentioned in the instant petition which was seized in 

connection with this case.  

Heard both sides and perused the petition with case 

record. 

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 20.07.2020 for report of ownership.  

 

   

    Chief Judicial Magistrate   

                                      Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-777 of 2021 
GR Case No-1253 of 2021 

U/S-379/34 of IPC 
 

ORDER 

15.07.2021  

Case record put up today along with petition bearing No. 

406/2021 filed by the petitioner, named, Smt. Tinku Dutta 

praying for zimma of Hero Honda CD Delux bearing Regd. 

No-AS-12/J-4214 (Black & Purple colour), Chassis No-

MBLHA11ERC9A12888 and Engine No-HA11EDC9A19863 

which was seized in connection with this case contending 

that the petitioner is the wife of deceased named Sayan 

Dutta who was the registered owner of the said motor 

cycle. The instant petition vide No-406/21 submitted in 

support with an affidavit and the photocopies of vehicular 

documents.  

Heard both sides and perused the petition with case 

record. 

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 19.07.2020 for report of ownership.  

 

   

    Chief Judicial Magistrate   

                                      Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 854 of 2021 

GR Case No. 1372 of 2021 

U/S-379 of IPC R/W Sec-21(1) of Mines and Minerals 

(Development and Regulation) Act, 1957 

 
ORDER 

12.07.2021  

Ld. Advocate of the petitioner has filed hazira. 

Report as called earlier vide Order dated-24.06.2021 

regrading zimma of Coal is received today from the I/O 

concerned.  

Also seen the Petition No-395/21 filed by petitioner Sri 

Sadananda Tahbilder praying zimma of 27.58 MTS 

loaded in vehicle bearing No-WB-59/B-8428 which was 

seized in connection with this case contending that the 

petitioner is the owner of M/S Tahbilder Brick Industry, 

N/A, Parahkuchi, Sarthebari, Barpeta, Assam, 781307. 

The petition vide No. 395/21 submitted in support with 

an affidavit and documents of e-Way Bill and Tax 

Invoice.  

Heard both sides and perused the petition with case 

record.   

On perusal of the report submitted today by the I/O SI 

Bhargab Borbora I/C of borghat Police Outpost under 

Tezpur PS, it disclosed that he had seized the vehicle 

bearing Regd. Nos- AS-01/HC-0974, Regd. No-AS-17/B-

2529 and Regd. No-WB-59/b-8428 along with coal 

amounting to 25.81 MTS, 25.45 MTS and 27.58 MTS in 

connection with this case and the aforesaid coal   

belongs to the petitioner. The said report of the I/O 

makes it crystal clear that the petitioner named Sri 

Sadananda Tahbilder owner of M/S Tahbilder Brick 

Industry, N/A, Parahkuchi, Sarthebari, Barpeta, Assam, 

781307 is the owner of said amounting of coals and the  



                                    

12.07.2021  

same was brought from Prabhas Patowary and the 

aforesaid coals are not required for further investigation 

of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized coals filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized coals in favour of petitioner, 

named, Sri Sadananda Tahbildar after proper verification 

of his identities and also after proper verification of the 

valid documents of the said coals.     

The I/O shall obtain a PR bond of Rs. 20,00,000/- (Rupees 

Twentyy Lakhs) each from the petitioner. The I/O shall 

submit a report of compliance of handing over the seized 

coal before this court within 07 days.  

The petitioner Sri Sadananda Tahbildar sets at liberty to 

take zimma of the seized coal from the I/O on 

furnishing proper identity of ownership of M/S Tahbilder 

Brick Industry, N/A, Parahkuchi, Sarthebari, Barpeta, 

Assam, 781307 on condition that he will co-operate with 

the I/O till the I/O concludes his investigation.  

The petitioner is directed to hand over all the 

documents appearing personally before the 

investigating officer.  

Let a copy of this order be furnished to the petitioner 

free of cost. 

Let a copy of this order be send to the I/O through the 

O/C of Tezpur PS.      

 

    Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 



                                    

 

12.07.2021 

Case record put up today.   

Medical report regarding pregency of the victim as called 

earlier vide order dated-05.07.2021 is not received.  

The I/O SI Bipul Biswas of Dhekiajuli PS has submitted a 

report stating that he has conducted the medical 

examination of the victim Miss “X” at Kanaklata Civil 

Hospital, Tezpur as ordered by the court but he could not 

collect the medical report of the victim and hence prayed 

for another date.  

Considering the report, the concerned I/O is strictly 

directed to submit the medical report as called earlier by 

this Court positively on or before next date.   

Let a copy of this order be sent to the I/O and O.C of 

Dhekiajulir PS for information and necessary action.  

Fixing 16.07.2021 for medical report. 

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

 

on condition that the petitioner shall produce the aforesaid 

seized truck whenever he is asked by the I/O or by the 

Court.   

 

 

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before 15.07.2021. 

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Abdul Gaffar stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 

 

The said coal was not     
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31.08.2020 

From the report of the I/O Cheniram Deka, it has 

already established that M/S KC Enterprise Moran Lachit 

Nagar, Segunbari, Margherita, Tinsukia, Assam is the 

owner of the seized coal and now the coal has been 

kept in an open place and there is every possibility of 

causing damage due to natural decay if those coals are 

allowed to remain in an open space. Therefore, 

considering all the aspect, this court thinks it deem fit 

and proper to allow the prayer of the petitioner 

Kongkona Chetia, Proprietor of M/S KC Enterprise 



                                    

Moran Lachit Nagar, Segunbari, Margherita, Tinsukia, 

Assam for taking zimma of seized coal of 34.300 ton 

from the investigating officer and accordingly, prayer of 

petitioner is allowed.   

The I/O of this case sets at liberty to hand over the 

seized coal of 34.300 tons to the petitioner Kongkona 

Chetia, Proprietor of M/S KC Enterprise Moran Lachit 

Nagar, Segunbari, Margherita, Tinsukia, Assam after 

proper verification of all the documents like ownership, 

identity etc. The I/O after proper verification of proper 

identity of the petitioner Kongkona Chetia and her firm 

M/S KC Enterprise Moran Lachit Nagar, Segunbari, 

Margherita, Tinsukia, Assam shall hand over the seized 

coal of 34.300 tons in favour of the petitioner of 

obtaining a bond equal to the market value of the 

seized coal.   

The I/O shall submit a report of compliance of handing 

over the seized coal before this court within 07 days.  

The petitioner Kongkona Chetia sets at liberty to take 

zimma of the seized coal from the I/O on furnishing 

proper identity of ownership of M/S KC Enterprise 

Moran Lachit Nagar, Segunbari, Margherita, Tinsukia, 

Assam and executing a bond equivalent to market value 

of seized coal on condition that he will co-operate with 

the I/O till the I/O concludes his investigation.  

      Page 
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31.08.2020 

The petitioner is directed to hand over all the 

documents appearing personally before the 

investigating officer.  

Let a copy of this order be furnished to the petitioner 

free of cost. 



                                    

Let a copy of this order be send to the I/O through the 

O/C of Tezpur PS.      

 

 

 Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                         Sonitpur at Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 854 of 2021 

GR Case No. 1372 of 2021 

U/S-379 of IPC R/W Sec-21(1) of Mines and Minerals 

(Development and Regulation) Act, 1957 

 
ORDER 

12.07.2021  

Ld. Advocate of the petitioner has filed hazira. 

Report as called earlier vide Order dated-24.06.2021 

regrading zimma of Coal is received today from the I/O 

concerned.  

Heard both sides and perused the report carefully.  

Also seen the Petition No-395/21 filed by petitioner Sri 

Sadananda Tahbilder praying zimma of 27.58 MTS 

loaded in vehicle bearing No-WB-59/B-8428 which was 

seized in connection with this case contending that the 

petitioner is the owner of M/S Tahbilder Brick Industry, 

N/A, Parahkuchi, Sarthebari, Barpeta, Assam, 781307 

and aforesaid coal was brought from sold to Ram Brick 

Industry Katarmala, Balha Begusarai, Bihar and at the 

time of transportation of said coal, police intercepted 

the coal and now kept in an open place. The petitioner 

further pleaded that the petitioner is the owner of the 

said seized coal and prayed zimma of seized coal. The 

petition vide No. 529/20 submitted in support with an 

affidavit and documents of Registration certificate vide 

No. 18ASXPC4723H1ZG, details of Additional Place of 

Business(s) and the details of Proprietor along with the 

identity proof of the proprietor.  

Heard both sides and perused the petition with case 

record.  

It disclosed from the case record that on 13.05.2020 

this court has perused the report of SI Cheniram Deka 

where it disclosed that coal of 34.300 tons belongs to 



                                    

M/S KC Enterprise Moran Lachit Nagar, Segunbari, 

Margherita, Tinsukia, Assam. The said report of the I/O 

makes it crystal clear that the M/S KC Enterprise Moran 

Lachit Nagar, Segunbari, Margherita, Tinsukia, Assam 

was the seller and Ram Brick Industry Katarmala, Balha 

Begusarai, Bihar was the purchaser of the seized coal of 

34.300 tons and prior its delivery said coal was 

intercepted and seized by police of Borghat OP and a 

case was registered under Tezpur PS Case No. 529/20. 
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From the report of the I/O Cheniram Deka, it has 

already established that M/S KC Enterprise Moran Lachit 

Nagar, Segunbari, Margherita, Tinsukia, Assam is the 

owner of the seized coal and now the coal has been 

kept in an open place and there is every possibility of 

causing damage due to natural decay if those coals are 

allowed to remain in an open space. Therefore, 

considering all the aspect, this court thinks it deem fit 

and proper to allow the prayer of the petitioner 

Kongkona Chetia, Proprietor of M/S KC Enterprise 

Moran Lachit Nagar, Segunbari, Margherita, Tinsukia, 

Assam for taking zimma of seized coal of 34.300 ton 

from the investigating officer and accordingly, prayer of 

petitioner is allowed.   

The I/O of this case sets at liberty to hand over the 

seized coal of 34.300 tons to the petitioner Kongkona 

Chetia, Proprietor of M/S KC Enterprise Moran Lachit 

Nagar, Segunbari, Margherita, Tinsukia, Assam after 

proper verification of all the documents like ownership, 

identity etc. The I/O after proper verification of proper 

identity of the petitioner Kongkona Chetia and her firm 



                                    

M/S KC Enterprise Moran Lachit Nagar, Segunbari, 

Margherita, Tinsukia, Assam shall hand over the seized 

coal of 34.300 tons in favour of the petitioner of 

obtaining a bond equal to the market value of the 

seized coal.   

The I/O shall submit a report of compliance of handing 

over the seized coal before this court within 07 days.  

The petitioner Kongkona Chetia sets at liberty to take 

zimma of the seized coal from the I/O on furnishing 

proper identity of ownership of M/S KC Enterprise 

Moran Lachit Nagar, Segunbari, Margherita, Tinsukia, 

Assam and executing a bond equivalent to market value 

of seized coal on condition that he will co-operate with 

the I/O till the I/O concludes his investigation.  
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31.08.2020 

The petitioner is directed to hand over all the 

documents appearing personally before the 

investigating officer.  

Let a copy of this order be furnished to the petitioner 

free of cost. 

Let a copy of this order be send to the I/O through the 

O/C of Tezpur PS.      

 

 

 Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                         Sonitpur at Tezpur 

 

  



                                    

 

Tezpur PS Case No. 1232 of 2021 

GR Case No. 2014 of 2021 

U/S-406/420/34 of IPC 

 
ORDER 

12.07.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-06.07.2021 

regrading zimma of Truck bearing Regd. No-WB-19/F-9079 

is received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Dimbeswar Dahal of Salonibari Police Outpost under 

Tezpur PS, it disclosed that he had seized the aforesaid 

Tata Good Carrier Truck bearing Regd. No-WB-19/F-9079, 

Engine No-21M84088674 as mentioned in Petition No-

387/2021 in connection with this case and the aforesaid 

truck belongs to the petitioner, named, Mr. Abdul Gaffar 

and the aforesaid truck is not required for further 

investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Tata Good Carrier 

Truck bearing Regd. No-WB-19/F-9079, Engine No-

21M84088674 as mentioned in Petition No-387/2021 filed 

by the petitioner is allowed and the I/O sets at liberty to 

hand over the aforesaid seized truck in favour of 

petitioner, named, Mr. Abdul Gaffar after proper 

verification of his identities and also after proper 

verification of the valid documents of the said truck.     

The I/O shall obtain a PR bond of Rs. 40,00,000/- (Rupees 

Fourty Lakhs) from the petitioner on condition that the 



                                    

petitioner shall produce the aforesaid seized truck 

whenever he is asked by the I/O or by the Court.   

12.07.2021  

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before 15.07.2021. 

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Abdul Gaffar stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 621 of 2020 

GR Case No. 1011 of 2020 

U/S-379 of IPC R/W Sec-7 of E.C. Act 

 
ORDER 

07.07.2021 

Ld. Advocate of the petitioner not filed hazira.  

Report as called earlier vide Order dated-28.06.2021 by 

Ld. Additional Chief Judicial Magistrate, Sonitpur, Tezpur 

regrading zimma of 300 KGs of Rice is received today from 

the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Joyanta Deka, I/C of Bebejia Police Outpost under Tezpur 

PS, it disclosed that he had seized the aforesaid Rice as 

mentioned in Petition No-356/2021 from the house of the 

petitioner named Sri Monjul Borah in connection with this 

case and the aforesaid Rice belongs to the petitioner, 

named, Sri Monjul Borah and the aforesaid Rice is not 

required for further investigation of this case.     

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Rice filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized rice in favour of petitioner, 

named, Sri Monjul Borah after proper verification of his 

identities and also after proper verification of the valid 

documents of the said rice, if any.     

The I/O shall obtain a PR bond of Rs. 40,000/- (Rupees 

Fourty Thousand) from the petitioner. The petitioner shall 

further co-operate with the I/O till the I/O concludes the 

investigation.  
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07.07.2021 

Further, report as called by the Ld. Additional Chief Judicial 

Magistrate, Sonitpur, Tezpur from Deputy Director, FCS & 

CA, Sonitpur, Tzepur is received and it disclosed from the 

report that there is no record available in their office in 

respect of above case no and no any prior information 

received from the concerned investigating officer.  

Seen the same. Let the same be kept with the case record.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Monjul Borah stands disposed of.   

 

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 

  



                                    

Tezpur PS Case No. 242 of 2021 

GR Case No. 374 of 2021 

U/S-380 of IPC 

 
ORDER 

08.06.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-31.05.2021 

regrading zimma of one Redmi 8A Mobile phone IMEI No-

869956042709116 along with charger No-R-93000574 is 

received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Powal Hazarika under Tezpur PS, it disclosed that he had 

seized the aforesaid Redmi 8A Mobile phone IMEI No-

869956042709116 as mentioned in Petition No-296/2021 

in connection with this case and the aforesaid Redmi 8A 

Mobile phone IMEI No-869956042709116 belongs to the 

petitioner, named, Mr. Sabir Alom and the aforesaid mobile 

handset is not required for further investigation of this 

case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Redmi 8A Mobile 

phone IMEI No-869956042709116 filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

aforesaid seized mobile in favour of petitioner, named, Mr. 

Sabir Alom after proper verification of his identities and 

also after proper verification of the valid documents of the 

said mobile handset.    

The I/O shall obtain a PR bond of Rs. 40,000/- (Rupees 

Fourty Thousand) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized mobile 

whenever he is asked by the I/O or by the Court.   



                                    

08.06.2021  

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Sabir Alom stands disposed of.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 1100 of 2021 

GR Case No. 1798 of 2021 

U/S-379 of IPC 

 
ORDER 

08.06.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-04.06.2021 

regrading zimma of E-Rickshaw (JEZZA J 1000), Chassis 

No-MD9VEVJB20L148497 and Engine No-YFVAM17564 is 

received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Surjya Saikia of Kacharigaon Police Outpost under Tezpur 

PS, it disclosed that he had seized the aforesaid E-

Rickshaw (JEZZA J 1000), Chassis No-

MD9VEVJB20L148497 and Engine No-YFVAM17564 as 

mentioned in Petition No-310/2021 in connection with this 

case and the aforesaid E-Rickshaw (JEZZA J 1000), Chassis 

No-MD9VEVJB20L148497 and Engine No-YFVAM17564 

belongs to the petitioner, named, Sri Karan Bhuyan and 

the aforesaid vehicle is not required for further 

investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized E-Rickshaw (JEZZA J 

1000), Chassis No-MD9VEVJB20L148497 and Engine No-

YFVAM17564 filed by the petitioner is allowed and the I/O 

sets at liberty to hand over the aforesaid seized vehicle in 

favour of petitioner, named, Sri Karan Bhuyan after proper 

verification of his identities and also after proper 

verification of the valid vehicular documents of the said 

vehicle.    
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08.06.2021  

The I/O shall obtain a PR bond of Rs. 2,00,000/- (Rupees 

Two Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court.   

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Karan Bhuyan stands disposed of.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

U/S-379 of IPC  
 

ORDER 

08.06.2021  

Ld. Advocate of the petitioners filed hazira. 

In compliance with the Order dated-04.06.2021 today the 

original registered owners, namely, (i) Smt. Simple Tiwari 

of vehicle bearing Regd. No. UP-78/CT-5746 and (ii) Sri 

Suraj Kumar Gupta of vehicle bearing Regd. No-UP-78/CN-

3277 were present during the time of virtual hearing.  

Heard both the sides at a length. The I/O in compliance 

with Order dated-04.06.2021 submitted a report stating 

that he has consulted with the registered owners of the 

seized truck bearing Registration Nos- UP-78/CT-5746 and 

UP-78/CN-3277, namely, Sri Suraj Kumar Gupta, S/O:- Sri 

Lalman Gupta of Shastri Nagar, Dist-Kanpur, Uttar Pradesh 

and Mrs. Simple Tiwari, W/O:- Abhat Tiwari of Ashok 

Nagar, Dist:- Sonitpur respectively over phone and after 

consulting with them it is learnt that the owner of the 

seized truck bearing Regd. No-UP-78/CN-3277 has given 

power of attorney to its driver namely, Sri Ram Chandra 

Yadav, son of M.B. Yadav, village Karamdaspur under 

Jaisingpur PS, Sutanpur, Uttar Pradesh and the owner of 

the seized truck bearing Regd. No-UP-78/CT-5746 has 

been given power of attorney to its driver namely, Udal 

Kumar son of Sri Ram Lal of village Harisinghdev 

Kapurwa,PS:- Kanpur under Kanpur district, Uttar Pradesh. 

Further, he had also verified the identities of the drivers of 

both the seized trucks and collected the driving licenses of 

the driver and from the driving license it comes to learnt 

that the identity of the driver of the truck bearing Regd, 

No- UP-78/CN-3277 is Ram Chandra Yadav, son of M.B.  



                                    

08.06.2021  

Yadav, village Karamdaspur under Jaisingpur PS, Sutanpur, 

Uttar Pradesh and the identity of the driver of the vehicle 

bearing Regd. No-UP-78/CT-5746 is Udal Kumar, son of Sri 

Ram Lal of village Harisinghdev Kapurwa, PS:-Kanpur 

under Kanpur district, Uttar Pradesh.     

The Ld. Advocate of the petitioners submitted the original 

Power of Attornies executed by the registered owners of 

vehicle bearing Regd. No-UP-78/CT-5746 named Smt. 

Simple Tiwari infavour of Udal Kumar, son of Sri Ram Lal 

of village Harisinghdev Kapurwa, PS:-Kanpur under Kanpur 

district, Uttar Pradesh and Sri Suraj Kumar Gupta 

registered owner of vehicle bearing Regd. No- UP-78/CN-

3277 in favour of Ram Chandra Yadav, son of M.B. Yadav, 

village Karamdaspur under Jaisingpur PS, Sutanpur, Uttar 

Pradesh. Both the attorney holders, namely, Udal Kumar 

and Ram Chandra Yadav are been duly authorized by the 

registered owners namely, Smt. Simple Tiwari and Sri 

Suraj Kumar Gupta as disclosed after having the virtual 

hearing. The original power of attornies identified by the 

Investigating Officer named SI Cheni Ram Deka of Borghat 

Police Outpost under Tezpur PS by way of submitting a 

detail form of report.   

On meticulous perusal of the entire case record it disclosed 

that the vehicles bearing Regd. No- UP-78/CN-3277 and 

UP-78/CT-5746 were been duly seized by the I/O vide MR 

No-87/21 from Udal Kumar and Ram Chandra Yadav. 

Hence, it is seen that the alleged seized vehicles were 

been seized from the possession of the petitioners, 

namely, Udal Kumar and Ram Chandra Yadav who have 

submitted prayer of zimma of the aforesaid seized vehicles 

on behalf of the original registered owners, namely, Smt. 

Simple Tiwari and Sri Suraj Kumar Gupta and the report of 

the I/O as well as the power of attornies submitted in  



                                    

08.06.2021  

original categorically disclosed that both the petitioners 

were the actual possessor of the seized vehicles at the 

time of its seizure by the Investigating Officer and now 

they were been duly athorized by the original owners to 

take the zimma of those vehicles from the court. 

Therefore, in the light of aforesaid discussion, considering 

the entire aspects, this court finds sufficient reasonable 

ground upon which prayer of both the petitioners namely, 

Udal Kumar and Ram Chandra Yadav may be allowed. 

Since both the petitioners were been the actual possession 

of the seized vehicles at the time of seizure and they are 

been duly appointed by the original owners to take zimma 

of the seized vehicles, the prayers of the petitioners is 

allowed. Accordingly, the prayer of zimma of aforesaid 

seized vehicles bearing Regd. No- UP-78/CN-3277 and UP-

78/CT-5746 filed by the petitioners, namely, namely, Sri 

Ram Chandra Yadav and Sri Udal Kumar  is allowed and 

the I/O sets at liberty to hand over the aforesaid seized 

vehicles in favour of petitioners, namely, namely, Sri Ram 

Chandra Yadav and Sri Udal Kumar after proper 

verification of their identities and also after proper 

verification of the valid vehicular documents of the said 

seized vehicles.    

The I/O shall obtain a PR bond of Rs. 40,00,000/- (Rupees 

Fourty Lakhs) each from the petitioners on condition that 

the petitioners shall produce the aforesaid seized vehicles 

whenever they are asked by the I/O or by the Court.   

The petitioners shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before 11.06.2021. 

 



                                    

08.06.2021  

Accordingly, the interim zimma prayer filed by the 

petitioners namely, namely, Sri Ram Chandra Yadav and 

Sri Udal Kumar stands disposed of.  

Let the original power of attornies along with identities of 

the petitioners be retained with the case record.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

U/S-379 of IPC  
 

ORDER 

04.06.2021  

Case record put up today along with petition bearing Nos. 

305/2021 and 306/2021 filed by the petitioners, namely, 

Sri Ram Chandra Yadav and Sri Udal Kumar praying to 

pass an order in the light of the order passed by Hon’ble 

Additional Sessions Judge (FTC), Sonitpur at Tezpur in 

Criminal Revision No-09 (S-2) of 2021 and Criminal 

Revision No-10 (S-2) of 2021 dated 02.06.2021.  

Heard both sides and perused the petitions along with 

case record carefully.  

The Court also meticulously gone through the order 

passed by Hon’ble Additional Sessions Judge (FTC), 

Sonitpur at Tezpur in Criminal Revision No-09 (S-2) of 

2021 and Criminal Revision No-10 (S-2) of 2021 dated 

02.06.2021 and wherein it was directed by the Hon’ble 

Revisional Court that to decide the authencity of the power 

of attornies, the original owners of the vehicles may be 

allowed to appear before the court through virtual mood of 

hearing. Accordingly, a link may be forwarded to the 

petitioners for holding the virtual hearing in presence of 

the original owners of both the alleged seized vehicles on 

08.06.2021. 

B/A is hereby directed to provide the engaged counsel the 

required web-link of virtual hearing in collaboration with 

the system officer of this court. 

Meanwhile, the Investigating Officer of this case is hereby 

directed to submit a verification report of the alleged 

power of attornies under the following terms:-  



                                    

 

04.06.2021 

(I) Whether Smt. Simple Tiwari registered 

owner of vehicle bearing Regd. No- UP- 

78/CT-5746 executed the power of attorney 

infavour of Sri Udal Kumar? 

(II) Whether Sri Suraj Kumar Gupta the 

registered owner of vehicle bearing Regd. 

No- UP-78/CN-3277 executed the power of 

attorney infavour of Sri Ram Chandra 

Yadav? 

The I/O shall further submit report of verification of 

identities of Sri Ram Chandra Yadav and Sri Udal Kumar.  

For ready reference, let the copies of power of attornies 

and other documents be send to the I/O along with copy 

of this order.  

Fixing 08.06.2021 for report and virtual hearing.  

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-854 of 2021 
GR Case No-1372 of 2021 

U/S-379 of IPC R/W Sec-21 (1) of Mines and Minerals 
(Development and Regulation) Act, 1957 

 

ORDER 

04.06.2021  

Case record put up today along with petition bearing Nos. 

307/2021 and 308/2021 filed by the petitioner, namely, Sri 

Biplab Paul respectively praying for zimma of two numbers 

of vehicles bearing Regd. No-AS-17/B-2529, Chassis No-

MAT466386B3G18145 and Engine No-

B591803111G63154210 and vehicle bearing Regd. No-AS-

01/HC-0974, Chassis No-MAT466422E5D89230 and Engine 

No-B591803141D84768018 which were seized in 

connection with this case.  

Heard both sides and perused the report carefully.  

The case record disclosed that I/O had seized the vehicles 

with coal and there is no prayer filed for the seized coal. 

Hence, the I/O is directed to submit report of ownership of 

seized vehicles.   

The I/O shall submit report whether the seized vehicle 

requires for further investigation. 

Let a copy of this order be transmitted to the I.O 

concerned along with the petitions filed by the petitioner.         

Fixing 08.06.2021 for report of ownership. 

 

   

    Chief Judicial Magistrate   

                              Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1100 of 2021 
GR Case No-1798 of 2021 

U/S-379 of IPC 
 

ORDER 

04.06.2021  

Case record put up today along with petition bearing No. 

310/2021 filed by the petitioner, named, Sri Karan Bhuyan 

praying for zimma of E-Rickshaw (JEZZA J 1000), Chassis 

No-MD9VEVJB20L148497 and Engine No-YFVAM17564 

which was seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 08.06.2021 for report of ownership.  

 

   

    Chief Judicial Magistrate   

                              Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 1059 of 2021 

GR Case No. 1741 of 2021 

U/S-379/34 of IPC 

 
ORDER 

04.06.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-28.05.2021 by 

Ld. Additional Chief Judicial Magistrate, Sonitpur at Tezpur 

regrading zimma of vehicle bearing Regd. No-AS-12/V-

5376 (Pulsar 150 DTS-I) as mentioned in Petition No-

291/2021 is received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Lakhan Nath of Bebejia Police Outpost under Tezpur PS, it 

disclosed that he had seized the aforesaid vehicle bearing 

Regd. No-AS-12/V-5376 (Pulsar 150 DTS-I) as mentioned 

in Petition No-291/2021 in connection with this case and 

the aforesaid Pulsar 150 DTS-I belongs to the petitioner, 

named, Sri Daniyal Tanti and the aforesaid vehicle is not 

required for further investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized vehicle bearing Regd. 

No-AS-12/V-5376 (Pulsar 150 DTS-I) filed by the petitioner 

is allowed and the I/O sets at liberty to hand over the 

aforesaid seized vehicle bearing Regd. No-AS-12/V-5376 

(Pulsar 150 DTS-I) in favour of petitioner, named, Sri 

Daniyal Tanti after proper verification of his identities and 

also after proper verification of the valid vehicular 

documents of the said motor cycle.    
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The I/O shall obtain a PR bond of Rs. 1,00,000/- (Rupees 

One Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized Pulsar 150 

DTS-I bearing Regd. No-AS-12/V-5376 whenever he is 

asked by the I/O or by the Court.  

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before 08.06.2021. 

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Daniyal Tanti stands disposed of.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

25.05.2021  



                                    

Ld. Advocate of the petitioner filed hazira.  

The I/O of this case personally appeared today before the 

court and verbally submitted that he will submit the detail 

report on the next date.   

Therefore, considering all the aspect, this Court thinks it 

deem fit and proper to ask the I/O to submit a detail 

report of ownership of the seized coal as claimed by the 

petitioner.    

I/O further directed to submit the detail report on the next 

date positively without fail.  

Let a copy of this order be transmitted to the I.O 

concerned along with case diary.  

Fixing 29.05.2021 for report of the ownership of the seized 

coal.  

 

     Chief Judicial Magistrate   

                                Sonitpur, Tezpur 

 

 

 

 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Chariduar PS Case No-103 of 2021 
GR Case No-1703 of 2021 
U/S-188/353/506 of IPC 

 

ORDER 

25.05.2021  

Case record put up today along with petition bearing No. 

288/2021 filed by the petitioner, named, Sri Sri Hemanta 

Doimary praying for zimma of vehicle bearing Regd. No-

AS-12/P-3095 (Bolero), chassis No-MA1XX2GPKG2A55024 

and engine No-GPG4A76637 which was seized in 

connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 29.05.2021 for report of ownership.  

 

   

   Chief Judicial Magistrate   

                                Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

OR. No. DH-01/2021-2022 
 

ORDER 

25.05.2021  

Case record put up today along with petition bearing No. 

286/2021 filed by the petitioner, named, Sri Rakhal 

Basumatary praying for zimma of Tata Magic ACE bearing 

Regd. No-AS-12/AC-8847 which was seized in connection 

with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 29.05.2021 for report of ownership.  

 

   

   Chief Judicial Magistrate   

                                Sonitpur, Tezpur 

  



                                    

 

RPF/POST/RPAN Case No-26 of 2021 
Under Section-160(2) of Railway Act 

 

20.05.2021  

Ld. Advocate of the petitioner has not filed hazira.   

Report as called earlier vide order dated-10.05.2021 is not 

received from the DTO, Mangaldoi regarding mechanical 

examination of vehicle bearing Regd. No-AS-13/C-5176.  

Issue reminder along with copy of order dated-10.05.2021. 

E/O is also directed to collect the mechanical examination 

report of the said vehicle from the DTO, Mangaldoi and 

submit the same before the court positively on next date.  

Let a copy of this order be transmitted to DTO, Mangaldoi 

and E.O. of this case for information.   

Fixing 29.05.2021 for MVI report.   

 

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 711/2021 
GR Case No-1148/2021 

 
ORDER 

17.05.2021 

Case record put up today along with petition bearing No. 

271/2021 filed by the petitioner, named, Md. Akramul 

Hoque, Proprietor of M/S MGK Coal Traders, Head Office at 

Kabaitary, Jogighopa under Bongaigaon, Assam praying for 

zimma of coal loaded in vehicle No-UP-26T-3585 which 

were seized in connection with this case.  

Heard both sides and perused the report carefully.  

The case record disclosed that I/O had seized truck with 

coal and there is no prayer filed for the seized truck. 

Hence, the I/O is directed to submit report of ownership of 

seized coal.   

The I/O shall submit report whether the seized coal 

requires for further investigation. 

D/A is directed to transmit the instant petition along with 

the copies of documents submitted by the petitioner with 

the petition to the I/C conencerned.   

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 28.05.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

U/S-379 of IPC  
 

ORDER 

26.04.2021  

Case record put up today along with petition bearing Nos. 

235/2021 and 236/2021 filed by the petitioners, namely, 

Sri Suraj Kumar Gupta and Smt. Simple Tiwari respectively 

praying for zimma of two numbers of vehicles bearing 

Regd. No-UP-78/CN-3277 and vehicle bearing Regd. No-

UP-01/78-CT-5746 which were seized in connection with 

this case.  

Heard both sides and perused the report carefully.  

The case record disclosed that I/O had seized trucks with 

coal and there is no prayer filed for the seized coal. Hence, 

the I/O is directed to submit report of ownership of seized 

vehicles.   

The I/O shall submit report whether the seized vehicle 

requires for further investigation. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 30.04.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No-755 of 2021 
GR Case No-1213 of 2021 

 

17.05.2021  

Ld. Advocate of the petitioner filed hazira.   

Report as called earlier vide order dated-11.05.2021 is not 

received.  

Issue reminder along with copy of order dated-11.05.2021. 

I/O is also directed to submit the zimma report along with 

case diary positively on next date.   

Fixing 25.05.2021 for case diary along with report.   

 

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

25.05.2021  

Ld. Advocate of the petitioner filed hazira.  

The I/O of this case personally appeared today before the 

court and verbally submitted that he will submit the detail 

report on the next date.   

Therefore, considering all the aspect, this Court thinks it 

deem fit and proper to ask the I/O to submit a detail 

report of ownership of the seized coal as claimed by the 

petitioner.    

I/O further directed to submit the detail report on the next 

date positively without fail.  

Let a copy of this order be transmitted to the I.O 

concerned along with case diary.  

Fixing 29.05.2021 for report of the ownership of the seized 

coal.  

Inform all the concerned.   

 

     Chief Judicial Magistrate   

                                Sonitpur, Tezpur 



                                    

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

 
ORDER 

30.04.2021  

Ld. Advocate of the petitioners filed hazira. 

Report regarding seized two vehicles bearing Regd. No-UP-

78/CN-3277 and bearing Regd. No-UP-78/CT-5746 as call 

earlier vide order dated-26.04.2021 is received today. 

Heard both the sides and perused the report. 

It disclosed from the case record that petitioners, namely, 

Sri Suraj Kumar Gupta and Mrs. Simple Tiwari prayed 

zimma of both seized vehicles claiming themselves to be 

the registered owner of seized vehicles. They have further 

stated that they have power of attornies in respect of said 

two vehicles executed by Mr. Ram Chandra Yadav, son of 

M.B. Yadav of Karamdaspur, Sultanpur, U.P and one Udal 

Kumar, son of Ram Lal of Harsingdeo Pura, Kanpur Nagar 

respectively in their favour and on the strength of power of 

attornies they prayed zimma of said seized two vehicles 

bearing Regd. No-UP-78/CN-3277 and bearing Regd. No-

UP-78/CT-5746. The petitioners are claiming the seized 

vehicles showing un-registered power of attornies. The 

authencity of the powere of attorny yet to be ascertained.  

Hence, no reasonable grounds subsist to allow the prayers 

of the petitioners. Accordingly, petition Nos. 235/21 & 

236/21 filed by the petitioners, namely, Sri Suraj Kumar 

Gupta and Mrs. Simple Tiwari for taking zimma of seized 

vehicles bearing Regd. No-UP-78/CN-3277 and bearing 

Regd. No-UP-78/CT-5746 respectively stands rejected due 

to devoid of any merit and consequent to that police report 

is tagged with the case record.  

 

    Sri N.J. Haque. 

         CJM, Sonitpur, Tezpur 



                                    

  



                                    

 

Copy of Order passed by Ld. Chief Judicial Magistrate, 
Sonitpur at Tezpur i/c with PR Case No-251 of 2021 
(Arising out of Jamuguri PS Case No-119/20) U/S-379 of 
IPC  

 
ORDER 

26.04.2021  

Case record put up today along with petition bearing No. 

1104/2021 filed by the petitioner, named, Sri Prakash Rai 

praying for zimma of motor cycle bearing Regd. No- AS-

12/P-0632 (Bajaj Pulsar) which was seized in connection 

with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 07.05.2021 for report of ownership.  

 

 

  Sd/- 

   Chief Judicial Magistrate   

                                Sonitpur, Tezpur 

 
 
Copy forwarded to O/C of Jamuguri PS 
for his information and necessary action.  



                                    

Later On,  

Ld. Advocate of the petitioner has not filed hazira.   

Case diary as called earlier vide order dated-19.04.2021 is 

not received.  

Issue reminder along with copy of order dated-19.04.2021. 

I/O is also directed to submit the case diary positively on 

next date.   

Fixing 05.05.2021 for case diary.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

PR Case No-251 of 2021 
U/S-379 of IPC  

 
ORDER 

26.04.2021  

Case record put up today along with petition bearing No. 

1104/2021 filed by the petitioner, named, Sri Prakash Rai 

praying for zimma of motor cycle bearing Regd. No- AS-

12/P-0632 (Bajaj Pulsar) which was seized in connection 

with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 07.05.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

U/S-379 of IPC  
 

ORDER 

26.04.2021  

Case record put up today along with petition bearing Nos. 

235/2021 and 236/2021 filed by the petitioners, namely, 

Sri Suraj Kumar Gupta and Smt. Simple Tiwari respectively 

praying for zimma of two numbers of vehicles bearing 

Regd. No-UP-78/CN-3277 and vehicle bearing Regd. No-

UP-01/78-CT-5746 which were seized in connection with 

this case. However, on perusal of the case record discloses 

that both the seized vehicles were loaded with coal.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioners. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicles and whether the same are 

required for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 30.04.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

U/S-379 of IPC  
 

ORDER 

26.04.2021  

Case record put up today along with petition bearing Nos. 

235/2021 and 236/2021 filed by the petitioners, namely, 

Sri Suraj Kumar Gupta and Smt. Simple Tiwari respectively 

praying for zimma of two numbers of vehicles bearing 

Regd. No-UP-78/CN-3277 and vehicle bearing Regd. No-

UP-01/78-CT-5746 which were seized in connection with 

this case.  

Heard both sides and perused the report carefully.  

The case record disclosed that I/O had seized trucks with 

coal and there is no prayer filed for the seized coal. Hence, 

the I/O is directed to submit report of ownership of seized 

vehicles.   

The I/O shall submit report whether the seized vehicle 

requires for further investigation. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 30.04.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

 

The report submitted by the I/O discloses that the I/O has 

seized the coal along with truck and now, he claimed that 

the seized coal required for further investigation. Both 

seized truck and coal were seized together and if the coals 

were unloaded from the said seized truck then there is a 

every possibility of destruction of the seized coals due to 

natural decay.  

Hence, let ask the I/O to appear before the court to know 

as to how the I/O is going to protect the seized coals in 

the event of release of the said truck without unloading 

the coals. 

The I/O is directed to appear before this court along with 

case diary and on his appearance the prayer of the 

petitioner will be adjudicated in accordance with law.  

Let a copy of this order be transmitted to the I/O 

concerned for his informantion.  

Fixing 19.04.2021 for report.   

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Later on, 

(23.04.2021)  

Case record put up today as on 21.04.2021 was declared 

as Holiday.  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier vide Order dated-12.04.2021 

regrading zimma of seized Alto K10 VXI car bearing Regd. 

No-AS-12/P-2050 is received today from I/O concerned.  

Heard both sides and perused the report carefully.   

On perusal of the report submitted today by the I/O SI 

Dimbeswar Koch of Bihaguri Police Outpost under Tezpur 

PS, it disclosed that he had seized the aforesaid vehicle in 

connection with this case. The I/O specifically stated in his 

report that no owner of the said vehicle appeared before 

the Outpost to produce the vehicular documents and 

therefore, the same is required for further investigation. 

Therefore, the I/O prayed not to give zimma of the vehicle 

to the petitioner. 

Therefore, considering the report of the Investigating 

Officer, the petitioner is directed to appear before the I/O 

along with the registered documents of the vehicle. The 

petitioner shall hand over all the original documents to the 

I/O and the I/O after verification of the documents if he 

finds the petitioner to be the owner of the seized vehicle, 

then I/O on verification of the identity, the I/O sets at 

liberty to hand over the seized vehicle in favour of 

petitioner, Md. Taleb Hussain on obtaining a PR bond of 

Rs. 8,00,000/- (Rupees Eight Lakh) conditioning that the 

petitioner named Md. Taleb Hussain shall produce the said 

vehicle whenever he is asked by the I/O or by the Court. 



                                    

The petitioner shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner will 

not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before 28.04.2021. 

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Taleb Hussain stands disposed of.  

Inform all the concerned.    

 

 

         Sri N. J. Haque 
   Chief Judicial Magistrate 

                                       Sonitpur, Tezpur 
 

  



                                    

after withdrawal of the said money from the refundable 

head of Govt. Account. Further, the I/O is  

 

23.04.2021  

directed before handing over the seized amount to the 

petitioner verifying the indentity of the petitioner.  

The I/O shall obtain a PR bond of Rs.6,08,000/- (Six Lakh 

Eight Thousand) from the petitioner on condition that the 

petitioner shall produce the proper surety of producing the 

aforesaid seized amount whenever he is asked by the I/O 

or by the Court. The petitioner shall co-operate the I.O, till 

the I.O. concludes the investigation.  

The I/O further forwarded the compliance report before 

this court on or before 28.04.2021. 

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.   

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Firoj Ali stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur GDE No. 310/2021 
U/S- 279 of IPC 

 
ORDER 

19.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier received today. Perused the report 

submitted by the I/O and heard both sides.  

On perusal of the report submitted today by the I/O SI 

Ceni Ram Deka of Borghat Police Outpost under Tezpur 

PS, it disclosed that he has seized the vehicle bearing 

Regd. No-AS-12/AA-3989, Chassis No-ME4JC1JLO747700 

& Engine No-JF83EG0179535 in connection with Borghat 

OP GDE No-310 dated-21.02.2021 in damage condition 

without having any number plate. Today, the I/O has 

submitted in his report that during investigation he found 

that Nur Ali is the registered owner of the said seized 

vehicle bearing Regd. No-AS-12/AA-3989 and the 

examination of the vehicle through MVI not yet done. 

Hence, it is seen from the report of the I/O that the I/O 

has seized the alleged vehicle on 21.02.2021 and even 

after its seizure the I/O has failed to report the alleged 

seizure before the Magistrate in compliance the settled 

provisions of CrPC. Today, also the I/O failed to make any 

prayer of perusal of seizure list and he has submitted X-rox 

copy of seizure list before the court instead of the original 

seizure list.  

Therefore, in the light of aforesaid discussion, this court 

thinks it deem fit and proper to call for an explanation 

from the I/O as to why the legal action shall not be taken 

against him for his non-compliance of settled propositions 

of law. The I/O is directed to submit his explanation within 

07 days before the court. 
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19.04.2021 

Let a copy of this order be transmitted to the I/O 

concerned through Superintendent of Police, Sonitour, 

Tezpur. 

The I/O further in his report mentioned that the petitioner 

Nur Ali is the registered owner of the seized motor cycle 

and the mechanical examination of the motor cycle yet to 

be done by the DTO, Tezpur. Hence, the I/O is directed to 

get the motor cycle examine by the MVI as per settled 

propositions of law and handed over the mnotor cycle to 

the petitioner on taking PR bond of Rs. 80,000/- (Rupees 

Eighty Thousand) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

bearing Regd. No-AS-12/AA-3989 whenever he is asked by 

the I/O or by the Court and also the petitioner shall not 

dispose or sale the same until disposal of the case. 

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.   

Accordingly, the interim zimma prayer filed by the 

petitioner named, Nur Ali stands disposed of.  

Fixing 26.04.2021 for appearance of the I/O along with his 

explanation.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 699/2021 
GR Case No-1133/2021 

U/S-279/427 of IPC 
 

ORDER 

23.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier vide Order dated-08.04.2021 

regrading zimma of cash amount of Rs.6,08,000/- is 

received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Sarat Ch. Das, I/C of Bebejia Police Outpost under Tezpur 

PS, it disclosed that on 04.04.2021 he had seized the 

aforesaid cash amount of Rs.6,08,000/- in connection with 

this case from accidental vehicle bearing Regd. No-AS-

02/BC-9310 and the said cash amount of Rs. 6,08,000/- 

belongs to the petitioner, Md. Firoj Ali and the aforesaid 

cash amount is not required for further investigation of this 

case. On perusal of the case record, it disclosed that the 

I/O of this case has deposited the said amount at the 

refundable head of Govt. Account and thereafter, I/O has 

submitted the treasury challan before the court as a proof 

of deposit.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized cash amount of 

Rs.6,08,000/- (Six Lakh Eight Thousand) filed by the 

petitioner Md. Firoj Ali is allowed and the I/O sets at liberty 

to hand over the seized amount in favour of petitioner, 

Md. Firoj Ali after withdrawal of the said money from the 

refundable head of Govt. Account. Further, the I/O is  



                                    

 

23.04.2021  

directed before handing over the seized amount to the 

petitioner verifying the indentity of the petitioner.  

The I/O shall obtain a PR bond of Rs.6,08,000/- (Six Lakh 

Eight Thousand) from the petitioner on condition that the 

petitioner shall produce the proper surety of producing the 

aforesaid seized amount whenever he is asked by the I/O 

or by the Court. The petitioner shall co-operate the I.O, till 

the I.O. concludes the investigation.  

The I/O further forwarded the compliance report before 

this court on or before 28.04.2021. 

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.   

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Firoj Ali stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

     

  



                                    

 Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 374 of 2021 
GR Case No-590 of 2021 

Under Section-468/143 of IPC 
 
 

ORDER 

22.04.2021 

Ld. Advocate of the petitioner filed hazira. 

Report called earlier vide Order dated-12.04.2021 

from the I/O in respect of zimma of one ViVi V15 

mobile phone bearing IMEI No-1865840048387073 

along with two SIM card vides Nos-8135838067 & 

9365621332 and one HP Laptop model 

BCM9431424 FCC ID QPS-BRCM1079 is received 

today. 

Heard both sides and perused the report carefully.  

It disclosed from the report of the I/O named SI 

Dimbeswar Dahal of Salonibari Police Outpost 

under Tezpur PS that one ViVi V15 mobile phone 

bearing IMEI No-1865840048387073 along with 

two SIM cards vide mobile number-8135838067 & 

9365621332 and one HP Laptop model 

BCM9431424 IC4324A-BRCM1079-CNNC-13021 

Contains FCC ID QDS-BRCM1079, IFSRCPBRBC14-

0053 were seized from the petitioner named Md. 

Ajgor Ali in connection with this case. The I/O 

specifically prayed that excluding the mobile phone, 

the other article i.e. Laptop is not required for 

further investigation. He also mentioned that the 

mobile phone contain the electronic evidence of 

fake ID maker application installed in the said 

mobile handset and if the mobile handset is given 

on zimma to the petitioner, he can be erased all 
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22.04.2021  

electronic evidence from the mobile handset and 

therefore, the same is required for further 

investigation. Therefore, the I/O prayed not to give 

zimma of the mobile phone to the petitioner.  

Considering the report of the I/O, the seized HP 

Laptop model BCM9431424 FCC ID QPS-BRCM1079 

is allowed to give zimma to the possession of the 

petitioner named Md. Ajgor Ali after proper 

verification of his identities and also proper 

verification of the document of the said HP Laptop.   

Furthermore, the prayer of the petitioner regarding 

the zimma of mobile phone stands rejected at this 

stage since the I/O needs the mobile phone for 

further investigation of this case.  

Accordingly, the I/O sets at liberty to handover the 

HP Laptop in favour of the petitioner on obtaining a 

PR bond of Rs. 80,000/- (Rupees Eighty 

Thousands) conditioning that the petitioner named 

Md. Ajgor Ali shall produce the said Laptop 

whenever he is asked by the I/O or by the Court. 

The petitioner shall further co-operate with the I/O 

till the I/O concludes the investigation.  

The I/O sets at liberty to verify the identity of all 

the documents regarding the said article, which is 

allowed to give zimma in favour of the petitioner.  

Inform all the concerned.    

 

 

         Sri N. J. Haque 
   Chief Judicial Magistrate 

                                       Sonitpur, Tezpur 
 

  



                                    

 

Tezpur PS Case No. 360/2021 

GR Case No. 570/2021 

U/S-268/428/429/34 of IPC 

 
ORDER 

19.04.2021 

Ld. Advocate of the petitioners filed hazira. 

Report of cost called earlier vide Order dated-03.04.2021 

submitted by the I/O SI Ceniram Deka of Boghat Police 

Outpost. 

Seen the report of Veterinary Officer of State Vety. 

Hospital, Helem and from where it is seen that the 

probable cost of maintenance of seized cattles as follows:-  

A) Concentrate mixture @ Rs. 27/- per kg, 2 kg 

per day per cattle for 30 days, total cost of Rs. 

1,620/-;  

B) Gree grass @ Rs.3/- per kg, 30 kg per day per 

cattle for 30 days, total cost of Rs. 2,700/-; 

C) Vety. Aid (L/S), total cost of Rs. 300/- 

Total cost:- 4,620/-  

Heard both sides and perused the report along case record 

carefully.  

Hence, it is seen from the report that total cost of Rs. 

4620/- is required to maintain a cattle for one month and 

the petitioner are directed to execute bond of bearing the 

cost of Rs. 4620/- per month as a cost of one cattle and 

they are directed to execute the bond accordingly under 

the following effect:- 

(i) Md. Kasem Ali shall execute PR bond of Rs. 

4620 x 2 months = Rs. 9240/- on behalf of 

one cattle;  

(ii) Md. Zakir Hussain shall execute PR bond of 

Rs. 4620 x 2 months = Rs. 36,960/- on 

behalf of four cattles;  
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   19.04.2021 

(iii) Md. Saleh Ahmed shall execute PR bond of 

Rs. 4620 x 2 months = Rs. 27,720/- on 

behalf of three cattles.  

Now, coming to the prayer of zimma filed by the 

petitioners, namely, Md. Kasem Ali, Md. Zakir Hussain and 

Md. Saleh Ahmed in respect of seized cattles, this court 

finds that the I/O has already opined that the petitioners 

are the owners of the seized cattles and the I/O not 

required the seized cattles for further investigation of this 

case.  

On the point of granting zimma of the seized cattles the 

court has considered the orders passed by the Hon’ble 

Gauhati High Court in Criminal Revision P/No-68/2021 

dated 19.03.2021 and Criminal Revision P/No-12/2021 

dated 02.02.2021. On meticulous perusal of the orders 

passed by the Honble Gauhati High Court in both the 

Criminal Revision Petitions, it is seen that in both the 

criminal revision petitions the Honble Gauhati High Court 

has set aside the oders of the rejection of the prayer of 

the owners of the seized cattles and further directed the 

Ld. Lower Court to release the seized cattles in favour of 

the petitioner. More specifically, in Criminal Revision P/No-

12/2021 dated 02.02.2021, the Honble Gauhati High Court 

vide its order dated 02.02.2021 opined that since there 

was no dispute in respect of ownership of the cattles, the 

true owners of the cattles are entitled custody of the 

cattles as the property is live stock.  

Therefore, with due compliance with the findings of the 

Honble Gauhati High Court given in both the aforesaid 

criminal revision petitions, this court finds that in this case 

there is no dispute of ownership of the seized cattles and 

the I/O on examination of the documents submitted by the 
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19.04.2021  

petitioners opined that the petitioners are the owners of 

the seized cattles and the I/O not requires the seized 

cattles for further investigation. Further more, the FIR also 

not registered against the petitioners and there is no 

allegations pending against the petitioners for ill-treatment 

of the seized cattles as the accused appears to be a 

different person.  

Undoubtedly, Honble Supreme Court in Criminal Appeal 

No-230/20 arising out SLP (Crl) No-11726 of 2019 held 

that the interim custody of the animals cannot be granted 

in favour of the accused persons where prima facie guilty 

of causing cruelty of animals discloses from the FIR. Now, 

coming to the instant case in hand, it is seen that the 

present petitioners who are the owners of the seized 

cattles are not the accused persons of this case and no 

prima facie allegations of creating animals with cruelty 

levelled against the petitioners. 

In the light of all the aforesaid discussion at this stage this 

court not finds any impediment in granting the prayer of 

the petitioners. Accordingly, the petitioner’s prayers filed 

on 09.03.2021 is allowed and consequent to that the I/O 

of this case sets at liberty to hand over the seized cattles 

in favour of the petitioners on obtaining PR bond under the 

following heads:-  

(i) Petitioner, named, Md. Kasem Ali shall 

execute PR bond of Rs. 60,000/- (Rupees 

Sixty Thousand) on behalf of one cattle,  

(ii) Petitioner, named, Md. Zakir Hussain shall 

execute PR bond of Rs. 2,40,000/- (Two 

Lakhs Fourty Thousand) on behalf of four 

cattles  



                                    

Page Cntd…… 

 

   19.04.2021 

(iii) Petitioner named Md. Saleh Ahmed shall 

execute PR Bond of Rs.1,80,000/- on behalf 

of three cattles.  

The petitioners are directed to deposit the required cost as 

ordered today to the Shri Ganga Goushala at the time of 

taking delivery of the seized cattles. The I/O is directed to 

make all the necessary arrangements for payment of 

required cost as directed by the court at the time of 

delivery of the seized cattles in favour of the Shri Ganga 

Goushala. The petitioners further shall co-operate with the 

I/O during the investigation and produce the live stock as 

an when call for.    

 

    Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 

 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur GDE No. 310/2021 
U/S- 279 of IPC 

 
ORDER 

19.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier received today. Perused the report 

submitted by the I/O and heard both sides.  

On perusal of the report submitted today by the I/O SI 

Ceni Ram Deka of Borghat Police Outpost under Tezpur 

PS, it disclosed that he has seized the vehicle bearing 

Regd. No-AS-12/AA-3989, Chassis No-ME4JC1JLO747700 

& Engine No-JF83EG0179535 in connection with Borghat 

OP GDE No-310 dated-21.02.2021 in damage condition 

without having any number plate. Today, the I/O has 

submitted in his report that during investigation he found 

that Nur Ali is the registered owner of the said seized 

vehicle bearing Regd. No-AS-12/AA-3989 and the 

examination of the vehicle through MVI not yet done. 

Hence, it is seen from the report of the I/O that the I/O 

has seized the alleged vehicle on 21.02.2021 and even 

after its seizure the I/O has failed to report the alleged 

seizure before the Magistrate in compliance the settled 

provisions of CrPC. Today, also the I/O failed to make any 

prayer of perusal of seizure list and he has submitted X-rox 

copy of seizure list before the court instead of the original 

seizure list.  

Therefore, in the light of aforesaid discussion, this court 

thinks it deem fit and proper to call for an explanation 

from the I/O as to why the legal action shall not be taken 

against him for his non-compliance of settled propositions 

of law. The I/O is directed to submit his explanation within 

07 days before the court. 
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Let a copy of this order be transmitted to the I/O 

concerned through Superintendent of Police, Sonitour, 

Tezpur. 

The I/O further in his report mentioned that the petitioner 

Nur Ali is the registered owner of the seized motor cycle 

and the mechanical examination of the motor cycle yet to 

be done by the DTO, Tezpur. Hence, the I/O is directed to 

get the motor cycle examine by the MVI as per settled 

propositions of law and handed over the mnotor cycle to 

the petitioner on taking PR bond of Rs. 80,000/- (Rupees 

Eighty Thousand) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

bearing Regd. No-AS-12/AA-3989 whenever he is asked by 

the I/O or by the Court and also the petitioner shall not 

dispose or sale the same until disposal of the case. 

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.   

Accordingly, the interim zimma prayer filed by the 

petitioner named, Nur Ali stands disposed of.  

Fixing 26.04.2021 for appearance of the I/O along with his 

explanation.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 711/2021 
GR Case No-1145/2021 

U/S-21(1) pf Mines and Minerals (Development and 
Regulation) Act, 1957 

 
ORDER 

19.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier vide Order dated-08.04.2021 

regrading zimma of Truck bearing Regd. No-UP-26/T-3585 

is received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Bhargav Borborah, I/C of Borghat Police Outpost under 

Tezpur PS, it disclosed that he had seized the aforesaid 

Truck bearing Regd. No- UP-26/T-3585 loaded with coal in 

connection with this case and the aforesaid truck belongs 

to the petitioner, named, Mr. Yakinaudadin and the 

aforesaid truck is not required for further investigation of 

this case. The I/O of this case further stated in his report 

that the loaded coal will upload from the truck by him and 

kept the same at the premises of Borghat Police Outpost 

and proper protection of the said coal will be provide from 

the natural decay.       

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Truck bearing Regd. 

No-UP-26/T-3585 filed by the petitioner Mr. Yakinaudadin 

is allowed and the I/O sets at liberty to hand over the 

aforesaid seized Truck bearing Regd. No-UP-26/T-3585 in 

favour of petitioner, named, Mr. Yakinaudadin after proper 
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verification of his identities and also after proper 

verification of the valid vehicular documents of the said 

seized truck.   

The I/O shall obtain a PR bond of Rs. 30,00,000/- (Rupees 

Thirty Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized Truck bearing 

Regd. No-UP-26/T-3585 whenever he is asked by the I/O 

or by the Court and also the petitioner shall not dispose or 

sale the same until disposal of the case. 

I.O shall keep the seized coal in his safe custody. I/O shall 

make all the endeavour of protecting the seized coal from 

the natural decay.  

The I/O further forwarded the compliance report before 

this court on 22.04.2021. 

Let a copy of this order be transmitted to the I/O 

concerned for his information and necessary action.   

Accordingly, the interim zimma prayer filed by the 

petitioner named, Mr. Yakinaudadin stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 711/2021 
U/S-21(1) of Mines and Minerals Development and 

Regulation Act, 1957  
 

ORDER 

17.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier is received today. The I/O in his 

report stated that he don’t have any objection if the seized 

vehicle bearing Regd. No-UP-26/T-3585 is given in zimma 

to the petitioner.  

Heard both the sides and perused the report with case 

record.  

The report submitted by the I/O discloses that the I/O has 

seized the coal along with truck and now, he claimed that 

the seized coal required for further investigation. Both 

seized truck and coal were seized together and if the coals 

were unloaded from the said seized truck then there is a 

every possibility of destruction of the seized coals due to 

natural decay.  

Hence, let ask the I/O to appear before the court to know 

as to how the I/O is going to protect the seized coals in 

the event of release of the said truck without unloading 

the coals. 

The I/O is directed to appear before this court along with 

case diary and on his appearance the prayer of the 

petitioner will be adjudicated in accordance with law.  

Let a copy of this order be transmitted to the I/O 

concerned for his informantion.  

Fixing 19.04.2021 for report.   

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 621/2021 

GR Case No. 983/2021 

U/S-457/380 of IPC 

 
ORDER 

12.04.2021 

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier vide Order dated-06.04.2021 

regrading zimma of (i) one C.C. TV Monitor Black colour, 

(ii) one black colour box, (iii) Fair & Lovely (small pkt) 10 

pcs, (iv) 3 pcs of Navaratna oil, (v) 2 pcs of Amla Hair Oil, 

and (vi) 2 pcs Face Wash is received today from the I/O 

concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Achyut Bora of Borghat Police Outpost under Tezpur PS, it 

disclosed that he had seized the aforesaid items i.e.(i) one 

C.C. TV Monitor Black colour, (ii) one black colour box, (iii) 

Fair & Lovely (small pkt) 10 pcs, (iv) 3 pcs of Navaratna 

oil, (v) 2 pcs of Amla Hair Oil, and (vi) 2 pcs Face Wash in 

connection with this case and the aforesaid items belongs 

to the petitioner, named, Md. Sajidul Hussain and the 

aforesaid items are not required for further investigation of 

this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized (i) one C.C. TV 

Monitor Black colour, (ii) one black colour box, (iii) Fair & 

Lovely (small pkt) 10 pcs, (iv) 3 pcs of Navaratna oil, (v) 2 

pcs of Amla Hair Oil, and (vi) 2 pcs Face Wash filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized items in favour of petitioner, 
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12.04.2021  

named, Md. Sajidul Hussain after proper verification of his 

identities and also after proper verification of the valid 

documents of the said items.   

The I/O shall obtain a PR bond of Rs. 30,000/- (Rupees 

Thirty Thousands) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized items 

whenever he is asked by the I/O or by the Court and also 

the petitioner shall not dispose or sale the same until 

disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Sajidul Hussain stands disposed of.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 374 of 2021 
GR Case No. 590 of 2021 

U/S-468/143 of IPC 

 
ORDER 

12.04.2021 

Case record put up today along with petition bearing No. 

204/2021 filed by the petitioner, named Md. Ajgor Ali 

praying for zimma of one ViVi V15 mobile phone bearing 

IMEI No-1865840048387073 along with two SIM card 

vides Nos-8135838067 & 9365621332 and one HP Laptop 

model Bcm9431424 FCC ID QPS-BRCM1079 which was 

seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 22.04.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 713 of 2021 
GR Case No. 1147 of 2021 

U/S-379 of IPC 

 
ORDER 

12.04.2021 

Case record put up today along with petition bearing No. 

205/2021 filed by the petitioner, named Md. Taleb Hussain 

praying for zimma of Alto K10 VXI car bearing Regd. No-

AS-12/P-2050, engine No-MA3EZDE1S00225424 and 

chassis No-K10BN7667811 which was seized in connection 

with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 21.04.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 614/2021 
U/S-379 of IPC R/W Sec-3 of PDPP Act 

 
ORDER 

12.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier vide Order dated-09.04.2021 

regrading zimma of Truck bearing Regd. No-UP-25/CT-

4277 is received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Bhargav Borborah, I/C of Borghat Police Outpost under 

Tezpur PS, it disclosed that he had seized the aforesaid 

Truck bearing Regd. No-UP-25/CT-4277 loaded with coal 

along with the vehicular documents mentioned in the 

petition on 23.03.2021 in connection with this case and 

the aforesaid truck belongs to the petitioner, named, 

Parviz Ahmed Balim and the aforesaid truck along with the 

vehicular documents mentioned in the petition are not 

required for further investigation of this case. The I/O of 

this case further stated in his report that the loaded coal 

will upload from the truck by him and kept the same at the 

premises of Borghat Police Outpost and proper protection 

of the said coal will be provide from the natural decay.       

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Truck bearing Regd. 

No-UP-25/CT-4277 along with vehicular documents 

mentioned in the petition filed by the petitioner Parviz 

Ahmed Balim is allowed and the I/O sets at liberty to hand 

over the aforesaid seized Truck bearing Regd. No-UP-

25/CT-4277 along with vehicular documents mentioned in 
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the petition in favour of petitioner, named, Parvez Ahmed 

Balim after proper verification of his identities and also 

after proper verification of the valid vehicular documents 

of the said seized truck.   

The I/O shall obtain a PR bond of Rs. 30,00,000/- (Rupees 

Thirty Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized Truck bearing 

Regd. No-UP-25/CT-4277 along with vehicular documents 

mentioned in the petition whenever he is asked by the I/O 

or by the Court and also the petitioner shall not dispose or 

sale the same until disposal of the case. 

I.O shall keep the seized coal in his safe custody. I/O shall 

make all the endeavour of protecting the seized coal from 

the natural decay.  

The I/O further forwarded the compliance report before 

this court on 20.04.2021.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Parvez Ahmed Balim stands disposed of.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 614/2021 
U/S-379 of IPC R/W Sec-3 of PDPP Act 

 
ORDER 

09.04.2021  

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier is received today. The I/O in his 

report stated that he don’t have any objection if the seized 

vehicle bearing Regd. No-UP-25/CT-4277 (Truck) is given 

in zimma to the petitioner. But the seized coal needs for 

further investigation.  

Heard both the sides and perused the report with case 

record.  

The report submitted by the I/O discloses that the I/O has 

seized the coal along with truck on 23.03.2021 and now, 

he claimed that the seized coal required for further 

investigation. Both seized truck and coal were seized 

together and if the coals were unloaded from the said 

seized truck then there is a every possibility of destruction 

of the seized coals due to natural decay.  

Hence, let ask the I/O to appear before the court to know 

as to how the I/O is going to protect the seized coals in 

the event of release of the said truck without unloading 

the coals. 

The I/O is directed to appear before this court along with 

case diary and on his appearance the prayer of the 

petitioner will be adjudicated in accordance with law.  

Let a copy of this order be transmitted to the I/O 

concerned for his informantion.   

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur GDE No. 310 of 2021 
U/S-279 of IPC 

 
ORDER 

08.04.2021  

Case record put up today along with petition bearing No. 

197/21 filed by the petitioner, named Nur Ali praying for 

zimma of vehicle bearing Regd. No-AS-12/AA-3989, 

Chassis No-ME4JC1JLO747700 & Engine No-

JF83EG0179535 seized in connection with this case. The 

I/O of concerned PS is directed to ascertain the 

followings:- 

i) Whether I/O during investigation has seized 

any vehicle? 

ii) Whether any seizure list is prepared? 

iii) If seized, whether the petitioner is the 

actual owner of the seized vehicle? 

iv) Whether the I/O requires the seized vehicle, 

if any, for further investigation?   

Fixing 19.04.2021 for report of ownership and seizure list.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 699 of 2021 
GR Case No. 113 of 2021 

U/S-279/427 of IPC 

 
ORDER 

08.04.2021 

Case record put up today along with petition bearing No. 

195/2021 filed by the petitioner, named Md. Firuj Ali 

praying for zimma of case amount of Rs.6,08,000/- which 

was seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized cash amount of Rs.6,08,000/- and 

whether the same is required for further investigation or 

not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 12.04.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

08.04.2021 

Ld. Advocate of the petitioner has filed hazira.   

Report along with case diary as called earlier vide order 

dated-31.03.2021 is not received. 

Issue reminder along with copy of order dated-31.03.2021. 

I/O is also directed to submit his report along with case 

diary positively on next date.   

Fixing 12.04.2021 for report.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No. 711 of 2021 
GR Case No. 1145 of 2021 

U/S-21(1) of Mines and Minerals (Development and 

Regulation) Act, 1957 

 
ORDER 

08.04.2021 

Case record put up today along with petition bearing No. 

196/2021 filed by the petitioner, named Mr. Yakinauddin, 

son of Md. Ahmed, R/O of Bhauni Post-9837808878 of 

Sadar Nagar Amaria, Pilibhit, Uttar Pradesh, praying for 

zimma of one Truck bearing Regd. No-UP-26/T-3585  

which was seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized truck and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 17.04.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

 

Tezpur PS Case No. 474/2021 

GR Case No. 758/2021 

U/S-394 of IPC 

 
ORDER 

07.04.2021 

Ld. Advocate of the petitioner has filed hazira.  

Report as called earlier vide Order dated-23.03.2021 

regrading zimma of motor cycle bearing Regd. No-AS-

12/V-1827, chassis No-MD2A11CYKKRB19744, engine No-

DHYRKB51529 is received today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Sarat Chandra Das, I/C of Bebejia Police Outpost under 

Tezpur PS, it disclosed that he had seized the aforesaid 

motor cycle bearing Regd. No-AS-12/V-1827 in connection 

with this case and the aforesaid motor cycle belongs to the 

petitioner, named, Md. Anarul Haque and the aforesaid 

motor cycle is not required for further investigation of this 

case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized motor cycle bearing 

Regd. No-AS-12/V-1827 filed by the petitioner is allowed 

and the I/O sets at liberty to hand over the aforesaid 

seized motor cycle in favour of petitioner, named, Md. 

Anarul Haque after proper verification of his identities and 

also after proper verification of the valid vehicular 

documents of the said motor cycle.   

The I/O shall obtain a PR bond of Rs. 1,00,000/- (Rupees 

One Lakh) from the petitioner on condition that the 



                                    

petitioner shall produce the aforesaid seized motor cycle 

bearing Regd. No-AS-12/V-1827 whenever he is 
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asked by the I/O or by the Court and also the petitioner 

shall not dispose or sale the same until disposal of the 

case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Anarul Haque stands disposed of.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 2428/2020 

GR Case No. 3946/2020 

U/S-392 of IPC 

 
ORDER 

06.04.2021 

Ld. Advocate of the petitioner is not absent.  

Report as called earlier vide Order dated-19.03.2021 

regrading zimma of vehicle bearing Regd. No-AS-12/W-

2867 (Bajaj Pulsar 220) is received today from the I/O 

concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Nidul Gogoi, I/C of Lalmati Police Outpost under Tezpur 

PS, it disclosed that he had seized the aforesaid vehicle 

bearing Regd. No-AS-12/W-2867 (Bajaj Pulsar 220) in 

connection with this case and the aforesaid Bajaj Pulsar 

220 belongs to the petitioner, named, Smt. Hemlata Das 

and the aforesaid vehicle is not required for further 

investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized vehicle bearing Regd. 

No-AS-12/W-2867 (Bajaj Pulsar 220) filed by the petitioner 

is allowed and the I/O sets at liberty to hand over the 

aforesaid seized Bajaj Pulsar 220 in favour of petitioner, 

named, Smt. Hemlata Das after proper verification of her 

identities and also after proper verification of the valid 

vehicular documents of the said motor cycle.   

The I/O shall obtain a PR bond of Rs. 1,00,000/- (Rupees 

One Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized Bajaj Pulsar 

220 bearing Regd. No-AS-12/W-2867 whenever she is 
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asked by the I/O or by the Court and also the petitioner 

shall not dispose or sale the same until disposal of the 

case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Smt. Hemlata Das stands disposed of.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

06.04.2021 

Ld. Advocate of the petitioner is absent.   

Report as called earlier by Ld. Additional Chief Judicial 

Magistrate, Sonitpur, Tezpur vide order dated-19.03.2021 

is not received. 

Issue reminder along with copy of order dated-19.03.2021. 

I/O is also directed to submit his report positively on next 

date.   

Fixing 12.04.2021 for report.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No. 621/2021 
GR Case No. 983/2021 

U/S-457/380 of IPC 
 

ORDER 

06.04.2021 

Case record put up today along with petition bearing No. 

192/2021 filed by the petitioner, named Md. Sajidul 

Hussain praying for zimma of (i) one C.C. TV Monitor Black 

colour, (ii) one black colour box, (iii) Fair & Lovely (small 

pkt) 10 pcs, (iv) 3 pcs of Navaratna oil, (v) 2 pcs of Amla 

Hair Oil, and (vi) 2 pcs Face Wash which was seized in 

connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized items and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 12.04.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 455/2021 

GR Case No. 727/2021 
Under Section-394 of IPC 

 
 

ORDER 

05.04.2021 

Ld. Advocate of the petitioner filed hazira. 

Today the date is fixed for hearing on Petition No-

148/2021 regarding the zimma of Motor Cycle bearing 

Regd. No-AS-02/W-9780 (Glamour HE).    

Report as called earlier vide Order dated-15.03.2021 in 

respect of said motor cycle has already been received vide 

order dated-22.03.2021. 

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by SI Cheni Ram 

Deka of Borghat Police Outpost under Tezpur PS, it 

disclosed that he had seized the Motor cycler bearing 

Regd. No-AS-02/W-9780 (Glamour HE) in connection with 

this instant case from the possession of Md. Diluwar 

Hussain not from the possession of the petitioner Md. 

Basitul Hussain. Hence, it is seen that the petitioner is not 

absolute owner of the alleged seized motor cycle and this 

Court not finds anything reasonable upon which the prayer 

filed by said Md. Basitul Hussain may be allowed. As such 

prayer filed by petitioner named Md. Basitul Hussain 

stands rejected. Meanwhile, Md. Diluwar Hussain sets at 

liberty is file petition for zimma of the alleged seized motor 

cycle as the same is not required by the I/O for further 

investigation and consequent to that police report is 

tagged with the case record.   

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    



                                    

                      Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 360/2021 

GR Case No. 570/2021 

U/S-268/428/429/34 of IPC 

 
ORDER 

03.04.2021 

Ld. Advocate of the petitioners filed hazira.  

The Investigating Officer of this case also present before 

this court. 

Heard both sides and perused the report along case record 

carefully.  

It disclosed from the case record that on 09.03.2021 the 

petitioners, namely, Md. Kasem Ali, Md. Zakir Hussain and 

Md. Saleh Ahmed filed prayer before the court praying 

zimma of seized eight numbers of cattles. Thereafter, a 

report of ownership was called for from the I/O concerned 

and the I/O has submitted report stating that the 

petitioners are owners of the seized cattles and the I/O not 

required the seized cattles for further investigation.  

Now, coming to the point of granting the zimma of said 

seized cattles, this court has perused the settled 

propositions of law along with the Prevention of Cruelty to 

Animals (Care & Maintenance of Case Property Animals) 

Rules, 2017. Admittedly, the seized cattles were been 

handed over to Shri Ganga Goushala under proper care 

and till today, the seized cattles are taken care of by the 

said Shri Ganga Goushala.  

Now, arriving to the point of granting zimma to the 

petitioners, the courty is considered the point of cost 

which to be borne by the owners of the said seized cattles 

in the light of settled law of Prevention of Cruelty to 

Animals (Care & Maintenance of Case Property Animals) 

Rules, 2017. Prior granting the zimma of the seized cattles 

at this stage it appears to be reasonable to fix the financial 



                                    

liability of bearing cost expenses by the Shri Ganga 

Goushala for provising maintenance to the seized cattles. 

Hence, at this stage, justice would not be defeated if  

03.04.2021  

the court ask the Investigating Officer to obtain a report of 

cost from the Jurisdictional Vetenary Official in the light of 

Rule 4 of Prevention of Cruelty to Animals (Care & 

Maintenance of Case Property Animals) Rules, 2017 for 

compliance of Rule 5 of the concernend rule. Accordingly, 

the I/O is directed to collect the day to day cost of the 

cattles from the Jurisdictional Officer so that the court may 

ask the petitioners to furnish bond before Shri Ganga 

Goushala for its future payment in the event of release of 

the seized cattles in favour of the petitioner. 

The I/O is directed to collect the report within 09 days. 

Let a copy of this order be transmitted to the I/O 

concerned.   

Fixing 12.04.2021 for report of cost.    

 

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 360/2021 

GR Case No. 570/2021 

U/S-268/428/429/34 of IPC 

 
ORDER 

03.04.2021 

Ld. Advocate of the petitioners filed hazira.  

Report as called earlier vide Order dated-09.03.2021 

regrading zimma of eight numbers of cows filed by the 

petioners, namely, Md. Kasem Ali, Md. Zakir Hussain and 

Md. Saleh Ahmed is received vide order dated-16.03.2021 

from the I/O concerned.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Cheni Ram Deka of Borghat Police Outpost under Tezpur 

PS, it disclosed that he had seized the aforementioned 

eight numbers of cows in connection with this case and 

the aforesaid cows belongs to the petitioner, namely, Md. 

Kasem Ali, Md. Zakir Hussain and Md. Saleh Ahmed 

respectively and the said cows are not required for further 

investigation of this case.     

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioners may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized eight numbers of cows 

filed by the petitioners, Md. Kasem Ali, Md. Zakir Hussain 

and Md. Saleh Ahmed respectively is allowed and the I/O 

sets at liberty to hand over the eight numbers of cows in 

favour of petitioners, namely, Md. Kasem Ali, Md. Zakir 

Hussain and Md. Saleh Ahmed after proper verification of 

their identities and the valid documents of purchasing the 

said cows from the Office Office of Gabharu Anchalik 

Panchayat Office, Diputa.   



                                    

The I/O shall obtain a PR bond of Rs. 80,000/- (Rupees 

Eighty Thousand) from the petitioner named Md. Kasem 

Ali on behalf of his one cow, and PR bond of Rs.3,20,000/- 

(Rupees Three Lakhs Twenty Thousand) from the 

petitioner named Md. Zakir 
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03.04.2021  

Hussain on behalf of his four numbers of cows and also a 

PR bond of Rs. 2,40,000/- (Rupees Two Lakhs Fourty 

Thousand) from the petitioner named Md. Saleh Ahmed on 

behalf of three numbers of cows respectively on condition 

that the petitioners shall produce the aforesaid cows 

respectively whenever they are asked by the I/O or by the 

Court and also the petitioners shall not dispose or sale the 

same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioners, namely, Md. Kasem Ali, Md. Zakir Hussain and 

Md. Saleh Ahmed vide Petition Nos-136/21, 137/21 and 

138/21 respectively stands disposed of.  

The I/O further submits the compliances report in 

connection with the said eight numbers of cows before this 

court on 08.04.2021.   

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

31.03.2021 

Ld. Advocate of the petitioner has filed hazira.   

Report as called earlier by Ld. Additional Chief Judicial 

Magistrate, Sonitpur, Tezpur vide order dated-23.03.2021 

is not received. 

Issue reminder along with copy of order dated-23.03.2021. 

I/O is also directed to submit his report positively on next 

date.   

Fixing 07.05.2021 for report.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No. 1962/2020 

GR Case No. 3179/2020 

U/S-379 of IPC 

 
ORDER 

30.03.2021 

Ld. Advocate of the petitioner filed hazira.  

I/O SI (P) Litumoni Sarma of Tezpur PS has appeared 

today before this court as directed by Ld. Additional Chief 

Judicial magistrate, Sonitpur at Tezpur vide Order dated-

22.03.2021 along with report of zimma of FZS TC-

RG072YMISPL Motor Cycle bearing Registration No-AS-

12/Q-1931 along with Chassis No- ME1RG0726G0217452 

and Engine No-G3CBE0330954 as called earlier vide Order 

dated-01.03.2021.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Litumoni Sarma of Tezpur PS, it disclosed that he had 

seized the aforesaid motor cycle in connection with this 

case and the aforesaid motor cycle belongs to the 

petitioner, named, Sri Bisu Das and the said motor cycle is 

not required for further investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized FZS TC-RG072YMISPL 

Motor Cycle bearing Registration No-AS-12/Q-1931 filed by 

the petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized motor cycle in favour of 

petitioner, named, Sri Bisu Das after proper verification of 

his identities.   

The I/O shall obtain a PR bond of Rs. 1,00,000/- (Rupees 

One Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized motor cycle 



                                    

whenever he is asked by the I/O or by the Court and also 

the petitioner shall not 
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30.03.2021  

dispose or sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Bisu Das stands disposed of.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur  

  



                                    

 

Tezpur PS Case No. 132/2021 

GR Case No. 210/2021 

U/S-380 of IPC 

 
ORDER 

26.03.2021 

Ld. Advocate of the petitioner is absent.  

Report as called earlier vide Order dated-15.02.2021 

regrading zimma of Samsung mobile handset is received 

today from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Litumoni Sarma of Tezpur PS, it disclosed that he had 

seized the aforesaid Samsung mobile handset in 

connection with this case and the aforesaid mobile belongs 

to the petitioner, named, Md. Abdul Ali and the aforesaid 

handset is not required for further investigation of this 

case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Samsung mobile 

handset filed by the petitioner is allowed and the I/O sets 

at liberty to hand over the aforesaid seized Samsung 

mobile handset in favour of petitioner, named, Md. Abdul 

Ali after proper verification of his identities.   

The I/O shall obtain a PR bond of Rs. 30,000/- (Rupees 

Thirty Thousand) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized Samsung 

mobile whenever he is asked by the I/O or by the Court 

and also the petitioner shall not dispose or sale the same 

until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Abdul Ali stands disposed of.   



                                    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

26.03.2021 

Ld. Advocate of the petitioners is absent vide Petition 

Nos.175/21, 176/21 and 177/21 respectively showing 

cause of his absent.   

Accordingly, inform the Ld. Advocate.  

Fixing on 03.04.2021 for hearing/N.O.   

 

Sri N.J. Haque. 
              CJM, Sonitpur, Tezpur 

 

  



                                    

 

Tezpur PS Case No. 294/2021 
GR Case No. 459/2021 

U/S-120(B)/406/420 of IPC 
 

ORDER 

10.03.2021 

Case record put up today along with petition bearing No. 

143/2021 filed by the petitioner, named Sri Parikhit Patgiri 

praying for zimma of one Road Rollar AFR810 (Yellow 

colour) which was seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized Rollar and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 16.03.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 360/2021 
GR Case No. 570/2021 

U/S-268/428/429/34 of IPC 
 

ORDER 

09.03.2021 

Case record put up today along with petition bearing Nos. 

136/2021, 137/2021 and 138/2021 respectively filed under 

section-451 of CrPC by the petitioners, namely, Md. Kasem 

Ali praying for zimma of one cow Md. Zakir Hussain prayed 

zimma of 04 nos of cows and Md. Saleh Ahmed 

respectively also praying for zimma of 03 nos of cows, 

which were purchased through valid document issued from 

Office of Gabharu Anchalik Panchayat Office, Dipota. The 

photocopies of the purchase receipts of the said cows by 

by petitioners enclosed with the petition.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioners.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized cows and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned along with the photocopies of purchase receipts 

of Office of Gabharu Anchalik Panchayat Office, Dipota.         

Fixing 16.03.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 66/2021 

GR Case No. 114/2021 

U/S-379 of IPC 

 
ORDER 

03.03.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-25.02.2021 

regrading zimma of vehicle bearing Regd. No-NL-02/K-

7611 (Oil Tanker), Chassis No-MAT466416B2N26458, 

Engine No-B591803111L63202181 is received today from 

the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Powal Hazarika, I/C of Borghat Police Outpost under 

Tezpur PS, it disclosed that he had seized the aforesaid 

vehicle bearing Regd. No-NL-02/K-7611 (Oil Tanker) in 

connection with this case and the aforesaid Oil Tanker 

belongs to the petitioner, named, Sri Bhaskar Jyoti Gogoi, 

son of Boluram Gogoi of Chinaki Path, Zoo Narengi Road, 

Guwahati and the aforesaid vehicle is not required for 

further investigation of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized vehicle bearing Regd. 

No-NL-02/K-7611 (Oil Tanker) filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

aforesaid seized Oil Tanker in favour of petitioner, named, 

Sri Bhaskar Jyoti Gogoi after proper verification of his 

identities.  

The I/O shall obtain a PR bond of Rs. 20,00,000/- (Rupees 

Twenty Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized 
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03.03.2021  

Vehicle bearing Regd. No-NL-02/K-7611 (Oil Tanker) 

whenever he is asked by the I/O or by the Court and also 

the petitioner shall not dispose or sale the same until 

disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Bhaskar Jyoti Gogoi stands 

disposed of.  

The I/O further forwarded the compliance report before 

this court on 08.03.2021.   

  
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

 

  



                                    

 

Tezpur PS Case No. 310/2021 

GR Case No. 472/2021 

U/S-380 of IPC 

 
ORDER 

02.03.2021 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated-24.02.2021 

regrading zimma of Real me mobile handset bearing IMEI 

Nos-862368050965712 & 862368050965704 is received 

today from the I/O concenrende.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Mahendra Deka of Mahabhoirab Police Outpost under 

Tezpur PS, it disclosed that he had seized the aforesaid 

Real me mobile handset bearing IMEI Nos-

862368050965712 & 862368050965704 in connection with 

this case and the aforesaid mobiule handset belongs to the 

petitioner, named, Md. Kafil Uddin and the aforesaid article 

is not required for further investigation of this case.   

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Real me mobile 

handset bearing IMEI Nos-862368050965712 & 

862368050965704 filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the aforesaid seized 

mobile handset in favour of petitioner, named, Md. Kafil 

Uddin after proper verification of his identities.  

The I/O shall obtain a PR bond of Rs. 40,000/- (Rupees 

Fourty Thousands only) from the petitioner on condition 

that the petitioner shall produce the aforesaid seized 
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02.03.2021  

Real Me mobile handset whenever he is asked by the I/O 

or by the Court and also the petitioner shall not dispose or 

sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Kafil Uddin stands disposed of.  

  
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1962/2020 
GR Case No. 3179/2020 

U/S-379 of IPC 
 

ORDER 

01.03.2021 

Case record put up today along with petition bearing No. 

111/2021 filed under section-451/457 of CrPC by the 

petitioner, named Sri Bisu Das praying for zimma of one 

FZS TC-RG072 YMISPL Motor Cycle bearing Regd. No-AS-

12/Q-1931, chassis No-ME1RG0726G0217452, engine No-

G3CBE0330954 which was seized in connection with this 

case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized article and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 05.03.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 958/2020 

GR Case No. 1528/2020 

U/S-457/380 of IPC 

 
ORDER 

01.03.2021 

Ld. Advocate of the petitioner filed hazira.  

Today the date is fixed for hearing on zimma of seized one 

TV Micromax 43” LED and one F&D Speaker A521X but 

due to “Bharat Bandh” declared on 26.02.2021, the 

ownership report of the aforesaid articles could not be 

entertained as called earlier vide Order dated-22.02.2021 

from the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Sarat Ch. Das, I/C of Bebejia Police Outpost under Tezpur 

PS, it disclosed that he had seized the aforesaid one TV 

Micromax 43” LED and one F&D Speaker A521X in 

connection with this case and the aforesaid articles 

belongs to the petitioner, named, Smt. Deepali Devi and 

the aforesaid articles are not required for further 

investigation of this case.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized one TV Micromax 43” 

LED and one F&D Speaker A521X filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

aforesaid seized articles in favour of petitioner, named, 

Smt. Deepali Devi after proper verification of her identities.  

The I/O shall obtain a PR bond of Rs. 1,00,000/- (Rupees 

One Lakh only) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized 
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01.03.2021  

articles whenever she is asked by the I/O or by the Court 

and also the petitioner shall not dispose or sale the same 

until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Smt. Deepali Devi stands disposed of.  

  
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

 

 

Tezpur PS Case No. 225/2021 
GR Case No. 351/2021 

U/S-363 of IPC 
 

ORDER 

   25.02.2021  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier in respect of seized birth certificate of 

Parishmita Ray is received today from the I/O.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI(P) 

Birsingh Bordoloi of Tezpur PS, it disclosed that he had seized 

the birth certificate Form No-5, No-0697475, Registration No-

2872/10/02/15 date of issue-15.07.2015 in connection with 

this case and the same is not required for further investigation 

of this case.   

Considering the nature of document, this court thinks it deem 

and proper to direct the I/O to make a verification of 

ownership of those document and if the petitioner found to be 

the mother of Parishmita Ray and the seized birth certificate is 

in the name of Parishmita Ray, who is the daughter of the 

petitioner as described above, the I/O sets at liberty to hand 

over the seized birth certificate after due verification of her 

proper identity on obtaining PR bond. Hence, the prayer of the 

petitioner is allowed and on due verification if the petitioner 

found to be the mother of said Parishmita Ray and if the said 

seized document is not required for further investigation, the 

I/O may hand over the birth certificate infavour of the 

petitioner on obtaining a PR bond of Rs. 5000/-.   

Accordingly, the interim zimma prayer filed by the petitioner 

named, Smt. Barsha Ray stands disposed of.   



                                    

 

       Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 267/2021 
GR Case No. 411/2021 

 
ORDER 

25.02.2021 

Ld. Advocate of the petitioner filed hazira. 

Ld. Additional Public Prosecutor is also present. 

Report as called earlier from the I/O is received today.  

Heard both sides and perused the report along with the 

case record.  

It disclosed from the case record that on 10.02.2021 

petitioner named Dhyan Foundation filed a prayer u/s-451 

read with section 457 of CrPC, 1973 and Rule 3, 4 and 5 of 

Prevention of Cruelty to Animals (Care & Maintenance of 

Case Property Animals) Rules, 2017 praying custody of two 

seized cattles and thereafter the court has directed the I/O 

to submit report regarding seized cattles and regarding the 

feasibility of handing over the seized cattles to the 

petitioner. Today, the I/O has submitted a report stating 

that he has handed over the seized two cattles to Lakhmi 

Narayan Goushala after its seizure and now the owner of 

the goushala is providing sufficient care and protection to 

the said cattles. The I/O also submitted the photocopies of 

two seized cattles along with the report.  

It also disclosed from the report of the I/O that the seized 

cattles were already handed over to Lakhmi Narayan 

Goushala and where the cattles are getting proper care 

and protection. Further, Lakhmi Narayan Goushala is 

situated at a village called Tal gereki which is around 4 

KMs away from the police station and the petitioner Dhyan 

Foundation Goushala situated at Helem of Biswanath 

district which is around 100 KMs away from Tezpur.  

Hence, at this stage, shifting of two cattles from Tezpur 
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to Helem also may cause manhandling to the cattles. 

Further, in the event of any transportation of those cattles 

from Tezpur to Helem of Biswanath district may cause 

chances of illtreatment to the cattles. As both the seized 

cattles are being treated properly with proper  

care and protection by Lakshmi Narayan Goushala of 

Tezpur, this court finds no reason to shift the custody of 

cattles to Dhyan Foundation Goushala that situated at 

Helem of Biswanath district. Furthermore, the I/O himself 

handedover the seized cattles in favour of Lakshmi 

Narayan Goushala, Tezpur immediately of its seizure 

without taking permission from the court and now the I/O 

is very much at liberty to decide where he should kept the 

two seized cattles.  

Therefore, in the light of aforesaid discussion as the seized 

cattles are getting proper care and protection from 

Lakshmi Narayan Goushala, no further order requires to be 

passed for sending those cattles in favour of the petitioner 

for providing care and protection at Goushala situated at 

Helem of Biswanath district which is run by the petitioner 

Dhyan Foundation.  

Hence, in the result of the above discussion, this court not 

finds any reasonable ground to allow the prayer of the 

petitioner and as such the petition filed by the petitioner 

named Dhyan Foundation stands rejected at this stage. 

The I/O is directed to submit the status report of the 

investigation so that the matter may be adjudicated at the 

earliest and meanwhile, the I/O also shall submit the 

periodical report of two seized cattles regarding their care 

and protection in every interval of 15 days before this 

court. The petitioner Dhyan Foundation being a society 

     Page Cntd……. 

 

25.02.2021  



                                    

established for welfare of the animals shall monitor as to 

whether any illtreatment is given to the seized cattles and 

in the event if any illtreatment if provided to the seized 

cattles, the petitioner sets at liberty to file prayer seeking 

zimma of the seized cattles. 

The prayer of petition stands disposed of accordingly. 

Fixing 12.03.2021 for status report and report regarding 

cattles.  

 
 

Sri N.J. Haque. 
              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 66/2021 
GR Case No. 114/2021 

U/S-379 of IPC 
 

ORDER 

25.02.2021 

Case record put up today along with petition bearing No. 

110/21 filed by the petitioner, named Sri Bhaskar Jyoti 

Gogoi praying for zimma of vehicle bearing Regd. No-NL-

02/K-7611 (Oil Tanker), chassis No-MAT466416B2N26458, 

engine No-B591803111L63202181 which was seized in 

connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized article and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 03.03.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1334/2019 

GR Case No. 2558/2019 

U/S-420/406/294/506 of IPC 

 
ORDER 

22.02.2021 

Ld. Advocate of the petitioner is present.  

Seen the seizure list called earlier vide order dated 

17.02.2021 from the I.O SI Nidul Gogoi I/C of Lalmati 

Police Outpost under Tezpur PS along with the 

photographs of two seized Bolero Pickup vehicles bearing 

Regd. No-AS-12/BC-3155 and bearing Regd No-AS-12/BC-

3503 including the registration certificates and the policy 

certificates of the aforesaid two vehicles. However, the 

said vehicles are not physically produced before this court 

by the I.O. Accordingly, only seizure list is seen excluding 

seized vehicles in connection with seizure list marked as 

MR No-51/21. The prayer of the I/O considered and 

allowed and seizure list is seen along with the photographs 

of seized vehicles.   

Let furnish photostat copy of seizure list along with the 

vehicular documents to the I.O, keeping the original 

seizure list along with photograph of seized vehicles with 

the case record. Further, on perusal of the report 

submitted today by the I/O SI Nidul Gogoi I/C of Lalmati 

Police Outpost under Tezpur PS, it disclosed that he had 

seized the above-mentioned Bolero vehicles in connection 

with this case and the said vehicles belongs to the 

petitioner named Sri Anupam Ghosh and the same is not 

required for further investigation.    

22.02.2021  



                                    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of seized Bolero Pickup vehicles bearing 

Regd. No-AS-12/BC-3155 (Chassis No-

MA1ZC4TBKJ1L93997, Engine No-TBJ1L97119) and 

bearing Regd No-AS-12/BC-3503 (Chassis No-

MA1ZC4TBKJ1L95485, Engine No-TBJ1L98799) filed by the 

petitioner Sri Anupam Ghosh is allowed and the I/O sets 

at liberty to hand over the seized vehicles along with 

registered documents retaining X-rox copies of those 

documents in favour of the petitioner, named, Sri 

Anupam Ghosh after proper verification of his identity.    

The I/O shall obtain a PR bond of Rs. 10,00,000/- 

(Rupees Ten Lakh only) each from the petitioner for 

the aforesaid two vehicles on condition that the petitioner 

shall produce the aforesaid seized vehicles whenever he is 

asked by the I/O or by the Court and also the petitioner 

will not sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Anupam Ghosh stands disposed of.        

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

22.02.2021 

Ld. Advocate of the petitioner is absent.   

Report as called earlier vide order dated 15.02.2021 is not 

received. 

Issue reminder along with copy of order dated 15.02.2021. 

I/O is also directed to submit his report positively on next 

date.   

Fixing 25.02.2021 for report.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No. 958/2020 
GR Case No. 1528/2020 

U/S-457/380 of IPC 
 

ORDER 

22.02.2021 

Case record put up today along with petition bearing No. 

102/21 filed by the petitioner, named Smt. Dipali Devi 

praying for zimma of one TV Micromax 43” LED and one 

F&D Speaker A521X which was seized in connection with 

this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 26.02.2021 for report of ownership.  

 
 

Sri N.J. Haque. 
              CJM, Sonitpur, Tezpur 

26.02.2021 

Court work has been paralyzed due to “Bharat Bandh” 

called by various organizations.   

Ld. Advocate of the petitioner is absent.  

Zimma report as called earlier is received today.   

Let the report be retained with the case record.  

Accordingly, inform the Ld. Advocate.  

Fixing on 01.03.2021 for hearing/N.O.   

 

Sri N.J. Haque. 
              CJM, Sonitpur, Tezpur 

 



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1334 of 2019 
GR Case No. 2558 of 2019 

U/S-420/406/294/506 of IPC 
 

ORDER 

17.02.2021  

Case record put up today along with petition bearing No. 

93/21 filed by the petitioner, named Sri Anupam Ghosh 

praying for zimma of two vehicles i.e. Bolero Pickup (White 

colour) bearing Regd. No- AS-12/BC-3155, chassis No-

MA1ZC4TBKJ1L93997, engine No-TBJ1L97119 and Bolero 

Pickup vehicle bearing Regd. No-AS-12/BC-3505, chassis 

No-MA1ZC4TBKJ1L95485, engine No-TBJ1L98799 seized in 

connection with this case. The photocopies of the vehicular 

documents are enclosed herewith. The I/O of concerned 

PS is directed to ascertain the followings:- 

v) Whether I/O during investigation has seized 

any vehicles? 

vi) Whether any seizure list is prepared? 

vii) If seized, whether the petitioner is the 

actual owner of the seized vehicles? 

viii) Whether the I/O requires the seized 

vehicles, if any, for further investigation?   

Fixing 22.02.2021 for report and seizure list.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 132/21 
GR Case No. 210/2021 

U/S-380 of IPC 
 

ORDER 

15.02.2021 

Case record put up today along with petition bearing No. 

89/21 filed in support with an affidavit by the petitioner, 

named Md. Abdul Ali praying for zimma of one seized 

Samsung mobile handset bearing IMEI No-

356061111669828/01 which was seized in connection with 

this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile handset and whether the same is 

required for further investigation or not in this case. 

Further, seen bail application No-90/21 filed by the 

petitioner named Md. Alam praying bail of accused 

persons, namely, Md. Abed Hussain and Md. Amir Hussain.   

Heard and perused the petition with case record. 

Considering the submission of Ld. Counsel, let peruse the 

case diary, to decide the bail petition.   

I/O of this case shall submit the case diary on or before 

next date. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 23.02.2021 for report and case diary.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 225/2021 
GR Case No. 351/2021 

U/S-363 of IPC 
 

ORDER 

15.02.2021 

Case record put up today along with petition bearing No. 

91/21 filed in support with an affidavit by the petitioner, 

named Smt. Barsha Ray, who is the mother of victim 

named Parishmita Ray praying for zimma of birth 

certificate Form No-5, No-0697475, Registration No-

2872/10/02/15 date of issue-15.07.2015  which was seized 

in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized birth certificate and whether the same is 

required for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 22.02.2021 for report.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1756/2020 

GR Case No. 2858/2020 

U/S-392/324/506 of IPC 

 
ORDER 

11.02.2021 

Ld. Advocate of the petitioner, named Md. Jamiruddin 

Seikh filed hazira.  

Report as called earlier vide Order dated 05.02.2021 in 

respect of seized vehicle bearing Regd. No-AS-12/BC-6618 

is received today from the I/O.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O WSI 

Minu Prabha Borah of Salonibari Police Outpost under 

Tezpur PS, it disclosed that she had seized the said vehicle 

bearing Regd. No-AS-12/BC-6618 (Orange colour), Chassis 

No-MAT491108J6N2039 and Engine No-G600WIV-

DS8L8919816 in connection with this case and the said 

vehicle belongs to the petitioner, named Md. Jamiruddin 

Seikh and the said vehicle is not required for further 

investigation of this case.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized vehicle filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized vehicle bearing Regd. No-AS-12/BC-6618 

in favour of the petitioner, named, Md. Jamiruddin Seikh 

after proper verification of his identities.  

     Page Cntd……. 

11.02.2021  



                                    

The I/O shall obtain a PR bond of Rs. 8,00,000/- (Rupees 

Eight Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court and also 

the petitioner shall not dispose or sale the same until 

disposal of the case.          

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Jamiruddin Seikh stands 

disposed of.  

  
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 1373/2019 

GR Case No. 2621/2019 

U/S-420/406 of IPC 

 
ORDER 

11.02.2021 

Ld. Advocate of the petitioner, named Sri Ratul Keot filed 

hazira.  

Report as called earlier vide Order dated 05.02.2021 in 

respect of seized vehicle bearing Regd. No-AS-12/L-2862 

(XYLO), chassis No-MA1YA2MLXE2B27520 and Engine No-

MLE4B21961 is received today from the I/O.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Sarat Ch. Das I/C of Bebejia Police Outpost under Tezpur 

PS, it disclosed that he had seized the said vehicle bearing 

Regd. No-AS-12/L-2862 (XYLO), chassis No-

MA1YA2MLXE2B27520 and engine No-MLE4B21961 in 

connection with this case and the said XYLO vehicle 

belongs to the petitioner, named Sri Ratul Keot and the 

said vehicle is not required for further investigation of this 

case. 

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized vehicle filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized vehicle bearing Regd. No-AS-12/L-2862 

(XYLO) in favour of the petitioner, named, Sri Ratul Keot 

after proper verification of his identities.  

     Page Cntd……. 
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The I/O shall obtain a PR bond of Rs. 12,00,000/- (Rupees 

Twelve Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court and also 

the petitioner shall not dispose or sale the same until 

disposal of the case.         

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Ratul Keot stands disposed of. 

  
        

      Sri N. J. Haque 
Chief Judicial Magistrate 
     Sonitpur, Tezpur                               

 

 

  



                                    

 

Tezpur PS Case No. 267/2021 
GR Case No. 411/2021 

 
ORDER 

10.02.2021 

Case record put up today along with petition bearing No. 

80/21 filed under section 451 r/w Section-457 of Code of 

Criminal Procedure, 1973 read with Rule 3,4 and 5 of 

Prevention of Cruelty to Animals (Care & maintenance of 

Case Property Animals) Rules, 2017 by the petitioner, 

Dhyan Foundation, having its registered office at A-80, 

South Extension, Part-2, New Delhi represented by Smt. 

Tankala Naga Chandrani praying for zimma of two 

numbers of cattle which was seized in connection with this 

case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to ascertain the followings:- 

ix) The I/O id directed to submit present status 

report of the seized two cattles? 

x) The I/O shall also submit a detail report 

regarding feasibility of handing the seized 

cattles to the petitioner?  

I/O is directed to submit his report before this court within 

two days positively without fail. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 12.02.2021 for report.  

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Copy of Order passed by Sri N. J. Haque, Chief Judicial 
magistrate, Sonitpur at Tezpur in connection with instant 

case.   

PR Case No-42 of 2021 

ORDER 

06.02.2021 

Ld. Advocate of the petition filed hazira.  

Report as called earlier vide order dated-

01.02.2021 is received today regarding the zimma 

of Motor Cycle bearing Regd. No-AS-12/M-8609 

and accordingly the petitioner side prayed to pass 

necessary order on the petition filed for zimma.  

Heard both sides and perused the entire case 

record along with case diary carefully.  

It disclosed from the report of the I/O ASI Ranjit 

Borah of Tezpur PS that he has seized the motor 

cycle bearing Regd. No-AS-12/M-8609 and charge-

sheet of this has already been submitted after 

completion of investigation of this case. It is also 

disclosed that the said seized motor cycle was kept 

in Malkhana vide MR No-416/20.  

The petitioner side has submitted an affidavit today 

before the court wherein it is disclosed that the 

petitioner Sri Dipu Borah, son of Sri Tilak Borah of 

Ganak Chuburi under Tezpur PS is the owner of the 

said Motor Cycle bearing Regd. No-AS-12/M-8609, 

chassis No-ME4JC40CAF8136774 and engine No-

JC40E85156570.  

Therefore, considering all the aspect and the report 

submitted by the I/O, this court finds that the 

vehicle bearing Regd. No. No-AS-12/M-8609 was 

seized in connection with this case and during the  

06.02.2021 



                                    

investigation the said vehicle was not taken zimma 

by the petitioner and consequent to that the I/O 

has submitted charge sheet u/s 323/392 of IPC. 

Now, the case is pending for copy and meanwhile 

on 01.02.2021 the petitioner Sri Dipu Borah prayed 

zimma of the said motor cycle. In the light of 

Section-451 of CrPC the custody of the seized 

vehicle may be disposed of pending the enquiry or 

trial.  

Considering all the aspect, the prayer of the 

petitioner appears tenable in the eye of law and 

the same is liable to be allowed. Accordingly, 

prayer of the petitioner is allowed. The said vehicle 

is lying within the custody of Tezpur PS and 

consequent to that the said motor cycle was kept in 

Malkhana vide MR No-416/20, the same is required 

to be hand over to the petitioner on obtaining a PR 

bond of Rs. 1,00,000/- (Onee Lakhs) under the 

following conditions:-  

i) The petitioner shall produce the 

motor cycle if the same is required 

for the purpose of enquiry or trial. 

ii) The petitioner shall not make any 

change in the motor cycle after 

taking custody of the vehicle. 

iii) The petitioner shall not use the 

vehicle in any manner that may 

creates repetition of an offence of 

like nature in future. 

 

 

06.02.2021 



                                    

iv) The petitioner shall obey the 

directions of the court as passed 

above.   

Let a copy of this order be sent to P.I. Tezpur 

providing zimma of the said motor cycle to the 

petitioner Sri Dipu Borah and the P.I. Tezpur shall 

hand over the vehicle after proper verification of 

the identity of the petitioner. 

The order of release of the motor cycle may be 

furnished on furnishing the PR bond before the 

Court.  

Fixing 26.02.2021 for copy. 

         Sd/- 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

Copy forwarded to P.I. Tezpur  
For necessary action 
 

 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 

  



                                    

 

PR Case No-42 of 2021 

ORDER 

06.02.2021 

Ld. Advocate of the petition filed hazira.  

Report as called earlier vide order dated-

01.02.2021 is received today regarding the zimma 

of Motor Cycle bearing Regd. No-AS-12/M-8609 

and accordingly the petitioner side prayed to pass 

necessary order on the petition filed for zimma.  

Heard both sides and perused the entire case 

record along with case diary carefully.  

It disclosed from the report of the I/O ASI Ranjit 

Borah of Tezpur PS that he has seized the motor 

cycle bearing Regd. No-AS-12/M-8609 and charge-

sheet of this has already been submitted after 

completion of investigation of this case. It is also 

disclosed that the said seized motor cycle was kept 

in Malkhana vide MR No-416/20.  

The petitioner side has submitted an affidavit today 

before the court wherein it is disclosed that the 

petitioner Sri Dipu Borah, son of Sri Tilak Borah of 

Ganak Chuburi under Tezpur PS is the owner of the 

said Motor Cycle bearing Regd. No-AS-12/M-8609, 

chassis No-ME4JC40CAF8136774 and engine No-

JC40E85156570.  

Therefore, considering all the aspect and the report 

submitted by the I/O, this court finds that the 

vehicle bearing Regd. No. No-AS-12/M-8609 was 

seized in connection with this case and during the 

investigation the said vehicle was not taken zimma 

by the petitioner and consequent to that the I/O  

06.02.2021 



                                    

has submitted charge sheet u/s 323/392 of IPC. 

Now, the case is pending for copy and meanwhile 

on 01.02.2021 the petitioner Sri Dipu Borah prayed 

zimma of the said motor cycle. In the light of 

Section-451 of CrPC the custody of the seized 

vehicle may be disposed of pending the enquiry or 

trial.  

Considering all the aspect, the prayer of the 

petitioner appears tenable in the eye of law and 

the same is liable to be allowed. Accordingly, 

prayer of the petitioner is allowed. The said vehicle 

is lying within the custody of Tezpur PS and 

consequent to that the said motor cycle was kept in 

Malkhana vide MR No-416/20, the same is required 

to be hand over to the petitioner on obtaining a PR 

bond of Rs. 1,00,000/- (One Lakhs) under the 

following conditions:-  

v) The petitioner shall produce the 

motor cycle if the same is required 

for the purpose of enquiry or trial. 

vi) The petitioner shall not make any 

change in the motor cycle after 

taking custody of the vehicle. 

vii) The petitioner shall not use the 

vehicle in any manner that may 

creates repetition of an offence of 

like nature in future. 

viii) The petitioner shall obey the 

directions of the court as passed 

above.   

 

06.02.2021  

Let a copy of this order be sent to P.I. Tezpur 

providing zimma of the said motor cycle to the 



                                    

petitioner Sri Dipu Borah and the P.I. Tezpur shall 

hand over the vehicle after proper verification of 

the identity of the petitioner. 

The order of release of the motor cycle may be 

furnished on furnishing the PR bond before the 

Court.  

Fixing 26.02.2021 for copy. 

     

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

  

  



                                    

 

Copy of order passed by Sri N. J. Haque, C.J.M., 

Sonitpur, Tezpur i/c with Chariduar PS Case No. 

320/2019 (PR Case No. 286/2020) U/S 379 of IPC 

r/w Sec. 53(1) (A) of Assam Excise Act.   

 
ORDER 

05.11.2020 

Case record put up today along with petition No- 

1113/20 filed by the Ld. Advocate of the petitioner 

side stating that report as called earlier from DTO, 

Tawang already submitted and accordingly the 

petitioner side prayed to pass necessary order on 

the petition filed for zimma by way of put up the 

case record. Accordingly, case record put up with 

the report of DTO submitted by DTO, Tawang in 

compliance with the order dated 07.10.2020 

passed by this court.  

Heard both sides and perused the entire case 

record carefully.  

It disclosed from the report of the DTO, Tawang 

that the petitioner Sri Bablu Mahanta, son of Late 

Khagen Mahanta is the actual owner of the vehicle 

bearing Regd. No. AR-03-4538 vide chassis No- 

MAT623251JPA01688 and Engine No- 

REVTRN01ARYP00068. The report submitted by 

DTO, Tawang along with following documents:- 

Road Tax, Treasury Challan No. 4089 & 4001 Dtd. 

31.07.2019, Application Form-20 for new 

registration, Police verification, Pollution Standards, 

Sale certificate, Invoice certificate, Temporary R/C, 

Technical Inspection Report and copy of documents 

of witness.  

    Page Cntd……… 



                                    

05.11.2020 

Therefore, considering all the aspect and the report 

submitted by the DTO, Tawang, this court finds 

that the vehicle bearing Regd. No. AR-03-4538 was 

seized in connection with this case and during the 

investigation the said vehicle was not taken zimma 

by the petitioner and consequent to that the I/O 

has submitted charge sheet u/s 379 of IPC r/w 

Section 53(1)(A) of Assam Excise Act. Now, the  

case is pending for appearance of the accused and 

meanwhile on 07.10.2020 the petitioner Sri Bablu 

Mahanta prayed zimma of the said vehicle. This 

court has already opined in the light of Section 451 

of CrPC the custody of the seized vehicle may be 

disposed of pending the enquiry or trial. 

Considering all the aspect, the prayer of the 

petitioner appears tenable in the eye of law and 

the same is liable to be allowed. Accordingly, 

prayer of the petitioner is allowed. The said vehicle 

is lying within the custody of Chariduar PS vide MR 

No-90/19, the same is required to be hand over to 

the petitioner on obtaining a PR bond of Rs. 

5,00,000/- (Five Lakhs) under the following 

conditions:-  

ix) The petitioner shall produce the 

vehicle if the same is required for 

the purpose of enquiry or trial. 

x) The petitioner shall not make any 

change in the vehicle after taking 

custody of the vehicle. 

xi) The petitioner shall not use the 

vehicle in any manner that may  

 

05.11.2020  



                                    

creates repetition of an offence of 

like nature in future. 

xii) The petitioner shall obey the 

directions of the court as passed 

above.   

Let a copy of this order be sent to O/C of Chariduar 

PS providing zimma of the said vehicle to the 

petitioner Bablu Mahanta and the O/C of Chariduar 

PS shall hand over the vehicle after proper 

verification of the identity of the petitioner. 

The order of release of the vehicle may be 

furnished on furnishing the PR bond before the 

Court.  

Date as fixed earlier.         

       S/D 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

  

Copy forwarded to O/C of Chariduar PS 
For necessary action 
 

 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 

Later on, 

Seen the Petition No-78/21 filed under section-93 R.W. 

Section 102 of Code of Criminal Procedure for issuance of 

search warrant for recovery of the cattles by the petitioner 

Gau Gyan Foundation represented by Kavita Jain.  

The petition filed before the court at 4:30 PM and the Ld. 

Advocate of the petitioner is present but the Ld. Additional 

P.P. found to absent on call. The nature of petition 



                                    

requires a proper determination of the issues as to 

whether any cattles were been confined in the concerned 

area. Hence, the court to ascertain the fact needs a 

meticulous report from the concerned Investigating Officer 

asking him to submit a report along with the case diary 

positively on 06.02.2021 and on arrival of the report the 

petition will be adjudicated by the court on hearing both 

the sides. 

The dealing assistant of this court is directed to transmit 

the order of the court to the concerned I/O forthwith.  

Considering the nature of urgency of the petition filed 

before this court, the I/O is hereby directed to submit the 

report along with the case diary before the court on 

06.02.2021.  

Let a copy of this petition be transmitted to the I/O along 

with order.   

Fixing 06.02.2021 for report and hearing on petition no- 

78/21.    

 

Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1756/2020 
GR Case No. 2858/2020 
U/S-392/324/506 of IPC 

 
ORDER 

05.02.2021 

Case record put up today along with petition bearing No. 

73/21 filed in support with an affidavit by the petitioner, 

named Md. Jamiruddin Seikh praying for zimma of motor 

cycle bearing Regd. No-AS-12/BC-6618 which was seized 

in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 11.02.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1373/2019 
GR Case No. 2621/2019 

U/S-420/406 of IPC 
 

ORDER 

05.02.2021 

Case record put up today along with petition bearing No. 

76/21 filed in support with an affidavit by the petitioner, 

named Sri Ratul Keot praying for zimma of vehicle bearing 

Regd. No-AS-12/L-2862 (XYLO H4M HAWK BSIV 2WD), 

chassis No-MA1YA2MLXE2B27520 and ENGINE No-

MLE4B21961 which was seized in connection with this 

case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case. 

Let a copy of this order be transmitted to the I.O 

concerned.        

Fixing 11.02.2021 for report of ownership.  

 

 
Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Copy of Order passed by Sri N. J. Hoque, Ld. Chief 

Judicial Magistrate, Sonitpur at Tezpur i/c with this 

instant case. 

 
PR Case No. 42/2021 

(Arising out of Tezpur PS Case No-1738/2020) 
U/S-323/392 of IPC 

 
ORDER 

01.02.2021 

Accused Sri Dipu Borah is present. 

Today is fixing for copy. Copy is not ready to furnish.  

Seen Petition No-284/21 filed by the accused/petitioner, 

named Sri Dipu Borah praying for zimma of Motor Cycle 

bearing Regd. No-AS-12/M-8609 which was seized in 

connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized motor cycle and whether the same is 

required for further investigation or not in this case.       

Fixing 06.02.2021 for report of ownership/Copy.  

 

         Sd/- 

(N.J. Haque) 

             CJM, Sonitpur, Tezpur 

 

Copy Forwarded to O/C of Tezpur PS 

for his information and necessary action.  

  



                                    

28.01.2021 

Ld. Advocate of the petitioner is absent.   

Report as called earlier vide order dated 21.01.2021 is not 

received. 

Issue reminder along with copy of order dated 21.01.2021. 

I/O is also directed to submit his report positively on next 

date.   

Fixing 30.01.2021 for report of zimma along with seizure 

list.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 39/2021 

GR Case No. 81/2021 

U/S-279/338 of IPC 

 
ORDER 

30.01.2021 

Case record put up today before me.      

Seen the seizure list called earlier vide order dated 

21.01.2021 from the I.O ASI Nurul Islam of Tezpur PS 

Traffic Branch along with the photographs of seized 

Yamaha Cygnus Alpha Scooty (red colour) bearing Regd. 

No- HP-63-7547 bearing chassis No-ME1SE774880087979 

and engine No-E3N7E0087976 along with MVI report of 

the said scooty. However, the said vehicle is not physically 

produced before this court by the I.O. Accordingly, only 

seizure list seen excluding seized vehicle in connection 

with seizure list marked as MR No-28/21. The prayer of 

the I/O considered and allowed and seizure list is seen 

along with the photographs of seized vehicle.   

Let furnish photostat copy of seizure list along with the 

photographs of seized Scooty to the I.O, keeping the 

original seizure list with the case record. Further, on 

perusal of the report submitted today by the I/O ASI Nurul 

Islam of Tezpur PS Traffic Branch, it disclosed that he had 

seized the above-mentioned scooty in connection with this 

case and the said scooty belongs to the petitioner named 

Sri Liton Boro and the same is not required for further 

investigation.   



                                    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the  

30.01.2021  

petitioner may be rejected. Accordingly, the prayer of 

zimma of seized Scooty (red colour) bearing Regd. No- HP-

63-7547 bearing chassis No-ME1SE774880087979 and 

engine No-E3N7E0087976 filed by the petitioner Sri Liton 

Boro is allowed and the I/O sets at liberty to hand over 

the seized scooty in favour of the petitioner, named, Sri 

Liton Boro after proper verification of his identity.   

The I/O shall obtain a PR bond of Rs. 1,00,000/- (Rupees 

One Lakh only) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized scooty 

whenever he is asked by the I/O or by the Court and also 

the petitioner will not sale the same until disposal of the 

case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Liton Boro stands disposed of.       

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1482/2020 

GR Case No. 2400/2020 

U/S-420/406 of IPC 

 
ORDER 

27.01.2021 

Ld. Advocate of the petitioner, Md. Muktar Hussain 

Choudhury filed hazira.   

Report as called earlier vide Order dated 20.01.2021 in 

respect of seized vehicle bearing Regd. No-AS-12/K-2800 

is received today.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Powal Hazarika I/C of Borghat Police Outpost under Tezpur 

PS, it disclosed that he had seized the vehicle bearing 

Regd. No-AS-12/K-2800 in connection with this case and 

the said vehicle belongs to the petitioner, named Md. 

Muktar Hussain Choudhury and the same is not required 

for further investigation.   

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized vehicle bearing Regd. 

No-AS-12/K-2800 filed by the petitioner is allowed and the 

I/O sets at liberty to hand over the seized vehicle in favour 

of the petitioner, named, Md. Muktar Hussain Choudhury 

after proper verification of his identities.   

The I/O shall obtain a PR bond of Rs. 4,00,000/- (Rupees 

Four Lakhs) from the petitioner on condition that the  
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27.01.2021 



                                    

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court and also 

the petitioner will not dispose the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Muktar Hussain Choudhury 

stands disposed of.     

 

 Sri N.J. Haque. 
                CJM, Sonitpur, Tezpur 

 

  



                                    

Tezpur PS Case No. 2050/2020 

GR Case No. 3315/2020 

U/S-454/380/506/34 of IPC 

 
ORDER 

25.01.2021 

Ld. Advocate of the petitioner, Sri Abhinab Dugar filed 

hazira.  

Report as called earlier vide Order dated 21.01.2021 in 

respect of seized items:- wooden tables, one little chair for 

kids, one little bad for kids, One commode for bathroom, 

one steel rack, one table, deep freezer, one wooden rack, 

four pieces of Food wooden plat, one Almirah, one wooden 

tray, one kitchen table, one Gas table, four nos of frying 

pen, one wall hanging rack, two nos of spice (Mosola) box, 

two nos of wooden table, one steel basin, two nos of wall 

hanging fans, two nos of counter tables, one fix rack, one 

broken wooden dressing, seven nos of plastic chairs (red 

colour), one damage fridge, one table for sweet, TVS 

printer, three nos of plastic vessels, one steel hata, Fixed 

CCTV Box, wooden belna, one no of steel plate (Thaal), 

one small cylinder, ten nos of computers, one inverter 

machine, one ceiling fan, one drawer table, one freeze 

stand, one Ghoti made of bell metal, two nos of stand fan, 

two nos of wooden chair, one book Almira, one chocolate 

box made of tin, two nos of computer monitor marked as 

MR No-08/21; and 9 CASSER LED COOLOR (HCCB) marked 

as MR No-14/21 and further six numbers of keys vide Nos. 

4806668 (02 nos of keys), 3514591 (02 nos of keys) and 

4935575 (02 nos of keys) marked as MR No-16/21 is 

received today.  

Heard both sides and perused the report carefully.  

25.01.2021  



                                    

On perusal of the report submitted today by the I/O SI 

Pabitra Kumar Borah I/C of Mahabhairab Police Outpost 

under Tezpur PS, it disclosed that he had seized the 

aforesaid items in connection with this case and the said 

items belongs to the petitioner, named Sri Abhinab Dugar 

and the said items is not required for further investigation.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized items filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized items in favour of the petitioner, named, 

Sri Abhinab Dugar after proper verification of his identities.  

The I/O shall obtain a PR bond of Rs. 2,00,000/- (Rupees 

Two Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized items 

whenever he is asked by the I/O or by the Court and also 

the petitioner will not dispose the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Abhinab Dugar stands disposed of.    

 

 Sri N.J. Haque. 
                CJM, Sonitpur, Tezpur 

 

 

 

 

Tezpur PS Case No. 2050/2020 
GR Case No. 3315/2020 

U/S-454/380/506/34 of IPC 
 

ORDER 



                                    

21.01.2021 

Case record put up today along with petition bearing No. 

50/21 filed by the petitioner, named Sri Abhinav Dugar 

praying for zimma of seized items:- wooden tables, one 

little chair for kids, one little bad for kids, One commode 

for bathroom, one steel rack, one table, deep freezer, one 

wooden rack, four pieces of Food wooden plat, one 

Almirah, one wooden tray, one kitchen table, one Gas 

table, four nos of frying pen, one wall hanging rack, two 

nos of spice (Mosola) box, two nos of wooden table, one 

steel basin, two nos of wall hanging fans, two nos of 

counter tables, one fix rack, one broken wooden dressing, 

seven nos of plastic chairs (red colour), one damage 

fridge, one table for sweet, TVS printer, three nos of 

plastic vessels, one steel hata, Fixed CCTV Box, wooden 

belna, one no of steel plate (Thaal), one small cylinder, ten 

nos of computers, one inverter machine, one ceiling fan, 

one drawer table, one freeze stand, one Ghoti made of bell 

metal, two nos of stand fan, two nos of wooden chair, one 

book Almira, one chocolate box made of tin, two nos of 

computer monitor marked as MR No-08/21; and 9 CASSER 

LED COOLOR (HCCB) marked as MR No-14/21 and further 

six numbers of keys vide Nos. 4806668 (02 nos of keys), 

3514591 (02 nos of keys) and 4935575 (02 nos of keys) 

marked as MR No-16/21, which were seized in connection 

with this case.  

 

 

21.01.2021  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  



                                    

The I/O is directed to submit a report of ownership of the 

aforesaid seized items and whether the same is required 

for further investigation or not in this case.  

Let a copy of this order be transmitted to the I/O 

concerned for his information.        

Fixing 25.01.2021 for report of ownership. 

 

Chief Judicial Magistrate 
    Sonitpur at Tezpur   

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 39 of 2021 
GR Case No. 81 of 2021 

U/S-279/338 of IPC 
 

ORDER 

21.01.2021  

Case record put up today along with petition bearing No. 

51/21 filed by the petitioner, named Sri Liton Boro praying 

for zimma of Yamaha Cygnus Alpha Scooty (red colour), 

bearing chassis No-ME1SE774880087979 and engine No-

E3N7E0087976, the I/O of concerned PS is directed to 

ascertain the followings:- 

xi) Whether I/O during investigation has seized 

any vehicle? 

xii) Whether any seizure list is prepared? 

xiii) If seized, whether the petitioner is the 

actual owner of the seized vehicle? 

xiv) Whether the I/O requires the seized vehicle, 

if any, for further investigation?   

Fixing 28.01.2021 for report and seizure list.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

 

  



                                    

 

Tezpur PS Case No. 1482/2020 
GR Case No. 2400/2020 

U/S-420/406 of IPC 
 

ORDER 

20.01.2021 

Case record put up today along with petition bearing No. 

47/21 filed in support with an affidavit by the petitioner, 

named Md. Muktar Hussain Choudhury praying for zimma 

of vehicle bearing Regd. No-AS-12/K-2800 which was 

seized in connection with this case contending that he had 

purchased the aforesaid vehicle from Finance Company on 

EMI basis bur due to some financial problem he was 

unable to pay the EMI to the said company. As such, he 

sold the vehicle to the accused but the accused failed to 

pay the EMI against the said vehicle.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 27.01.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 



                                    

                             Tezpur PS Case No. 103/2020 

GR Case No. 175/2020 
U/S 420/120(B)/468 of IPC 

 
ORDER 

19.01.2021 

Ld. Advocate of the petitioner, Sri Sandeep Yadav 

filed hazira.  

Report as called earlier vide Order dated 

08.01.2021 in respect of seized documents as 

follows:- i) one number of Voter I/D bearing EPIC 

No-SBS2494557; ii) one duplicate Aadhar ID 

bearing No-406058291211; iii) Run slip of Indian 

Army bearing RMDS No-1301; iv) Indian Army 

application form; v) Mark sheet of having Roll No-

2593315, School Code-85/11872/1114, Certificate 

No-8520519; vi) Certificate –cum- Mark Sheet 

bearing Roll No-3066708, School code-

85/25351/1294, Certificate No-H85271681 is 

received today.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O WSI Minu Prabha Borah of Salonibari Police 

Outpost under Tezpur PS, it disclosed that she had 

seized the aforesaid documents in connection with 

this case and the said documents belongs to the 

petitioner, named Sri Sandeep Yadav and the said 

documents is not required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized aforesaid documents filed by the petitioner  

19.01.2021  



                                    

is allowed and the I/O sets at liberty to hand over 

the seized documents in favour of the petitioner, 

named, Sri Sandeep Yadav after proper verification 

of his identities.   

The I/O shall obtain a PR bond of Rs. 1,00,000/- 

(Rupees One Lakh) from the petitioner on condition 

that the petitioner shall produce the aforesaid 

seized documents whenever he is asked by the I/O 

or by the Court and also the petitioner will not 

dispose the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Sandeep Yadav stands 

disposed of.         

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 



                                    

Tezpur PS Case No. 103/2020 
GR Case No. 175/2020 

U/S-420/120(B)/468 of IPC 
 

ORDER 

08.01.2021 

Case record put up today along with petition bearing No. 

21/21 filed by the petitioner, named Sri Sandeep Yadav 

praying for zimma of documents i.e. i) one number of 

Voter I/D bearing EPIC No-SBS2494557; ii) one duplicate 

Aadhar ID bearing No-406058291211; iii) Run slip of 

Indian Army bearing RMDS No-1301; iv) Indian Army 

application form; v) Mark sheet of having Roll No-2593315, 

School Code-85/11872/1114, Certificate No-8520519; vi) 

Certificate –cum- Mark Sheet bearing Roll No-3066708, 

School code-85/25351/1294, Certificate No-H85271681, 

which was seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized documents and whether the same is 

required for further investigation or not in this case.       

Fixing 19.01.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 319/2020 
GR Case No. 517/2020 

U/S-363 of IPC 
 

ORDER 

12.01.2021  

Case record put up today along with petition bearing No. 

36/21 filed by the petitioner, named Monju Thakur, who is 

the informant of this case praying for zimma of one birth 

certificate vide SL No-1246576, Form No-05 of Mousumi 

Thakur, who is the daughter of the informant seized in 

connection with this case.   

Heard both sides and perused the entire case record.  

On perusal of the case record, it disclosed that the 

petitioner is the informant of this case and the instant case 

sets in motion against the accused person immediately on 

filing an ejahar by the informant named, Smt. Monju 

Thakur stating that on 14.02.2020 at about 10 PM, while 

she was sleeping, her daughter went out from her house 

and suspected that the accused named Rashidul Haque 

kidnapped her daughter.   

Accordingly, Tezpur PS Case No. 319 of 2020 was 

registered u/s-363 of IPC. During investigation, the I/O 

seized the above mentioned birth certificate along with 

one Board of Secondary Education, Assam, Registration 

Card-2015 SL No-24-01-2203. Now, the petitioner prayed 

zimma of the aforesaid seized birth certificate.  

Considering the nature of document, this court thinks it 

deem and proper to direct the I/O to make a verification of 

ownership of those document and if the petitioner found to 

be the mother of Mousumi Thakur and the seized birth 

certificate is in the name of Mousumi Thakur, who is the 

daughter of the petitioner as described above, the I/O sets  

12.01.2021  



                                    

at liberty to hand over the seized birth certificate after due 

verification of her proper identity on obtaining PR bond. 

Hence, the prayer of the petitioner is allowed and on due 

verification if the petitioner found to be the mother of said 

Mousumi Thakur and if the said seized document is not 

required for further investigation, the I/O may hand over 

the birth certificate infavour of the petitioner on obtaining 

a PR bond of Rs. 1000/-.        

The I/O further forwarded the compliance report before 

this court on 18.01.2021.  

   

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 2491/2020 

GR Case No. 4039/2020 

U/S-420 of IPC 

 
ORDER 

12.01.2021 

Case record put up today before me.      

Seen the seizure list called earlier vide order dated 

05.01.2021 from the I.O SI Razibur Rahman of Tezpur PS 

along with the seized garments i.e. (i) 31 nos of 

counterfeit T-shirts of different colour and size leveled as 

“Levis”; (ii) 8 nos of counterfeit Jeans Pant of different size 

and black colour leveled as “Levis”; (iii) 10 nos of 

counterfeit Armani Jeans Pant of different size and colour 

leveled as “Levis” and (iv) 21 nos of Lacoste T-shirt 

(counterfeit) of different size and colour leveled as “Levis” 

which were seized on 31.12.2020. However, the I/O has 

prayed before this court that as he was badly busy in 

treatment of his ill mother, therefore, he could not produce 

the seized garments before this court in due course of 

time. The prayer of the I/O considered and allowed and 

seizure list is seen along with seized garments marked as 

MR No-480/20.  

Let furnish photostat copy of seizure list and the seized 

garments to the I.O, keeping the original seizure list with 

the case record. Further, on perusal of the report 

submitted today by the I/O Razibur Rahman of Tezpur PS, 

it disclosed that he had seized the above-mentioned 

garments in connection with this case and the said 

garments belongs to  



                                    

12.01.2021  

the petitioner named Sri Prabin Kumar Agarwal and 

the same is not required for further investigation.   

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of seized garments i.e. (i) 31 nos of 

counterfeit T-shirts of different colour and size leveled as 

“Levis”; (ii) 8 nos of counterfeit Jeans Pant of different size 

and black colour leveled as “Levis”; (iii) 10 nos of 

counterfeit Armani Jeans Pant of different size and colour 

leveled as “Levis” and (iv) 21 nos of Lacoste T-shirt 

(counterfeit) of different size and colour leveled as “Levis” 

as mentioned in Petition No-07/2021 filed by the petitioner 

Sri Prabin Kumar Agarwal is allowed and the I/O sets 

at liberty to hand over the seized garments in favour of the 

petitioner, named, Sri Prabin Kumar Agarwal after 

proper verification of his identity.   

The I/O shall obtain a PR bond of Rs. 80,000/- (Rupees 

Eighty Thousand only) from the petitioner on condition 

that the petitioner shall produce the aforesaid seized 

garments whenever he is asked by the I/O or by the Court 

and also the petitioner will not sale the same until disposal 

of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Prabin Kumar Agarwal stands 

disposed of.      

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 319/2020 
GR Case No. 517/2020 

U/S-363 of IPC 
 

ORDER 

12.01.2021 

Case record put up today along with petition bearing No. 

36/21 filed by the petitioner, named M------ praying for 

zimma of documents i.e. i) one number of Voter I/D 

bearing EPIC No-SBS2494557; ii) one duplicate Aadhar ID 

bearing No-406058291211; iii) Run slip of Indian Army 

bearing RMDS No-1301; iv) Indian Army application form; 

v) Mark sheet of having Roll No-2593315, School Code-

85/11872/1114, Certificate No-8520519; vi) Certificate –

cum- Mark Sheet bearing Roll No-3066708, School code-

85/25351/1294, Certificate No-H85271681, which was 

seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized documents and whether the same is 

required for further investigation or not in this case.       

Fixing 19.01.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 2469/2020 
GR Case No. 3993/2020 

U/S-379 of IPC 
 

ORDER 

12.01.2021  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 07.01.2021 in 

respect of seized one E-Rickshaw bearing Ch. No-

322YCEDD18J014384 and Motor No-CDM15783 is received 

today.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Mahendra Deka of Mahabhoirab Police Outpost under 

Tezpur PS, it disclosed that he had seized said E-Rickshaw 

in connection with this case and the said E-Rickshaw 

belongs to the petitioner, named, Sri Ashok Das and the 

said E-Rickshaw is not required for further investigation.  

Therefore, considering the report of Investigating Officer, 

this Court not finds anything upon which the prayer of the 

petitioner may be rejected. Accordingly, the prayer of 

zimma of seized E-Rickshaw bearing Ch. No-

322YCEDD18J014384 and Motor No-CDM15783 filed by 

the petitioner is allowed and the I/O sets at liberty to hand 

over the seized E-Rickshaw in favour of the petitioner, 

named, Sri Ashok Das after proper verification of his 

identity.    

The I/O shall obtain a PR bond of Rs. 1,00,000/- (Rupees 

One Lakh) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized E-Rickshaw 

whenever he is asked by the I/O or by the Court and also 
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12.01.2021 

the petitioner will not sale the same until disposal of the 

case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Ashok Das stands disposed of.           

 

 

Sri N.J. Haque. 

                   CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 103/2020 
GR Case No. 175/2020 

U/S-420/120(B)/468 of IPC 
 

ORDER 

08.01.2021 

Case record put up today along with petition bearing No. 

21/21 filed by the petitioner, named Sri Sandeep Yadav 

praying for zimma of documents i.e. i) one number of 

Voter I/D bearing EPIC No-SBS2494557; ii) one duplicate 

Aadhar ID bearing No-406058291211; iii) Run slip of 

Indian Army bearing RMDS No-1301; iv) Indian Army 

application form; v) Mark sheet of having Roll No-2593315, 

School Code-85/11872/1114, Certificate No-8520519; vi) 

Certificate –cum- Mark Sheet bearing Roll No-3066708, 

School code-85/25351/1294, Certificate No-H85271681, 

which was seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized documents and whether the same is 

required for further investigation or not in this case.       

Fixing 19.01.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

              CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 2469/2020 
GR Case No. 3993/2020 

U/S-379 of IPC 
 

ORDER 

07.01.2021 

Case record put up today along with petition bearing No. 

839/20 filed by the petitioner, named Sri Ashok Das 

praying for zimma of E-Rickshaw bearing Ch. No-

M22YCEDD18J014384 and Motor No-CDM15783 which was 

seized in connection with this case.   

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 12.01.2021 for report of ownership.  

 

 

Sri N.J. Haque. 

      CJM, Sonitpur, Tezpur



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1522 of 2020 
GR Case No. 2458 of 2020 

U/S- 379 of IPC 
 

ORDER 

11.12.2020  

Case record put up today along with petition bearing No. 

809/20 filed by the petitioner, named Sri Raju Barman 

praying for zimma of motor cycle bearing Regd. No- AS-

12/M-8956 (Apachi RTR 160), the I/O of concerned PS is 

directed to ascertain the followings:- 

xv) Whether I/O during investigation has seized 

any vehicle? 

xvi) Whether any seizure list is prepared? 

xvii) If seized, whether the petitioner is the 

actual owner of the seized vehicle? 

xviii) Whether the I/O requires the seized vehicle, 

if any, for further investigation?   

Fixing 18.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 103/2020 
GR Case No. 175/2020 

U/S-420/120(B)/468 of IPC 
 

ORDER 

04.01.2021 

Ld. Advocate of the petitioners filed hazira.  

Report as called earlier vide Order dated 29.12.2020 in 

respect of seized documents as follows:- i) Admit card for 

physical test, Indian Army vide Regd. No-

SHI/ASS/SHI/SGD/2019/344982; ii) Secondary School 

Examination Marks sheet, 2015 SL No-1321799; iii) 

Affidavit/Domicile for PRC and to whom it may concern 

certificate; iv) Unmarried certificate and affidavit; v) Adhar 

Card No-993460364584 (Xe-rox copy) of Sri Rajiv Kumar 

Patel; and documents produced by the petitioner named 

Sri Bablu Yadav as follows:- i) Admit card for physical test, 

Indian Army vide Regd. No-

SHI/ASS/SHI/SGD/2019/344757; ii) High School 

Examination, 2017 (Certificate cum Marks sheet) vide SL 

No-2837833; iii) Derapathar Gaon Panchayat Certificate, 

Memo No-D.G.P.05/2019-20/131 dated 08.01.2020; iv) 

Affidavit; v) Bihar Police recruitment admit card; Roll No-

5519170045 (Xe-Rox copy) and documents produced by 

the petitioner named Sri Pawan Kumar Singh as follows:-  

i) Admit card for physical test, Indian Army vide Regd. No-

SHI/ASS/SHI/SGD/2019/344741; ii) Secondary School 

Examination, 2015, SL No-15AC0955952; iii) Secondary 

School Examination, 2015 (Marks Sheet) SL No-1255160; 

iv) Admit Card (School) SL No-9019379; v) Registration 

Card, 2014, SL No-90912063, vi) Certificate (Rajkiokrita U. 

Bidyalaya) Roll Code- 91044, SL. No-1500183 is received 

today.   

04.01.2021  



                                    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O WSI 

Minu Prabha Borah of Salonibari Police Outpost under 

Tezpur PS, it disclosed that she had seized the aforesaid 

documents in connection with this case and the said 

documents belongs to the petitioners, namely, Sri Rajiv 

Kumar Patel, Sri Bablu Yadav and Sri Pawan Kumar 

Singh and the said documents are not required for further 

investigation.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioners may be rejected. Accordingly, the 

prayer of zimma of seized aforesaid documents filed by the 

petitioners is allowed and the I/O sets at liberty to hand 

over the seized documents in favour of the petitioners, 

namely, Sri Rajiv Kumar Patel, Sri Bablu Yadav and 

Sri Pawan Kumar Singh after proper verification of their 

identities.    

The I/O shall obtain a PR bond of Rs. 1,00,000/- 

(Rupees One Lakh) each from the petitioners on 

condition that the petitioners shall produce the aforesaid 

seized documents whenever they are asked by the I/O or 

by the Court and also the petitioners will not dispose the 

same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioners namely, Sri Rajiv Kumar Patel, Sri Bablu 

Yadav and Sri Pawan Kumar Singh stands disposed of.          

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1482/2020 
GR Case No. 2400/2020 

U/S-420/406 of IPC 
 

ORDER 

30.12.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 22.12.2020 in 

respect of seized vehicle bearing Regd. No-AS-12/K-2800 

is received today.   

Heard both sides and perused the report carefully.   

On perusal of the report submitted today by the I/O SI 

Paul Hazarika, I/C of Borghat Police Outpost under Tezpur 

PS, it disclosed that he had seized the said vehicle bearing 

Regd. No-AS-12/K-2800 in connection with this case and 

the said vehicle belongs to the petitioner, named, Md. 

Muktar Hussain. It is also stated that during enquiry, he 

came to know that the said vehicle sold to one Juail 

Ahmed and to find out the actual matter for proper 

investigation, the said vehicle is required for further 

investigation. Therefore, the I/O prayed not to give zimma 

of the same to the petitioner at this stage.  

Considering the report of the I/O and for the sake of 

investigation zimma prayer of said vehicle is stands 

rejected at this stage since the I/O needs the same for 

further investigation of this case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Muktar Hussain stands disposed 

of.    

 

Sri N.J. Haque. 
         CJM, Sonitpur, Tezpur        

  

 

 



                                    

   

Therefore, considering the report of Investigating Officer, 

this Court not finds anything upon which the prayer of the 

petitioner may be rejected. Accordingly, the prayer of 

zimma of seized vehicle bearing Regd. No-AS-12/K-2800  

filed by the petitioner is allowed and the I/O sets at liberty 

to hand over the seized vehicle in favour of the petitioner, 

named, Md. Muktar Hussain after proper verification of 

his identity.   

The I/O shall obtain a PR bond of Rs. 7,00,000/- (Rupees 

Seven Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court and also 

30.12.2020  

the petitioner will not sale the same until disposal of the 

case. It is also directed to Juail Ahmed that he shall 

produce the aforesaid seized vehicle whenever he is asked 

by the I/O or by the Court.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Muktar Hussain stands disposed 

of.           

 

 

Sri N.J. Haque. 
                    CJM, Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 574/20 
GR Case No. 928 of 2020 

 
ORDER    

(Zimma Prayer rejected) 

16.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

08.06.2020 in respect of seized mobile phone 

(VIVO V15 Pro) is received today. 

Heard both sides and perused the report carefully.  

It disclosed from the report the O/C of Tezpur PS 

Inspector Loknath Deka that the mobile phone 

VIVO mobile handset with SIM card bearing Sim 

No. 8486380173 (IMEI No. 1: 862824047200191 

and IMEI No.2: 862824047200183) seized from the 

possession of the petitioner. It is also stated that 

during investigation the screen-shot of the said 

mobile was sent to Cyber cell SP office, Sonitpur, 

Tezpur to find out the I.P details of the accused 

petitioner but till date the report is not received 

from the concerning office.   

The I/O further informed that alleged screen shot 

along with messages uploaded and spread by the 

accused petitioner from his mobile and therefore, 

the same is required for further investigation. 

Therefore, the I/O prayed not to give zimma of the 

mobile phone to the petitioner at this stage.  

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  

Inform all the concerned.   



                                    

 

  



                                    

 

Tezpur PS Case No. 103/2020 
GR Case No. 175/2020 

U/S-420/120(B)/468 of IPC 
 

ORDER 

29.12.2020  

Case record put up today along with petition bearing No. 

853/20 filed by the petitioners, namely, Sri Rajiv Kumar 

Patel, Sri Bablu Yadav and Sri Pawan Kumar Singh praying 

for zimma of documents seized in connection with this 

case being produced by petitioner, Sri Rajiv Kumar Patel as 

follows:- i) Admit card for physical test, Indian Army vide 

Regd. No-SHI/ASS/SHI/SGD/2019/344982; ii) Secondary 

School Examination Marks sheet, 2015 SL No-1321799; iii) 

Affidavit/Domicile for PRC and to whom it may concern 

certificate; iv) Unmarried certificate and affidavit; v) Adhar 

Card No-993460364584 (Xe-rox copy).  

Documents produced by the petitioner named Sri Bablu 

Yadav as follows:- i) Admit card for physical test, Indian 

Army vide Regd. No-SHI/ASS/SHI/SGD/2019/344757; ii) 

High School Examination, 2017 (Certificate cum Marks 

sheet) vide SL No-2837833; iii) Derapathar Gaon 

Panchayat Certificate, Memo No-D.G.P.05/2019-20/131 

dated 08.01.2020; iv) Affidavit; v) Bihar Police recruitment 

admit card; Roll No-5519170045 (Xe-Rox copy).  

Documents produced by the petitioner named Sri Pawan 

Kumar Singh as follows:-  

i) Admit card for physical test, Indian Army vide Regd. No-

SHI/ASS/SHI/SGD/2019/344741; ii) Secondary School 

Examination, 2015, SL No-15AC0955952; iii) Secondary 

School Examination, 2015 (Marks Sheet) SL No-1255160; 

iv) Admit Card (School) SL No-9019379;  

 

29.12.2020  



                                    

v) Registration Card, 2014, SL No-90912063, vi) Certificate 

(Rajkiokrita U. Bidyalaya) Roll Code- 91044, SL. No-

1500183. 

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioners.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized documents and whether the same is 

required for further investigation or not in this case.       

Fixing 04.01.2021 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1522/2020 
GR Case No. 2458/2020 

U/S-379 of IPC  
 

Not seized 
 

ORDER 

24.12.2020 

Ld. Advocate of the petitioner appeared personally.  

Report of seizure of motor cycle bearing Regd. No-

AS-12/M-8956 (Apachi RTR 160) as called earlier 

vide Order dated 11.12.2020 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI Nidul Gogoi I/C of Lalmati Police Outpost 

under Tezpur PS has categorically mentioned that 

no motor cycle bearing Regd. No- AS-12/M-8956 

(Apachi RTR 160) has been seized in connection 

with this case, if so, then question of deciding the 

zimma prayer does not arise. Hence, the prayer 

filed by the petitioner on 11.12.2020 stands 

rejected devoid of any merits.  

Accordingly, zimma petition No-809/20 

stands disposed of.  

 

              Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                     Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 2287/2020 
GR Case No. 3708/2020 

U/S-143/326/325/385/395/427 of IPC 
 

ORDER 

23.12.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 17.12.2020 in 

respect of seized vehicle bearing Regd. No-AS-01/DD-1005 

(Truck) is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Sarat Chandra Das, I/C of Bebejia Police Outpost under 

Tezpur PS, it disclosed that he had seized the said vehicle 

bearing Regd. No-AS-01/DD-1005 (Truck) in connection 

with this case and the said vehicle belongs to the 

petitioner, named, Md. Abrej Alam and the said vehicle is 

not required for further investigation.  

Therefore, considering the report of Investigating Officer, 

this Court not finds anything upon which the prayer of the 

petitioner may be rejected. Accordingly, the prayer of 

zimma of seized vehicle bearing Regd. No-AS-01/DD-1005 

(Truck) filed by the petitioner is allowed and the I/O sets 

at liberty to hand over the seized vehicle in favour of the 

petitioner, named, Md. Abrej Alam after proper 

verification of his identity.   

The I/O shall obtain a PR bond of Rs. 15,00,000/- (Rupees 

Fifteen Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court and also 
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23.12.2020  

the petitioner will not sale the same until disposal of the 

case.  



                                    

Accordingly, the interim zimma prayer filed by the 

petitioner named, Md. Abrej Alam stands disposed of.           

 

 

Sri N.J. Haque. 
                    CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1482/2020 
GR Case No. 2400/2020 

U/S-420/406 of IPC 
 

ORDER 

22.12.2020  

Case record put up today along with petition bearing No. 

839/20 filed by the petitioner, named Muktar Hussain 

Choudhury praying for zimma of vehicle bearing Regd. No-

AS-12/K-2800 seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 24.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

 

  



                                    

Tezpur PS Case No. 1963/2020 
GR Case No. 3180/2020 

U/S-457/380 of IPC 
 

ORDER 

19.12.2020  

Ld. Advocate of the petitioner found absent.  

Report as called earlier vide Order dated 10.12.2020 in 

respect of seized one mobile phone vide model No.- Redmi 

Y1(3GB) bearing IMEI No-868368036438200 is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O ASI 

Ramu Pradhan, it disclosed that he had seized said mobile 

phone in connection with this case and the said mobile 

phone belongs to the petitioner, named, Priya Sarmah 

and the said mobile phone is not required for further 

investigation.  

Therefore, considering the report of Investigating Officer, 

this Court not finds anything upon which the prayer of the 

petitioners may be rejected. Accordingly, the prayer of 

zimma of seized mobile phone vide model No.- Redmi Y1 

(3GB) bearing IMEI No.-868368036438200 filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized mobile phone in favour of the petitioner, 

named, Priya Sarmah after proper verification of her 

identity.  

The I/O shall obtain a PR bond of Rs. 40,000/- (Rupees 

Forty Thousand) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized mobile phone 

whenever she is asked by the I/O or by the Court and also 
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19.12.2020  



                                    

the petitioner will not sale the same until disposal of the 

case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Priya Sarmah stands disposed of.           

 

 

Sri N.J. Haque. 

            CJM, Sonitpur, Tezpur 

 

 

 

 

 

 

 

  



                                    

Tezpur PS Case No. 1506/2020 
GR Case No. 2430/2020 

U/S-493/420/109/370/34 of IPC 
 

ORDER 

18.12.2020  

Ld. Advocate of the petitioners filed hazira.  

Report as called earlier vide Order dated 

14.12.2020 in respect of seized mobile phones 

namely, one Android Mobistar mobile bearing SIM 

No-9365937332  (IMEI No-911643409000101 and 

911643409000119) and one Redmi Note 7 S 

bearing IMEI No- 861067042327798 and 

861067042327806 with SIM Card No-9864822467 

is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O Dr. Rashmi Rekha Sarmah, APS, Dy. 

Superintendent of Police, (HQ), Sonitpur, Tezpur, it 

disclosed that she had seized said mobile phones in 

connection with this case and the said mobile 

phone belongs to the petitioners, namely, Gulzar 

Hussain and Hameda Khatoon and the said mobile 

phones are not required for further investigation.  

Therefore, considering the report of Investigating 

Officer, this Court not finds anything upon which 

the prayer of the petitioners may be rejected. 

Accordingly, the prayer of zimma of one Android 

Mobistar mobile phone bearing SIM Card No-

9365937332 (IMEI No-911643409000101 and IMEI 

No- 911643409000119) and one Redmi Note 7 S 

bearing IMEI No- 861067042327798 and IMEI No- 

861067042327806 with SIM Card No-9864822467 

filed by the petitioners is allowed and the I/O sets  

18.12.2020  



                                    

at liberty to hand over the seized mobile phones in 

favour of the petitioners, namely, Gulzar Hussain 

and Hameda Khatoon respectively after proper 

verification of their identity.       

The I/O shall obtain a PR bond of Rs. 40,000/- 

(Rupees Forty Thousand) for Android Mobistar 

mobile phone and PR Bond of Rs. 40,000/- (Rupees 

Forty Thousand) from the petitioners respectively 

on condition that the petitioners shall produce the 

aforesaid seized mobile phones whenever they are 

asked by the I/O or by the Court and also the 

petitioners will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioners namely, Gulzar Hussain and Hameda 

Khatoon respectively stands disposed of.           

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 721/2020 
GR Case No. 1171/2020 

U/S-269/353/427/294/394/307/325/143 of IPC r/w 
Section- 51 (A)(b) D.M. Act 

 
ORDER 

16.12.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

10.12.2020 in respect of seized mobile phone 

Samsung M-30S along with SIM card vide Nos- 

8638582441 (Jio) and 7577940620 (Vodafone) is 

received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI(P) Birsing Bordoloi of Tezpur PS, it disclosed 

that he had seized said mobile phone in connection 

with this case and the said mobile phone belongs 

to the petitioner named Sri Madhujya Koch and 

the said mobile phone is not required for further 

investigation.  

Therefore, considering the report of Investigating 

Officer, this Court not finds anything upon which 

the prayer of the petitioner may be rejected. 

Accordingly, the prayer of zimma of Samsung M-

30S along with SIM card vide No- 8638582441 (Jio) 

filed by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized mobile phone in 

favour of the petitioner, named, Sri Madhujya 

Koch after proper verification of his identity.      

The I/O shall obtain a PR bond of Rs. 30,000/- 

(Rupees Thirty Thousand) from the petitioner on 

condition that the petitioner shall produce the  

 

16.12.2020  



                                    

aforesaid seized mobile phone whenever he is 

asked by the I/O or by the Court and also the 

petitioner will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Madhujya Koch stands 

disposed of.          

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 2230/2020 
GR Case No. 3627/2020 

U/S-380 of IPC 
 

ORDER 

16.12.2020  

Case record put up today along with petition bearing No. 

825/20 filed by the petitioner, named Sri Rabi Shankar 

Das, who is the informant of this case praying for zimma 

of one Gas stove, one Gas cylinder, Sony TV, Law books (9 

Nos), some cloths, one Alna, one tea table, Amtron 

Portable TV Deluxe (Old), one mat, wooden rack, one door 

lock and one old model Yazdi seat seized in connection 

with this case claiming himself to be the owner of the 

seized articles.   

Heard both sides and perused the entire case record.  

On perusal of the case record, it disclosed that the 

petitioner is the informant of this case and the instant case 

sets in motion against the accused persons immediately on 

filing an ejahar by the informant named, Sri Rabi Shankar 

stating that due to Corona Pandemic, he along with his 

family members were out of home since last January. But 

they came to know through his neighbour that his house 

Satyam Sivam Sundaram at C. K. Das Road was rob bed 

and looted by unknown culprits. Accordingly, Tezpur PS 

Case No. 2230 of 2020 was registered u/s-380 of IPC. 

During investigation, the I/O seized the above mentioned 

articles. Now, the petitioner prayed zimma of the aforesaid 

articles.  

Considering the nature of articles which are domestic in 

nature, this court thinks it deem and proper to direct the 

I/O to make a verification of ownership of those articles 

and if the petitioner found to be the original owner of the 

seized articles as described above, the I/O sets at  

16.12.2020  



                                    

liberty to hand over the seized articles after due 

verification of ownership on obtaining PR bond of 

equivalent market value of seized articles. Hence, the 

prayer of the petitioner is allowed and the I/O is directed 

to verify the ownership of the seized articles and on due 

verification if the petitioner found to be the real owner and 

if the seized articles further not required for further 

investigation, the I/O may hand over those articles 

infavour of the petitioner on obtaining a PR bond as the 

I/O thinks it deem and fit.        

The I/O further forwarded the compliance report before 

this court within two days.  

   

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1506/2020 
GR Case No. 2430/2020 

U/S-493/420/109/370/34 of IPC 
 

ORDER 

14.12.2020  

Case record put up today along with petition bearing No. 

814/20 filed by the petitioner, named Md. Gulzar Hussain 

praying for zimma of mobile phones namely, one Android 

Mobistar mobile bearing SIM No-9365937332  (IMEI No-

911643409000101 and 911643409000119) and one Redmi 

Note 7 S bearing IMEI No- 861067042327798 and 

861067042327806 with SIM Card No-9864822467 seized 

in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile phones and whether the same is 

required for further investigation or not in this case.       

Fixing 18.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1522 of 2020 
GR Case No. 2458 of 2020 

U/S- 379 of IPC 
 

ORDER 

11.12.2020  

Case record put up today along with petition bearing No. 

809/20 filed by the petitioner, named Sri Raju Barman 

praying for zimma of motor cycle bearing Regd. No- AS-

12/M-8956 (Apachi RTR 160), the I/O of concerned PS is 

directed to ascertain the followings:- 

xix) Whether I/O during investigation has seized 

any vehicle? 

xx) Whether any seizure list is prepared? 

xxi) If seized, whether the petitioner is the 

actual owner of the seized vehicle? 

xxii) Whether the I/O requires the seized vehicle, 

if any, for further investigation?   

Fixing 18.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 721/2020 
GR Case No. 1171/2020 

U/S 269/353/427/294/143/325/307 of IPC R/W 51(a)(b) 
D.M Act 

 
ORDER 

10.12.2020  

Case record put up today along with petition bearing No. 

803/20 filed by the petitioner, named Madhurjya Koch 

praying for zimma of mobile phones model No.- SAMSUNG 

M 30S / SAMSUNG M307 F vide sim card No. 8638582441 

of Jio and 7577940620 of Vodafone seized in connection 

with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile phones and whether the same is 

required for further investigation or not in this case.       

Fixing 16.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1963/2020 
GR Case No. 3180/2020 

U/S-457/380 of IPC 
 

ORDER 

10.12.2020  

Case record put up today along with petition bearing No. 

806/20 filed by the petitioner, named Priya Sharma 

praying for zimma of one mobile phone vide model No.- 

Redmi Y1 (3GB) bearing IMEI No.- No-868368036438200 

seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile phone and whether the same is 

required for further investigation or not in this case.       

Fixing 16.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 2251/2020 
GR Case No. 3648/2020 

U/S-379 of IPC 
 

ORDER 

09.12.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

01.12.2020 in respect of seized Maruti Dzire VDI 

bearing Regd. No-AS-12/S-2424, Chassis No-

MA3CZF03SHF118892, Engine No-D13A-3091700 

and one VIVO mobile phone is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O ASI Ramu Pradhan of Kocharigaon Police 

Outpost under Tezpur PS, it disclosed that he had 

seized one Maruti Dzire VDI bearing Regd. No-

AS-12/S-2424 and one VIVO mobile phone in 

connection with this case and the said vehicle and 

mobile phone belongs to the petitioner named Md. 

Mortuja Ali and the said articles are not required 

for further investigation.  

Therefore, considering the report of Investigating 

Officer, this Court not finds anything upon which 

the prayer of the petitioner may be rejected. 

Accordingly, the prayer of zimma of Maruti Dzire 

VDI bearing Regd. No-AS-12/S-2424, Chassis No-

MA3CZF03SHF118892, Engine No-D13A-3091700 

and one VIVO mobile phone filed by the petitioner 

is allowed and the I/O sets at liberty to hand over 

the seized Maruti Dzire VDI bearing Regd. No-AS-

12/S-2424 and one VIVO mobile phone in favour of 

the petitioner, named, Md. Mortuja Ali after 

proper verification of his identity.     

09.12.2020  



                                    

The I/O shall obtain a PR bond of Rs. 6,00,000/- 

(Rupees Six Lakh) from the petitioner on condition 

that the petitioner shall produce the aforesaid 

seized articles whenever he is asked by the I/O or 

by the Court and also the petitioner will not sale 

the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Mortuja Ali stands disposed 

of.          

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 103/2020 
GR Case No. 175/2020 

U/S 420/120(B)/468 of IPC 
 

ORDER 

05.12.2020  

Ld. Advocate of the petitioners, namely, Sri 

Mritunjay Kumar Singh and Sri Shashibhushan 

Pandey filed hazira.  

Report as called earlier vide Order dated 

01.12.2020 in respect of seized documents as 

follows:- i) Admit card for physical test, Indian 

Army, Regn. No-SHI/ASS/SHI/SGD/2019/344257, 

ii) Secondary School examination 2019, Mark-

sheet, SL No-910011615 R/Code-91028, R/No-

1900243, Regn. No-91028-10215-15 (Bihar School 

Examination Board, Patna), iii) Secondary School 

examination 2019, Provisional certificate, P.C. No-

1238659 (Bihar School Examination Board, Patna), 

iv) Bihar School Examination Board, Patna, Annual 

Secondary Examination, 2019 Admit Card (Final, 

R/No-1900243), v)Bihar School Examination Board, 

Patna, Regd No-91028-10215-15, year 2015, vi) 

Computer Diploma (Pratistha Computer Academy) 

Regd No-99013101022, vii) Olympaid Sports and 

Games Federation of India Certificate, viii) 

Affidavit/Domicile for PRC, Affidavit and i) Admit 

card for physical test, Indian Army, Regn. No-

SHI/ASS/SHI/STT/2019/105015, ii)Bihar School 

Examination Board, Patna-800017 (Regd Card) 

Regd. No-91028/08973-12, year 2012, iii) BSEB 

(SS), Patna (Enlistment certificate)-2013-15, SL No-

40582198, iv) BSEB, Patna (Provisional certificate) 

PC No-5303461, v) BSEB, Patna, Admit Card, SL  



                                    

05.12.2020 

No- 9010253, vi) BSEB, Patna (Intermediate 

examination) Admit card, SL No. 4023070, vii) 

Swami Tridandideo College (College Leaving 

Certificate) SL. No.- A/13 2378, viii) Secondary 

Scholl Examination, 2013, SL No- 13AC0876679 

certificate, ix) Secondary School Examination, 

Mark-Sheet, SL No-1192353, x) Intermediate 

Examination Mark statement, MS No-S332216, xi) 

Adhar Card No-71795234906, xii) Affidavit for 

domicile/PRC, Unmarried certificate are received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O WSI Minu Prabha Borah of Salonibari Police 

Outpost under Tezpur PS, it disclosed that she had 

seized the aforesaid documents in connection with 

this case and the said documents belongs to the 

petitioners, namely, Sri Mritunjay Kumar Singh 

and Sri Shashibhushan Pandey and the said 

documents are not required for further 

investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioners may be 

rejected. Accordingly, the prayer of zimma of 

seized aforesaid documents filed by the petitioners 

is allowed and the I/O sets at liberty to hand over 

the seized documents in favour of the petitioners, 

namely, Sri Mritunjay Kumar Singh and Sri 

Shashibhushan Pandey after proper verification 

of their identities.    

 

05.12.2020  



                                    

The I/O shall obtain a PR bond of Rs. 2,00,000/- 

(Rupees Two Lakhs) from the petitioners on 

condition that the petitioners shall produce the 

aforesaid seized documents whenever they are 

asked by the I/O or by the Court and also the 

petitioners will not dispose the same until disposal 

of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioners namely, Sri Mritunjay Kumar Singh 

and Sri Shashibhushan Pandey  stands disposed 

of.         

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 1813/2020 
GR Case No. 2945/2020 

U/S 457/380 of IPC 
 

ORDER 

05.12.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

01.12.2020 in respect of seized Royal Enfield 

Classic 350 ABS motor cycle bearing Regd. No. AS-

12/X-1343, Chassis No- ME3U3S5C2KA402171, 

Engine No-U3S5C2KA379594 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O ASI Hemanta Nath of Kocharigaon Police 

Outpost under Tezpur PS, it disclosed that he had 

seized one Royal Enfield Classic 350 ABS motor 

cycle bearing Regd. No. AS-12/X-1343 in 

connection with this case and the said motor cycle 

belongs to the petitioner named Sri Manash 

Ranjan Borah and the same is not required for 

further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized Royal Enfield Classic 350 ABS motor cycle 

bearing Regd. No. AS-12/X-1343, Chassis No- 

ME3U3S5C2KA402171 Engine No-U3S5C2KA379594 

filed by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized  

Royal Enfield motor cycle in favour of the 

petitioner, named, Sri Manash Ranjan Borah 

after proper verification of his identity.    



                                    

05.12.2020  

The I/O shall obtain a PR bond of Rs. 1,70,000/- 

(Rupees One Lakh Seventy Thousand) from the 

petitioner on condition that the petitioner shall 

produce the aforesaid seized motor cycle whenever 

he is asked by the I/O or by the Court and also the 

petitioner will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Manash Ranjan Borah 

stands disposed of.         

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 2251/2020 
GR Case No. 3648/2020 

U/S 379 of IPC 
 

ORDER 

04.12.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

18.11.2020 in respect of seized Samsung mobile 

handset (SM-A505F) bearing IMEI No-

354471103248956 and IMEI No- 

354472103248954 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O Sri Cheniram Deka of Borghat Police Outpost 

under Tezpur PS, it disclosed that he had seized 

one Samsung mobile handset (SM-A505F) bearing 

IMEI No-354471103248956 and IMEI No- 

354472103248954 in connection with this case and 

the said mobile handset belongs to the petitioner 

named Md. Jaher Ali and the same is not required 

for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized Samsung mobile handset (SM-A505F) 

bearing IMEI No-354471103248956 and IMEI No- 

354472103248954 filed by the petitioner is allowed 

and the I/O sets at liberty to hand over the seized  
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mobile phone in favour of the petitioner, named, 

Md. Jaher Ali after proper verification of his 

identity.    

The I/O shall obtain a PR bond of Rs. 30,000/- 

(Rupees Thirty Thousand) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized item whenever he is asked by the 

I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Jaher Ali stands disposed 

of.         

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 2251/2020 
GR Case No. 3648/2020 

U/S 379 of IPC 
 

ORDER 

01.12.2020  

Case record put up today along with petition bearing No. 

781/20 filed by the petitioner, named Md. Mortuja Ali 

praying for zimma of Maruti Dzire VDI bearing Regd. No-

AS-12/S-2424, Chassis No-MA3CZF03SHF118892, Engine 

No-D13A-3091700 and one VIVO mobile phone seized in 

connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and mobile phone and whether 

the same are required for further investigation or not in 

this case.       

Fixing 04.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

 

  



                                    

03.12.2020 

Ld. Advocate of the petitioner is absent.   

Report as called earlier vide order dated 19.11.2020 is not 

received. 

Issue reminder along with copy of order dated 19.11.2020. 

I/O is also directed to submit his report positively on next 

date.   

Fixing 07.12.2020 for report.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No. 2271/2019 

GR Case No. 4103/2019 

U/S 379 of IPC 

 
ORDER  

01.12.2020 

Ld. Advocate of the petitioner named Sri Sukhdev Sahoo 
filed hazira.  

Report as called earlier vide Order dated 19.11.2020 in 

respect of one seized motor cycle bearing Regd. No. OR-

09/N-4865 (Bajaj Pulsar 150), Chassis No- 

MD2DHDHZZTCG53692, Engine No-DHGBTGG41104 is 

received today.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Tilak Ch. Teron of Kacharigaon Police Outpost under 

Tezpur PS, it disclosed that he had seized one motor cycle 

bearing Chassis No- MD2DHDHZZTCG53692, Engine No-

DHGBTGG41104 and the actual owner of the said motor 

cycle is the petitioner named Sukhdev Sahoo. However, 

the number plate of the said motor cycle AS-12/F-3141 

did not match with the registration number of the motor 

cycle of the petitioner OR-09/N-4865. On being 

enquired, he came to know that the owner of AS-12/F-

3141 is Sri Manglu Bag. When he enquired Sri Manglu 

Bag, he found that his motor cycle is now in his custody. 

Accordingly, this court finds that the seized motor cycle 

bearing Regd. No- OR-09/N-4865 belongs to the 

petitioner named Sri Sukhdev Sahoo as the chassis and 

engine numbers found to be correct. It further disclosed 

from the report submitted by the I.O that the seized motor 

cycle is not required for further investigation.    
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01.12.2020 

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner Sri Sukhdev Sahoo may be 

rejected. Accordingly, the prayer of zimma of seized motor 

cycle bearing Regd. No-OR-09/N-4865, Chassis No- 

MD2DHDHZZTCG53692, Engine No-DHGBTGG41104 filed 

by the petitioner named Sri Sukhdev Sahoo is allowed 

and the I/O sets at liberty to hand over the seized motor 

cycle in favour of the petitioner Sri Sukhdev Sahoo after 

proper verification of his identity.     

The I/O shall obtain a PR bond of Rs. 1,50,000/- (Rupees 

One Lakh Fifty Thousand) from the petitioner named Sri 

Sukhdev Sahoo on condition that the petitioner shall 

produce the aforesaid seized vehicle whenever he is asked 

by the I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Sukhdev Sahoo stands disposed of.     

     

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1813/2020 
GR Case No. 2945/2020 

U/S 457/380 of IPC 
 

ORDER 

01.12.2020  

Case record put up today along with petition bearing No. 

784/20 filed by the petitioner, named Sri Manash Ranjan 

Borah praying for zimma of Royal Enfield Classic 350 ABS 

motor cycle bearing Regd. No- AS-12/X-1343, Chassis-

ME3U3S5C2KA402171, Engine No- U3S5C2KA379594 

seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized motor cycle and whether the same are 

required for further investigation or not in this case.       

Fixing 05.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 2271/2019 

GR Case No. 4103/2019 

U/S 379 of IPC 

 
ORDER  

01.12.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 19.11.2020 in 

respect of one seized E-Rickshaw bearing Chassis No- 

M22YCECD19A001285, Motor No-YCCM1380 is received 

today.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI(P) 

Rauful Islam of Mahabhoirab Police Outpost under Tezpur 

PS, it disclosed that he had seized the said E-Rickshaw 

bearing Chassis No- M22YCECD19A001285, Motor No-

YCCM1380 in connection with this case and the original 

owner of said E-Rickshaw is Najrul Hussain and on being 

enquired, he came to know that said Najrul Hussain sold 

the said E-Rickshaw to Sapun Pathak and the photocopy of 

sale deed of E-Rickshaw along with the application Form-6 

for transfer of ownership enclosed with the report. On 

careful perusal of the report as well as the sale deed 

prepared between Najrul Hussain and Sapun Pathak and 

the ownership application, it disclosed that the vehicle sold 

to the petitioner Sri Sapun Pathak and now the petitioner 

is the original owner of the said E-Rickshaw bearing 

Chassis No- M22YCECD19A001285, Motor No-YCCM1380. 

It further disclosed from the report submitted by the I.O 

that the seized E-Rickshaw is not required for further 

investigation.   
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25.11.2020 

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner Sri Sapun Pathak may be rejected. 

Accordingly, the prayer of zimma of seized E-Rickshaw 

bearing Chassis No- M22YCECD19A001285, Motor No-

YCCM1380 filed by the petitioner named Sri Sapun 

Pathak is allowed and the I/O sets at liberty to hand over 

the seized E-Rickshaw in favour of the petitioner Sri 

Sapun Pathak after proper verification of his identity.     

The I/O shall obtain a PR bond of Rs. 1,50,000/- (Rupees 

One Lakh Fifty Thousand) from the petitioner named Sri 

Sapun Pathak on condition that the petitioner shall 

produce the aforesaid seized vehicle whenever he is asked 

by the I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Sapun Pathak stands disposed of.     

     

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 2271/2019 

GR Case No. 4103/2020 
U/S 379 of IPC 

 
 

ORDER 

18.11.2020  

Ld. Advocate of the petitioner filed hazira.   

Report as called earlier vide Order dated 12.11.2020 in 

respect of seized Bajaj Pulsar 150 bearing Regd. No. OR-

09/N-4865 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by SI Tilak Ch. 

Teron I/C of Kacharigaon Outpost under Tezpur PS, it 

disclosed that he had not seized the said motor cycle 

bearing Regd. No. OR-09/N-4865 (Bajaj Pulsar 150) but 

however, during enquiry it is came to know that the owner 

of the seized motor cycle bearing R/C No. AS-SP12F/3141, 

Bajaj XCD 125 DTS-SI motor cycle affixed the number 

plate is Sri Manglu Bag, son of Jiten Bag of Hahchura 

under Chariduar PS but the chassis number of the seized 

motor cycle is not same with the registration certificate. 

On the other hand, the owner of the motor cycle bearing 

R/C No-OR-09N/4865 is Sukhdev Sahoo, son of Niranjan 

Sahoo of Belabahali, Ghasipur, Keonjhar, Orissa and the 

Chassis No. MD2DHDHZZTCG53692 of the seized motor 

cycle is same along with the registration certificate.  

The I/O further informed that it is suspected that the 

number plate affixed in the seized motor cycle may be 

duplicate or fake and therefore, the same is required for 

further investigation as to verify the seized bike properly 

and top arrest the main culprit of this case. 
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18.11.2020  

Therefore, the I/O prayed not to give zimma of the motor 

cycle to the petitioner at this stage.  

Considering the report of the I/O and for the sake of 

investigation zimma prayer of motor cycle is stands 

rejected at this stage since the I/O needs the same for 

further investigation of this case.  

Inform all the concerned.   

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                      Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2251/2020 
GR Case No. 3648/2020 

U/S 379 of IPC 
 

ORDER 

01.12.2020  

Case record put up today along with petition bearing No. 

781/20 filed by the petitioner, named Md. Mortuja Ali 

praying for zimma of Maruti Dzire VDI bearing Regd. No-

AS-12/S-2424, Chassis No-MA3CZF03SHF118892, Engine 

No-D13A-3091700 and one VIVO mobile phone seized in 

connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and mobile phone and whether 

the same are required for further investigation or not in 

this case.       

Fixing 04.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2251/2020 
GR Case No. 3648/2020 

U/S 379 of IPC 
 

ORDER 

01.12.2020  

Case record put up today along with petition bearing No. 

781/20 filed by the petitioner, named Md. Mortuja Ali 

praying for zimma of Maruti Dzire VDI bearing Regd. No-

AS-12/S-2424, Chassis No-MA3CZF03SHF118892, Engine 

No-D13A-3091700 and one VIVO mobile phone seized in 

connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and mobile phone and whether 

the same are required for further investigation or not in 

this case.       

Fixing 04.12.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1764/2019 
GR Case No. 3264/2019 

U/S 420/406 of IPC  
 

ORDER 

17.11.2020 

Seen the petition No-749/20 filed by one Chintu 

Rahman praying zimma of Bolero Pickup vehicle 

bearing Regd. No. AS-12/AC-0682.  

The original petitioner named Rabia Khatoon is 

found absent.  

Perused the report of I/O submitted regarding 

seized vehicle and it is seen from the report that 

the seized Bolero Pickup vehicle bearing Regd. 

No. AS-12/AC-0682 is actually belongs to Chintu 

Rahman and the I/O has no objection if the seized 

vehicle given zimma to the original owner Chintu 

Rahman.  

Now, said Chintu Rahman appeared and prayed to 

pass an necessary order of the said seized vehicle 

and in his petition he claimed the zimma of the 

seized vehicle and again in the last part of the 

petition he pleaded that he sold out the vehicle in 

favour of the petitioner No-2 and it is not clear who 

is the petitioner no-2. Petition No-749/20 appears 

to be confusing. Hence, it is seen that petitioner 

named Rabia Khatoon is not actual owner of seized 

vehicle. As such, she is not entitled to take zimma 

of said vehicle. Accordingly, her prayer of zimma 

stands rejected.  

Considering all the aspect, this court relying upon 
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the report submitted by the I/O finds that one 

Chintu Rahman is the owner of seized Bolero 

Pickup vehicle bearing Regd. No. AS- 

12/AC-0682. Hence, the I/O is directed to hand 

over the seized vehicle to Chintu Rahman after 

proper verification of his identity.   

The I/O shall obtain a PR bond of Rs. 6,00,000/- 

(Rupees Six Lakhs) from the petitioner on condition 

that the petitioner shall produce the aforesaid 

seized vehicle whenever he is asked by the I/O or 

by the Court.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Chintu Rahman stands 

disposed of. 

 

      

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

     

  



                                    

 

25.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide order dated 19.11.2020 is not 

received. 

Issue reminder along with copy of order dated 19.11.2020. 

I/O is also directed to submit his report positively on next 

date.   

Fixing 01.12.2020 for report.   

 

    Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 853/2020 
GR Case No. 1363/2020 

U/S 457/380 of IPC  
 

ORDER 

25.11.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

18.11.2020 in respect of seized Samsung mobile 

handset (SM-A505F) bearing IMEI No-

354471103248956 and IMEI No- 

354472103248954 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O Sri Cheniram Deka of Borghat Police Outpost 

under Tezpur PS, it disclosed that he had seized 

one Samsung mobile handset (SM-A505F) bearing 

IMEI No-354471103248956 and IMEI No- 

354472103248954 in connection with this case and 

the said mobile handset belongs to the petitioner 

named Md. Jaher Ali and the same is not required 

for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized Samsung mobile handset (SM-A505F) 

bearing IMEI No-354471103248956 and IMEI No- 

354472103248954 filed by the petitioner is allowed 

and the I/O sets at liberty to hand over the seized  
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mobile phone in favour of the petitioner, named, 

Md. Jaher Ali after proper verification of his 

identity.    

The I/O shall obtain a PR bond of Rs. 30,000/- 

(Rupees Thirty Thousand) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized item whenever he is asked by the 

I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Jaher Ali stands disposed 

of.         

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

 

 

  



                                    

Tezpur PS Case No. 2101/2020 

GR Case No. 3383/2020 

U/S 353 of IPC 

 
ORDER  

25.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 19.11.2020 in 

respect of one seized E-Rickshaw bearing Chassis No- 

M22YCECD19A001285, Motor No-YCCM1380 is received 

today.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI(P) 

Rauful Islam of Mahabhoirab Police Outpost under Tezpur 

PS, it disclosed that he had seized the said E-Rickshaw 

bearing Chassis No- M22YCECD19A001285, Motor No-

YCCM1380 in connection with this case and the original 

owner of said E-Rickshaw is Najrul Hussain and on being 

enquired, he came to know that said Najrul Hussain sold 

the said E-Rickshaw to Sapun Pathak and the photocopy of 

sale deed of E-Rickshaw along with the application Form-6 

for transfer of ownership enclosed with the report. On 

careful perusal of the report as well as the sale deed 

prepared between Najrul Hussain and Sapun Pathak and 

the ownership application, it disclosed that the vehicle sold 

to the petitioner Sri Sapun Pathak and now the petitioner 

is the original owner of the said E-Rickshaw bearing 

Chassis No- M22YCECD19A001285, Motor No-YCCM1380. 

It further disclosed from the report submitted by the I.O 

that the seized E-Rickshaw is not required for further 

investigation.   
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Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner Sri Sapun Pathak may be rejected. 

Accordingly, the prayer of zimma of seized E-Rickshaw 

bearing Chassis No- M22YCECD19A001285, Motor No-

YCCM1380 filed by the petitioner named Sri Sapun 

Pathak is allowed and the I/O sets at liberty to hand over 

the seized E-Rickshaw in favour of the petitioner Sri 

Sapun Pathak after proper verification of his identity.     

The I/O shall obtain a PR bond of Rs. 1,50,000/- (Rupees 

One Lakh Fifty Thousand) from the petitioner named Sri 

Sapun Pathak on condition that the petitioner shall 

produce the aforesaid seized vehicle whenever he is asked 

by the I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Sapun Pathak stands disposed of.     

     

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 958/20 
GR Case No. 1528/20 
U/S 457/380 of IPC 

 
ORDER 

28.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

15.09.2020 and 21.09.2020 in respect of seized 

motor cycle bearing Regd. No. AS-12/R-1668, 

Chassis no. ME3U3S5C1HA060701, Engine No- 

U3S5C0HA243201 (Royal Enfield) is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report including MVI report 

submitted today by the I/O ASI Sarat Ch. Das I/C 

of Bebejia OP under Tezpur PS, it disclosed that he 

had seized the aforesaid motor cycle in connection 

with this case. It also disclosed from the MVI report 

that the registered owner of the seized vehicle is 

Chan Miya, who expired on 23.06.2020 and the 

petitioner named Anowara Khatoon is wife of the 

deceased Chan Miya and now she is the legal heir 

of the said seized motor cycle. The I/O in his report 

also reported that the said motor cycle is not 

required for further investigation. The photocopy of 

death certificate of said deceased Chan Miya is 

enclosed herewith.   

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be  

28.09.2020 

rejected. Accordingly, the prayer of zimma of the 

said Royal Enfield filed by the petitioner is allowed  



                                    

and the I/O sets at liberty to hand over the seized 

motor cycle in favour of the petitioner, named, 

Anowara Khatoon after proper verification of her 

identity.  

The I/O shall obtain a PR bond of Rs. 1,70,000/- 

(Rupees One Lakh Seventy Thousands) from the 

petitioner on condition that the petitioner shall 

produce the aforesaid seized motor cycle whenever 

he is asked by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner named Anowara Khatoon stands 

disposed of.     

 

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                    Sonitpur, Tezpur 

 

  



                                    

Tezpur PS Case No. 1962/2020 

GR Case No. 3179/2020 

U/S 379 of IPC 

 
ORDER  

23.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 18.11.2020 in 

respect of seized motor cycle bearing Regd. No. AS-

12/P-5645 (Royal Enfield) is received today.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI(P) 

Litumoni Sarma of Tezpur PS, it disclosed that he had 

seized the motor cycle bearing Regd. No. AS-12/P-

5645 (Royal Enfield) in connection with this case and 

the said motor cycle belongs to the petitioner named Sri 

Suman Subhash Das and the same is not required for 

further investigation.   

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of seized motor cycle bearing Regd. 

No. AS-12/P-5645 (Royal Enfield) filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized motor cycle in favour of the petitioner after 

proper verification of his identity.   

The I/O shall obtain a PR bond of Rs. 1,50,000/- (Rupees 

One Lakh Fifty Thousand) from the petitioner on condition 

that the petitioner shall produce the aforesaid seized 

vehicle whenever he is asked by the I/O or by the Court  

23.11.2020 



                                    

and also the petitioner will not sale the same until disposal 

of the case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Suman Subhash Das stands disposed 

of.   

     

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No. 2085/2020 

GR Case No. 3362/2020 

U/S 379 of IPC 

 
ORDER 

23.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 10.11.2020 in 

respect of seized motor cycle bearing Regd. No. AS-

12/V-1373 (SUZUKI GIXXER) is received today.    

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI(P) 

Birsing Bordoloi of Tezpur PS, it disclosed that he had 

seized the motor cycle bearing Regd. No. AS-12/V-

1373 (SUZUKI GIXXER) in connection with this case 

and the said motor cycle belongs to the petitioner named 

Sri Biki Hazarika and the same is not required for further 

investigation.   

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of seized motor cycle bearing Regd. 

No. AS-12/V-1373 (SUZUKI GIXXER) filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized motor cycle in favour of the petitioner after 

proper verification of his identity.   

The I/O shall obtain a PR bond of Rs. 80,000/- (Rupees 

Eighty Thousand) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court and also 

the petitioner will not sale the same until disposal of the 

case. 



                                    

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Biki Hazarika stands disposed of.   

 

     

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

19.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Case diary as called earlier is received today. 

Keep the case diary along with the case record till next 

date.  

Fixing 21.11.2020 for necessary order.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 486/2020 

 
ORDER 

19.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 10.11.2020 is 

received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Tilak Ch. Teron, I/C of Kacharigaon Police Outpost under 

Tezpur PS, it disclosed that he had seized Rs. 3000/- in 

connection with this case and the said money belongs to 

the petitioner named Sri Tarun Ch. Das and the same is 

not required for further investigation.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of seized Rs. 3000/- filed by the petitioner 

is allowed and the I/O sets at liberty to hand over the 

seized money in favour of the petitioner after proper 

verification of his identity.   

The I/O shall obtain a PR bond of Rs. 3,000/- (Rupees 

Three Thousand) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized items 

whenever he is asked by the I/O or by the Court and also 

the petitioner will not sale the same until disposal of the 

case. 

Accordingly, the interim zimma prayer filed by the 

petitioner stands disposed of.       

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 



                                    

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 2271/2019 

GR Case No. 4103/2020 
U/S 379 of IPC 

 
 

ORDER 

18.11.2020  

Ld. Advocate of the petitioner found absent.   

Report as called earlier vide Order dated 12.11.2020 in 

respect of seized Bajaj Pulsar 150 bearing Regd. No. OR-

09/N-4865 is received today.  

As the advocate found absent, no order could be passed. 

Fixing 19.11.2020 for hearing of the petitioner side.   

  

Sri N. J. Haque 
       Chief Judicial Magistrate 

                            Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 1681/2020 

GR Case No. 2747/2020 
U/S 457/380 of IPC 

 
 

ORDER 

18.11.2020 

Case record put up today along with a petition 

bearing no 750/20 filed by the petitioner named 

Sahara Begum praying bail of accused person, 

named, Asmat Ali.    

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition.  

I/O of this case shall submit the case diary on or 

before next date. 

Fixed 25.11.2020 for case diary.  

 

 

  Sri N. J. Haque 
       Chief Judicial Magistrate 

                      Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 853/2020 
GR Case No. 1363/2020 

U/S 457/380 of IPC 
 

ORDER 

18.11.2020  

Case record put up today along with petition bearing No. 

753/20 filed by the petitioner, named Jaher Ali praying for 

zimma of Samsung mobile handset (SM-A505F) bearing 

IMEI No- 354471103248956 and IMEI No-

354472103248954 seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile and whether the same is required 

for further investigation or not in this case.       

Fixing 25.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1962/2020 
GR Case No. 3179/2020 

U/S 379 of IPC 
 

ORDER 

18.11.2020  

Case record put up today along with petition bearing No. 

751/20 filed by the petitioner, named Sri Suman Subhash 

Das praying for zimma of motor cycle bearing Regd. No- 

AS-12/P-5645 (Royal Enfield Classic 350) seized in 

connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 23.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 2271/2019 

GR Case No. 4103/2020 
U/S 379 of IPC 

 
 

ORDER 

18.11.2020  

Ld. Advocate of the petitioner filed hazira.   

Report as called earlier vide Order dated 12.11.2020 in 

respect of seized Bajaj Pulsar 150 bearing Regd. No. OR-

09/N-4865 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by SI Tilak Ch. 

Teron I/C of Kacharigaon Outpost under Tezpur PS, it 

disclosed that he had not seized the said motor cycle 

bearing Regd. No. OR-09/N-4865 (Bajaj Pulsar 150) but 

however, during enquiry it is came to know that the owner 

of the seized motor cycle bearing R/C No. AS-SP12F/3141, 

Bajaj XCD 125 DTS-SI motor cycle affixed the number 

plate is Sri Manglu Bag, son of Jiten Bag of Hahchura 

under Chariduar PS but the chassis number of the seized 

motor cycle is not same with the registration certificate. 

On the other hand, the owner of the motor cycle bearing 

R/C No-OR-09N/4865 is Sukhdev Sahoo, son of Niranjan 

Sahoo of Belabahali, Ghasipur, Keonjhar, Orissa and the 

Chassis No. MD2DHDHZZTCG53692 of the seized motor 

cycle is same along with the registration certificate.  

The I/O further informed that it is suspected that the 

number plate affixed in the seized motor cycle may be 

duplicate or fake and therefore, the same is required for 

further investigation as to verify the seized bike properly 

and top arrest the main culprit of this case. 

     Page Cntd……  



                                    

 

18.11.2020  

Therefore, the I/O prayed not to give zimma of the motor 

cycle to the petitioner at this stage.  

Considering the report of the I/O and for the sake of 

investigation zimma prayer of motor cycle is stands 

rejected at this stage since the I/O needs the same for 

further investigation of this case.  

Inform all the concerned.   

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                      Sonitpur, Tezpur 

 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 574/20 
GR Case No. 928 of 2020 

 
ORDER    

(Zimma Prayer rejected) 

16.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

08.06.2020 in respect of seized mobile phone 

(VIVO V15 Pro) is received today. 

Heard both sides and perused the report carefully.  

It disclosed from the report the O/C of Tezpur PS 

Inspector Loknath Deka that the mobile phone 

VIVO mobile handset with SIM card bearing Sim 

No. 8486380173 (IMEI No. 1: 862824047200191 

and IMEI No.2: 862824047200183) seized from the 

possession of the petitioner. It is also stated that 

during investigation the screen-shot of the said 

mobile was sent to Cyber cell SP office, Sonitpur, 

Tezpur to find out the I.P details of the accused 

petitioner but till date the report is not received 

from the concerning office.   

The I/O further informed that alleged screen shot 

along with messages uploaded and spread by the 

accused petitioner from his mobile and therefore, 

the same is required for further investigation. 

Therefore, the I/O prayed not to give zimma of the 

mobile phone to the petitioner at this stage.  

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  

Inform all the concerned.   



                                    

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1764/2019 
GR Case No. 3264/2019 

U/S 420/406 of IPC  
 

ORDER 

17.11.2020 

Petitioner Rabia Khatoon and one Chintu Rahman 

appeared today and filed a petition bearing No. 

749/20 prayed to give zimma of Bolero Pickup 

vehicle bearing Regd. No. AS-12/AC-0682 

infavour of Chintu Rahman.  

Heard both sides and perused the petition along 

with the entire case record.  

It disclosed from the case record that on 

16.10.2020 petitioner named Rabia Khatoon by 

filing petition No- 649/20 prayed zimma of seized 

Bolero Pickup vehicle bearing Regd. No. AS-12/AC-

0682 contending that complainant Chintu Rahman 

is the original owner of the said vehicle but she 

took the vehicle through an agreement duly signed 

before notary on 11.04.2018 bearing Regd. No.    

AS-12/AC-0682 (Bolero Pickup). Thereafter, the 

court called for a report from the I/O and on 

27.10.2020 the I/O submitted his report stating 

that as per the agreement of sole notary, Chintu 

Rahman is the actual owner of the said vehicle and 

he sold the said vehicle to Rabia Khatoon by 

executing an agreement of notary but he has not 

found any documents in the name of Rabia 

Khatoon. However, he tried to communicate with 

Rabia Khatoon to submit the documents regarding 

the seized Bolero Pickup vehicle but Rabia Khatoon 
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failed to submit any vehicular documents regarding 

the ownership of the said vehicle. 

Today, the I/O was directed to appear before the 

court and accordingly, he appeared and submitted 

his report stating that he had seized the said Bolero 

Pickup vehicle bearing Regd. No. AS-12/AC-0682 in 

connection with this case and the said vehicle 

belongs to the petitioner named Chintu Rahman 

and the same is not required for further 

investigation.   

Now, coming to the petition bearing No-749/20 

filed today by both the petitioners, namely, Chintu 

Rahman and Rabia Khatoon wherein they affirmed 

that to give the zimma of seized Bolero Pickup 

vehicle bearing Regd. No. AS-12/AC-0682 to the 

original owner.  

On meticulous perusal of the entire case record, it 

disclosed that the petitioner named Chintu Rahman 

is the original owner of the said seized vehicle and 

considering the joint prayer filed today before this 

court finds sufficient reason to allow the interim 

zimma of the seized vehicle bearing Regd. No. AS-

12/AC-0682 (Bolero Pickup) in favour of the 

petitioner named Chintu Rahman and consequent 

to that petition No- 469/20 filed by Rabia Khatoon 

on 16.10.2020 stands rejected.  

The I/O sets at liberty to hand over the seized 

vehicle bearing Regd. No. AS-12/AC-0682 (Bolero 

Pickup) in favour of the petitioner, named, Chintu 

Rahman after proper verification of his identity.  

The I/O shall obtain a PR bond of Rs. 6,00,000/- 

(Rupees Six Lakhs) from the petitioner on condition 

that the petitioner shall produce the aforesaid 



                                    

seized vehicle whenever he is asked by the I/O or 

by the Court.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Chintu Rahman stands disposed 

of. 

 

      

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

17.11.2020 

Ld. Advocate of the petitioner filed hazira.  



                                    

Report as called for vide order dated 10.11.2020 is 

not received. 

Issue reminder along with copy of order dated 

10.11.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 19.11.2020 for report.   

 

       Sri N. J. Haque 
       Chief Judicial Magistrate 

                                                     Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2101/2020 
GR Case No. 3383/2020 

U/S 353 of IPC 
 

ORDER 

13.11.2020  

Case record put up today along with petition bearing No. 

734/20 filed by the petitioner, named Sri Sapun Pathak 

praying for zimma of E-Chetak (Red colour E-Rickshaw) 

bearing chassis No- M22YCECD19A001285, motor No-

YCCM1380, controller No-YC19A25665 seized in 

connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 19.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 2071/2020 

GR Case No. 3336/2020 

U/S 406/420 of IPC 

 
ORDER 

12.11.2020 

Case record put up today before me.     

Seen the seizure list called earlier vide order dated 

06.11.2020 from the I.O of Salonibari Police Outpost along 

with the photographs of seized Bolero Pickup vehicle 

bearing Regd. No. AS-12/AC-8208 marked as MR No-

330/20, which was seized on 08.07.2020. However, the 

I.O. failed to assign the reason of delay of produced the 

seizure list after 24 hours of its seizure before this court. 

Further, on perusal of the report submitted today by the 

I/O SI Deep Jyoti Bharali of Salonibari Police Outpost 

under Tezpur PS, it disclosed that he had seized one 

Bolero Pickup vehicle bearing Regd. No. AS-12/AC-8208, 

ENGINE No- TBH1671095 in an damaged condition from 

Kachubil gaon in connection with this case and the said 

vehicle belongs to the petitioner named Md. Mominul 

Islam, son of Late Sale Ahmed and the same is not 

required for further investigation.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of seized Bolero Pickup vehicle 

bearing Regd. No. AS-12/AC-8208 filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized vehicle in favour of the petitioner, named, 

Md. Mominul Islam after proper verification of his identity.  



                                    

12.11.2020 

The I/O shall obtain a PR bond of Rs. 6,00,000/- (Rupees 

Six Lakhs) from the petitioner on condition that the 

petitioner shall produce the aforesaid seized vehicle 

whenever he is asked by the I/O or by the Court and also 

the petitioner will not sale the same until disposal of the 

case.  

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Mominul Islam stands disposed of.     

 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2271/2019 
GR Case No. 4103/2020 

U/S 379 of IPC 
 

ORDER 

12.11.2020  

Case record put up today along with petition bearing No. 

728/20 filed by the petitioner, named Sri Sukhdev Sahoo 

praying for zimma of motor cycle bearing Regd. No. OR-

09/N-4865 (Bajaj Pulsar 150) seized in connection with this 

case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized motor cycle and whether the same is 

required for further investigation or not in this case.       

Fixing 18.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 486/2020 
GR Case No. 780/2020 

U/S 379 of IPC 
 

ORDER 

10.11.2020  

Case record put up today along with petition bearing No. 

714/20 filed by the petitioner, named Sri Tarun Ch. Das 

praying for zimma of cash amount of Rs. 3000/- seized in 

connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized money and whether the same is required 

for further investigation or not in this case.       

Fixing 17.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2085/2020 
GR Case No. 3362/2020 

U/S 393 of IPC 
 

ORDER 

10.11.2020  

Case record put up today along with petition bearing No. 

715/20 filed by the petitioner, named Sri Biki Hazarika 

praying for zimma of motor cycle bearing Regd. No. AS-

12/V-1373 (SUZUKI GIXXER) seized in connection with this 

case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 17.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

     (Inadvertent mistake and pass N.O) 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1681/2020 
GR Case No. 2747/2020 

U/S 457/380 of IPC  
 

ORDER 

09.11.2020 

Case record put up today along with Petition No- 

710/20 filed by the Ld. Advocate of the petitioner 

pleading that due to an inadvertent mistake two 

articles were granted zimma infavour of the 

petitioner named Md. Rukunuddin. Hence, the 

petitioner side prayed to pass necessary order on 

that aspect. 

Heard both sides and perused the petition with 

case record.  

It disclosed from the case record that on 

28.10.2020 petitioner named Rukunuddin prayed 

zimma of seized Glamour (HE) vehicle bearing 

Regd. No. AS-12/X-3057 along with Real Me mobile 

handset (black colour) and consequently a report of 

ownership was called for and on 03.11.2020 report 

of ownership was received from the investigating 

officer and accordingly, the petitioner on being 

found to be the owner of the aforesaid seized 

articles, the zimma prayer of the petitioner was 

allowed. But in the same order due to over side 

instead of said Glamour (HE) vehicle bearing Regd. 

No. AS-12/X-3057 along with Real Me mobile 

handset, although it was mentioned in the 

subsequent paragraph due to over side zimma of 

seized OPPO mobile and Samsung mobile was 



                                    

recorded. It is admitted fact that there is no prayer 

of zimma of seized OPPO and Samsung mobile  

09.11.2020  

phone rather the petitioner filed petition for zimma 

of seized Glamour (HE) vehicle bearing Regd. No. 

AS-12/X-3057 along with Real Me mobile handset 

(black colour) and in totality on going through the 

entire order, it disclosed that zimma of seized 

motor cycle and Real Me mobile phone was allowed 

on 03.11.2020 but due to inadvertent mistake the 

word seized OPPO and Samsung mobile phone was 

recorded in the order sheet instead of motor cycle 

and Real Me mobile phone. Hence, for the interest 

of justice this court needs to pass a fresh order of 

zimma of the seized Glamour (HE) vehicle bearing 

Regd. No. AS-12/X-3057 along with Real Me mobile 

handset (black colour) asking the investigating 

officer to hand over the seized articles to the 

petitioner obtaining PR bond of Rs. 90,000/- on 

condition that the petitioner shall produce the 

aforesaid seized items whenever he is asked by the 

I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.        

Let a copy of this order be transmitted to the I/O 

concerned.              

 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1681/2020 
GR Case No. 2747/2020 

U/S 457/380 of IPC  
 

ORDER 

03.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

28.10.2020 in respect of seized Glamour (HE) 

vehicle bearing Regd. No. AS-12/X-3057 along with 

Real Me mobile handset (black colour) is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O Sri Sarat Ch. Das, I/C of Bebejia Police Outpost 

under Tezpur PS, it disclosed that he had seized 

the motor cycle bearing Regd. No. AS-12/X-3057, 

Chassis No. MBLJAW103KGD43756, Engine No. 

JA06ERK GD53292 and Real Me mobile handset in 

connection with this case and the articles belongs 

to the petitioner named Md. Rukunuddin and the 

same are not required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized Glamour (HE) vehicle bearing Regd. No. AS-

12/X-3057 along with Real Me mobile handset 

(black colour) filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the seized 

mobile phones in favour of the petitioner, named, 

Md. Rukunuddin after proper verification of his 

identity.   



                                    

 

03.11.2020  

The I/O shall obtain a PR bond of Rs. 90,000/- 

(Rupees Ninety Thousand) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized items whenever he is asked by the 

I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Rukunuddin stands disposed 

of.       

Later on,  

Case diary as called earlier is received today.  

Heard both the sides and perused the case diary 

meticulously.  

On perusal of the entire case record, it disclosed 

that the instant prosecution case sets in motion 

against the above named accused person on filing 

an ejahar by Md. Rukunuddin regarding theft of his 

motor cycle bearing Regd. No. AS-12/X-3057 

(Glamour), one mobile with SIM card No-

8876451381 and cash amount of Rs. 3200/-.   

Accordingly, Tezpur PS Case No. 1681/20 was 

registered u/s 457/380 of IPC and during 

investigation the I/O has apprehended accused 

named Md. Asmat Ali @ Hasmat Ali and produced 

before this court on 20.10.2020 and since from he 

has been languishing in judicial custody.  

On careful perusal of the case diary, it disclosed 

that the I/O during investigation recorded the 

statement of almost all the material witnesses and 

collects substantive implicating materials against 

the accused Md. Asmat Ali @ Hasmat.   

 



                                    

03.11.2020  

At this stage without entering into the merits of 

entire dispute in hand this court finds that at this 

stage release of the accused from the judicial 

custody shall hamper the investigation of I/O. 

Therefore, bearing in mind all the aspect this court 

not finds anything sensible upon which the bail 

prayer of accused may be considered at this stage 

as the investigation of I/O is pending at initial 

stage.  

Hence, bail prayer of the accused Md. Asmat Ali @ 

Hasmat is stand rejected due to devoid of any 

merits.    

Return back the case diary to the I/O.  

Inform all the concerned.   

 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2085/2020 
GR Case No. 3362/2020 

U/S 393 of IPC  
 

ORDER 

07.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

06.11.2020 in respect of seized Real Me mobile 

handset with SIM Card No- 9706479404 is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI(P) Birsing Bordoloi of Tezpur PS, it disclosed 

that he had seized the said mobile handset in 

connection with this case and the said mobile 

handset belongs to the petitioner named Smt. 

Ranjita Das and the same is not required for 

further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized Real Me mobile handset with SIM Card No- 

9706479404 filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the seized Real 

Me mobile handset with SIM Card No- 9706479404  

in favour of the petitioner, named, Smt. Ranjita 

Das after proper verification of her identity.  

The I/O shall obtain a PR bond of Rs. 25,000/- 

(Rupees Twenty Five) from the petitioner on 

condition that the petitioner shall produce the  

    Page Cntd……… 



                                    

 

07.11.2020 

aforesaid seized mobile handset whenever she is 

asked by the I/O or by the Court and also the 

petitioner will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Smt. Ranjita Das stands disposed 

of. 

 

      

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

  



                                    

 

GR Case No. 3264/2019 

ORDER 

06.11.2020  

Both parties are absent without any steps. 

Fixing 11.11.2020 for Necessary Order. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

 

 

 

 

 

  



                                    

 

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2085/2020 
GR Case No. 3362/2020 

U/S 393 of IPC 
 

ORDER 

06.11.2020  

Case record put up today along with petition bearing No. 

704/20 filed by the petitioner, named Ranjeta Das praying 

for zimma of one Real Me mobile handset with SIM vide 

No-9706479404 seized in connection with this case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 07.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2071/2020 
GR Case No. 3336/2020 

U/S 420/406 of IPC 
 

ORDER 

06.11.2020  

Case record put up today along with petition bearing No. 

702/20 filed by the petitioner, named Maminul Islam 

praying for zimma of one Bolero Pickup vehicle bearing 

Regd. No. AS-12/AC-8208 seized in connection with this 

case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report from the I/O 

as to whether he seized aforesaid vehicle in connection 

with this case, if any seizure list made, the I/O is directed 

to produce the seizure list along with the report of 

ownership of the aforesaid seized vehicle and whether the 

same is required for further investigation or not in this 

case positively on the next date.       

Fixing 12.11.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2039/2020 
GR Case No. 3298/2020 

U/S 379 of IPC  
 

ORDER 

06.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

03.11.2020 in respect of seized vehicle bearing 

Regd. No. AS-12/AC-9538 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O ASI Achyut Borah of Tezpur PS, it disclosed 

that he had seized the vehicle bearing Regd. No. 

AS-12/AC-9538 (Bolero Pick Up) in connection with 

this case and the said vehicle belongs to the 

petitioner named Md. Nur Islam and the same is 

not required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized vehicle bearing Regd. No. AS-12/AC-9538 

(Bolero Pick Up) filed by the petitioner is allowed 

and the I/O sets at liberty to hand over the seized 

vehicle in favour of the petitioner, named, Md. Nur 

Islam after proper verification of his identity.  

The I/O shall obtain a PR bond of Rs. 7,00,000/- 

(Rupees Seven Lakhs) from the petitioner on 

condition that the petitioner shall produce the  
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aforesaid seized vehicle whenever he is asked by 

the I/O or by the Court and also the petitioner will 

not sale the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Nur Islam stands disposed of. 

 

      

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 

  



                                    

 

Copy of order passed by Sri N. J. Haque, C.J.M., 

Sonitpur, Tezpur i/c with Chariduar PS Case No. 

320/2019 (PR Case No. 286/2020) U/S 379 of IPC 

r/w Sec. 53(1) (A) of Assam Excise Act.   

 
ORDER 

05.11.2020 

Case record put up today along with petition No- 

1113/20 filed by the Ld. Advocate of the petitioner 

side stating that report as called earlier from DTO, 

Tawang already submitted and accordingly the 

petitioner side prayed to pass necessary order on 

the petition filed for zimma by way of put up the 

case record. Accordingly, case record put up with 

the report of DTO submitted by DTO, Tawang in 

compliance with the order dated 07.10.2020 

passed by this court.  

Heard both sides and perused the entire case 

record carefully.  

It disclosed from the report of the DTO, Tawang 

that the petitioner Sri Bablu Mahanta, son of Late 

Khagen Mahanta is the actual owner of the vehicle 

bearing Regd. No. AR-03-4538 vide chassis No- 

MAT623251JPA01688 and Engine No- 

REVTRN01ARYP00068. The report submitted by 

DTO, Tawang along with following documents:- 

Road Tax, Treasury Challan No. 4089 & 4001 Dtd. 

31.07.2019, Application Form-20 for new 

registration, Police verification, Pollution Standards, 

Sale certificate, Invoice certificate, Temporary R/C, 

Technical Inspection Report and copy of documents 

of witness.  
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Therefore, considering all the aspect and the report 

submitted by the DTO, Tawang, this court finds 

that the vehicle bearing Regd. No. AR-03-4538 was 

seized in connection with this case and during the 

investigation the said vehicle was not taken zimma 

by the petitioner and consequent to that the I/O 

has submitted charge sheet u/s 379 of IPC r/w 

Section 53(1)(A) of Assam Excise Act. Now, the  

case is pending for appearance of the accused and 

meanwhile on 07.10.2020 the petitioner Sri Bablu 

Mahanta prayed zimma of the said vehicle. This 

court has already opined in the light of Section 451 

of CrPC the custody of the seized vehicle may be 

disposed of pending the enquiry or trial. 

Considering all the aspect, the prayer of the 

petitioner appears tenable in the eye of law and 

the same is liable to be allowed. Accordingly, 

prayer of the petitioner is allowed. The said vehicle 

is lying within the custody of Chariduar PS vide MR 

No-90/19, the same is required to be hand over to 

the petitioner on obtaining a PR bond of Rs. 

5,00,000/- (Five Lakhs) under the following 

conditions:-  

xiii) The petitioner shall produce the 

vehicle if the same is required for 

the purpose of enquiry or trial. 

xiv) The petitioner shall not make any 

change in the vehicle after taking 

custody of the vehicle. 

xv) The petitioner shall not use the 

vehicle in any manner that may  

 

05.11.2020  



                                    

creates repetition of an offence of 

like nature in future. 

xvi) The petitioner shall obey the 

directions of the court as passed 

above.   

Let a copy of this order be sent to O/C of Chariduar 

PS providing zimma of the said vehicle to the 

petitioner Bablu Mahanta and the O/C of Chariduar 

PS shall hand over the vehicle after proper 

verification of the identity of the petitioner. 

The order of release of the vehicle may be 

furnished on furnishing the PR bond before the 

Court.  

Date as fixed earlier.         

       S/D 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

  

Copy forwarded to O/C of Chariduar PS 
For necessary action 
 

 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 

 

 

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1681/2020 
GR Case No. 2747/2020 

U/S 457/380 of IPC  
 

ORDER 

03.11.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

28.10.2020 in respect of seized Glamour (HE) 

vehicle bearing Regd. No. AS-12/X-3057 along with 

Real Me mobile handset (black colour) is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O Sri Sarat Ch. Das, I/C of Bebejia Police Outpost 

under Tezpur PS, it disclosed that he had seized 

the motor cycle bearing Regd. No. AS-12/X-3057, 

Chassis No. MBLJAW103KGD43756, Engine No. 

JA06ERK GD53292 and Real Me mobile handset in 

connection with this case and the articles belongs 

to the petitioner named Md. Rukunuddin and the 

same are not required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized OPPO mobile and Samsung mobile phone 

filed by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized mobile phones in 

favour of the petitioner, named, Md. Rukunuddin 

after proper verification of his identity.   

 



                                    

03.11.2020  

The I/O shall obtain a PR bond of Rs. 90,000/- 

(Rupees Ninety Thousand) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized items whenever he is asked by the 

I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Rukunuddin stands disposed 

of.       

Later on,  

Case diary as called earlier is received today.  

Heard both the sides and perused the case diary 

meticulously.  

On perusal of the entire case record, it disclosed 

that the instant prosecution case sets in motion 

against the above named accused person on filing 

an ejahar by Md. Rukunuddin regarding theft of his 

motor cycle bearing Regd. No. AS-12/X-3057 

(Glamour), one mobile with SIM card No-

8876451381 and cash amount of Rs. 3200/-.   

Accordingly, Tezpur PS Case No. 1681/20 was 

registered u/s 457/380 of IPC and during 

investigation the I/O has apprehended accused 

named Md. Asmat Ali @ Hasmat Ali and produced 

before this court on 20.10.2020 and since from he 

has been languishing in judicial custody.  

On careful perusal of the case diary, it disclosed 

that the I/O during investigation recorded the 

statement of almost all the material witnesses and 

collects substantive implicating materials against 

the accused Md. Asmat Ali @ Hasmat.   

 

03.11.2020  



                                    

At this stage without entering into the merits of 

entire dispute in hand this court finds that at this 

stage release of the accused from the judicial 

custody shall hamper the investigation of I/O. 

Therefore, bearing in mind all the aspect this court 

not finds anything sensible upon which the bail 

prayer of accused may be considered at this stage 

as the investigation of I/O is pending at initial 

stage.  

Hence, bail prayer of the accused Md. Asmat Ali @ 

Hasmat is stand rejected due to devoid of any 

merits.    

Return back the case diary to the I/O.  

Inform all the concerned.   

 

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 

 

 

  



                                    

 

              Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                     Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1764/2019 
GR Case No. 3264/2019 

U/S 420/406 of IPC 
 

ORDER 

16.10.2020  

Case record put up today along with petition bearing No. 

649/20 filed by the petitioner, named Rabia Khatun 

praying for zimma of one Bolero vehicle bearing Regd. No. 

AR-12/AC-0682, Engine No.GHD1169469 and Chassis 

No.MAIZN2GHKD1M87442 seized in connection with this 

case.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 21.10.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1506/2020 
GR Case No. 2430/2020 

U/S 493/420/109/370/34 of IPC  
 

ORDER 

16.10.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

13.10.2020 in respect of seized OPPO mobile 

phone and Samsung mobile phone is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O Dr. Rashmi Rekha Sarmah, APS Dy. 

Superintendent of Police, (HQ), Sonitpur, Tezpur, it 

disclosed that she had seized one OPPO mobile 

bearing IMEI No- 864625036553240 and one 

Samsung mobile bearing IMEI Nos-

359608082083194/02 and 359609082083192/02 

along with SIM card Nos- 9954218797 and 

9101423469 in connection with this case and the 

said mobile phones belongs to the petitioner 

named Dr. Majaharul Sultan @ Sultan Maral and 

the same are not required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized OPPO mobile and Samsung mobile phone 

filed by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized mobile phones in 

favour of the petitioner, named, Dr. Majaharul  

16.10.2020 



                                    

Sultan @ Sultan Maral after proper verification of 

his identity.   

The I/O shall obtain a PR bond of Rs. 40,000/- 

(Rupees Forty Thousand) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized items whenever he is asked by the 

I/O or by the Court and also the petitioner will not 

sale the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Dr. Majaharul Sultan @ Sultan 

Maral stands disposed of.      

 

 

              Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                     Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1674/2020 
GR Case No. 2700/2020 

U/S 420/406/468/471 of IPC  
 

ORDER 

16.10.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

12.10.2020 in respect of seized of OPPO mobile 

phone and Samsung mobile phone is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O Pabitra Kr. Borah, I/C of Mahabhoirab Outpost 

under Tezpur PS, it disclosed that he had not 

seized any kind of mobile phones in connection 

with this case as stated by the petitioner in his 

petition.  

Therefore, considering the report of the 

Investigating Officer, this court not finds anything 

reasonable upon which the prayer filed by the 

petitioner Mazaharul Sultan may be allowed. As 

such prayer filed by petitioner named Mazaharul 

Sultan stands rejected.  

Accordingly, zimma petition no- 613/20 

stands disposed of.  

 

 

              Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                     Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1048/2020 
GR Case No. 1648/2020 

U/S 420/406 of IPC 
 

ORDER 

15.10.2020  

Case record put up today along with petition bearing No. 

645/20 filed by the petitioner, named Must. Hasnara 

Begum praying for zimma of J.C.B. Loader bearing Regd. 

No. AR-01/C-8938 (4Dx), Engine No.4H.2706/0920277 and 

Chassis No.1412884 seized in connection with this case. 

Copy of registration certificate of the said vehicle, vehicle 

loan full repayment certificate of bank, sale deed and 

agreement of sale are enclosed herewith the petition. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 11.10.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1881/2020 
GR Case No. 3074/2020 
U/S 379/420/403 of IPC 

 
ORDER 

14.10.2020  

Case record put up today along with petition bearing No. 

642/20 filed by the petitioner, named Sri Vijay Singh 

Kushwaha praying for zimma of Maruti Eritiga VDI bearing 

Regd. No. UP-78GA-7582 seized in connection with this 

case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 19.10.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1774/2020 
GR Case No. 2888/2020 

U/S 380 of IPC 
 

ORDER 

13.10.2020  

Case record put up today along with petition bearing No. 

639/20 filed by the petitioner, named Dipen Saikia praying 

for zimma of Water Pump and Kur (Instrument to dig a 

pit) seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case.       

Fixing 19.10.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1506/2020 
GR Case No. 2430/2020 

U/S 493/420/109/370/34 of IPC 
 

ORDER 

13.10.2020  

Case record put up today along with petition bearing No. 

635/20 filed by the petitioner, named Mazaharul Sultan 

praying for zimma of OPPO mobile phone and Samsung 

mobile phone seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case.       

Fixing 16.10.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 1756/2020 

GR Case No. 2858/2020 
 
 

ORDER 

12.10.2020  

Ld. Advocate of the petitioner filed hazira.   

Report as called earlier vide Order dated 05.10.2020 in 

respect of seized Maximo Van passenger vehicle bearing 

registration number AS-12/BC-6618 and chassis No. 

MAT491108J6N20391 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by WSI Minu 

Prabha Borah I/C of Salonibari Outpost under Tezpur PS, it 

disclosed that she had seized the said vehicle in 

connection with this instant case from the possession of 

Jamiruddin Seikh not from the possession of the petitioner 

Must. Afiya Begum. Hence, it is seen that the petitioner is 

not absolute owner of the alleged seized vehicle and this 

Court not finds anything reasonable upon which the prayer 

filed by said Afiya Begum may be allowed. As such prayer 

filed by petitioner named Afiya Begum stands rejected. 

Meanwhile, Jamiruddin Seikh sets at liberty is file petition 

for zimma of the alleged seized vehicle as the same is not 

required by the I/O for further investigation and 

consequent to that police report is tagged with the case 

record.   

 

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                      Sonitpur, Tezpur 

 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1674/2020 
GR Case No. 2700/2020 

 
ORDER 

12.10.2020  

Case record put up today along with petition bearing No. 

613/20 filed by the petitioner, named Mazaharul Sultan 

praying for zimma of OPPO mobile phone and Samsung 

mobile phone seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case.       

Fixing 16.10.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1756/2020 
GR Case No. 2858/2020 
U/S 392/324/506 of IPC  

 
ORDER 

12.10.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

05.10.2020 in respect of seized Maximo Van 

passenger vehicle bearing Regd. No. AS-12/BC-

6618 Chassis No. MAT491108J6N20391 is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O WSI Minu Prabha Borah I/C of Salonibari 

Outpost under Tezpur PS, it disclosed that she had 

seized the said vehicle in connection with this case 

and the said vehicle belongs to the petitioner 

named Jamiruddin Seikh and the same is not 

required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized Maximo Van passenger vehicle bearing 

Regd. No. AS-12/BC-6618 filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized motor cycle in favour of the petitioner, 

named, Jamiruddin Seikh after proper verification 

of his identity.   
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The I/O shall obtain a PR bond of Rs. 6,75,000/- 

(Rupees Six Lakh Seventy Five Thousand) from the 

petitioner on condition that the petitioner shall 

produce the aforesaid seized vehicle whenever he 

is asked by the I/O or by the Court and also the 

petitioner will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Jamiruddin Seikh stands disposed 

of.      

 

 

              Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                     Sonitpur, Tezpur 

  



                                    

 

Copy of Order passed by Sri N. J. Haque, Ld. Chief Judicial 
Magistrate, Sonitpur, Tezpur::Assam in connection with 
Chariduar PS Case No. 320/2019 (PR Case No. 286/2020) 
U/S 379 of IPC r/w Sec. 53(1)(A) of Assam Excise Act.  

 
ORDER 

07.10.2020 

Case record put up today along with Petition No. 

1063/20 filed by the petitioner named, Sri Bablu 

Mahanta praying zimma of a vehicle bearing Regd. 

No. AR-03-4538 (TATA Triper).  

Heard both sides and perused the petition with 

case record.  

It disclosed from the case record that in this case 

the charge sheet has already been submitted by 

the Investigating Officer u/s 379 of IPC r/w Sec. 

53(1)(A) of Assam Excise Act and during the 

investigation vide MR No. 90/19 the I/O seized the 

aforesaid vehicle along with 06 nos of cartoons of 

Mcdowells No-1 (1 cartoon 48 nos) RUM and 09 

nos of Imperial Blue (1 cartoon 48 nos). Now the 

petitioner claimed himself to be the owner of the 

said alleged vehicle and he also submitted 

Photostat copies of certain documents. Hence, it is 

seen that in this case the investigation has already 

been completed and the I/O has submitted charge 

sheet.  

Now, let us see what provision of the court of 

criminal procedure authorizes this court to dispose 

the seized article. Section 451 of CrPC authorizes a 

criminal court to dispose the custody and disposal 

of property pending trial in certain cases. It also 

disclosed that when any property is produced 

before any Criminal Court during any inquiry or  
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trial, the Court may make such order as it thinks fit 

for the proper custody of such property pending 

the conclusion of the inquiry or trial, and, if the 

property is subject to speedy and natural decay, or 

if it is otherwise expedient so to do, the Court may, 

after recording such evidence as it thinks 

necessary, order it to be sold or otherwise disposed 

of. Furthermore, the claim of interim custody of 

seized vehicle to be dealt with within 15 days to 1 

month as mended by the Hon’ble Apex Court in the 

case of Sundarbhai vs State AIR 2003 SC 638.  

Now, coming to the present case in hand, it 

disclosed that the petitioner named, Sri Bablu 

Mahanta is not an accused of this case and he in 

his prayer claimed that on 16.12.2019 in the 

evening at the check gate, the police has caught 

two accused persons with some cartoons of RUM 

and Whisky and seized the alleged vehicle from the 

possession of the driver of the seized vehicle. That 

petitioner is the registered owner and he don’t not 

know anything about the incident and one accused 

named Sri Sanjit Mahanta who was arrested in that 

incident took the vehicle from him to bought some 

medicine only and the petitioner gave him the 

vehicle with a bonafied belief. 

In the light of the contentions of the petitioner, this 

court at this stage prior disposing his prayer wants 

to clarify as to whether the petitioner is the actual 

owner of the seized vehicle as the I/O failed to 

seize any registered documents of the seized 

vehicle during the investigation.  
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The petitioner has submitted certain documents 

from which it disclosed that the vehicle is 

registered under DTO, Tawang. As such let a report 

from DTO, Tawang is call for asking him as to 

whether the petitioner Sri Bablu Mahanta is the 

registered owner of seized vehicle bearing Regd. 

No. AR-03-4538 (TATA Triper) or not. Let copies of 

documents be transmitted to DTO, Tawang.  

The DTO, Tawang is hereby directed to submit his 

report within 10 days. 

Let a copy of this order be transmitted to the DTO, 

Tawang for his information and necessary action.  

Fixing 16.10.2020 for report.      

          Sd/ 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                    Sonitpur, Tezpur 

 

Copy forwarded to DTO, Tawang,  

Arunachal Pradesh for necessary information.  

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                    Sonitpur, Tezpur 



                                    

Copy  

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Chariduar PS Case No. 320/2019 
PR Case No. 286/2020 

U/S 379 of IPC r/w Sec. 53(1)(A) of Assam Excise Act  
 

ORDER 

07.10.2020 

Case record put up today along with Petition No. 

1063/20 filed by the petitioner named, Sri Bablu 

Mahanta praying zimma of a vehicle bearing Regd. 

No. AR-03-4538 (TATA Triper).  

Heard both sides and perused the petition with 

case record.  

It disclosed from the case record that in this case 

the charge sheet has already been submitted by 

the Investigating Officer u/s 379 of IPC r/w Sec. 

53(1)(A) of Assam Excise Act and during the 

investigation vide MR No. 90/19 the I/O seized the 

aforesaid vehicle along with 06 nos of cartoons of 

Mcdowells No-1 (1 cartoon 48 nos) RUM and 09 

nos of Imperial Blue (1 cartoon 48 nos). Now the 

petitioner claimed himself to be the owner of the 

said alleged vehicle and he also submitted 

Photostat copies of certain documents. Hence, it is 

seen that in this case the investigation has already 

been completed and the I/O has submitted charge 

sheet.  

Now, let us see what provision of the court of 

criminal procedure authorizes this court to dispose 

the seized article. Section 451 of CrPC authorizes a 

criminal court to dispose the custody and disposal 

of property pending trial in certain cases. It also 

disclosed that when any property is produced  
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before any Criminal Court during any inquiry or 

trial, the Court may make such order as it thinks fit 

for the proper custody of such property pending 

the conclusion of the inquiry or trial, and, if the 

property is subject to speedy and natural decay, or 

if it is otherwise expedient so to do, the Court may, 

after recording such evidence as it thinks 

necessary, order it to be sold or otherwise disposed 

of. Furthermore, the claim of interim custody of 

seized vehicle to be dealt with within 15 days to 1 

month as mended by the Hon’ble Apex Court in the 

case of Sundarbhai vs State AIR 2003 SC 638.  

Now, coming to the present case in hand, it 

disclosed that the petitioner named, Sri Bablu 

Mahanta is not an accused of this case and he in 

his prayer claimed that on 16.12.2019 in the 

evening at the check gate, the police has caught 

two accused persons with some cartoons of RUM 

and Whisky and seized the alleged vehicle from the 

possession of the driver of the seized vehicle. That 

petitioner is the registered owner and he don’t not 

know anything about the incident and one accused 

named Sri Sanjit Mahanta who was arrested in that 

incident took the vehicle from him to bought some 

medicine only and the petitioner gave him the 

vehicle with a bonafied belief. 

In the light of the contentions of the petitioner, this 

court at this stage prior disposing his prayer wants 

to clarify as to whether the petitioner is the actual 

owner of the seized vehicle as the I/O failed to  
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seize any registered documents of the seized 

vehicle during the investigation.  

The petitioner has submitted certain documents 

from which it disclosed that the vehicle is 

registered under DTO, Tawang. As such let a report 

from DTO, Tawang is call for asking him as to 

whether the petitioner Sri Bablu Mahanta is the 

registered owner of seized vehicle bearing Regd. 

No. AR-03-4538 (TATA Triper) or not. Let copies of 

documents be transmitted to DTO, Tawang.  

The DTO, Tawang is hereby directed to submit his 

report within 10 days. 

Let a copy of this order be transmitted to the DTO, 

Tawang for his information and necessary action.  

Fixing 16.10.2020 for report.      

      

 

             Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                    Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 184/2020 
GR Case No. 303/2020 

U/S 379 of IPC  
 

ORDER 

06.10.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

29.09.2020 in respect of seized Royal Enfield motor 

cycle bearing Regd. No. AS-12/Q-5637, Engine 

No.4355C1GH271287 and Chassis No. 

ME34355C1GH650060 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI (P) Dimbeswar Dahal of Salonibari Outpost 

under Tezpur PS, it disclosed that he had seized 

the said motor cycle in connection with this case 

and the said motor cycle belongs to the petitioner 

named Sri Mantu Borah and the same is not 

required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized Royal Enfield motor cycle bearing Regd. No. 

AS-12/Q-5637, Engine No.4355C1GH271287 and 

Chassis No. ME34355C1GH650060 filed by the 

petitioner is allowed and the I/O sets at liberty to 

hand over the seized motor cycle in favour of the 

petitioner, named, Sri Mantu Borah after proper 

verification of his identity.   
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The I/O shall obtain a PR bond of Rs. 1,75,000/- 

(Rupees One Lakh Seventy Five Thousand) from 

the petitioner on condition that the petitioner shall 

produce the aforesaid seized motor cycle whenever 

he is asked by the I/O or by the Court and also the 

petitioner will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Mantu Borah stands disposed of.      

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1537/2020 
GR Case No. 2473/2020 

U/S 295(A) of IPC r/w Sec. 66(D) I.T Act  
 

ORDER 

05.10.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

23.09.2020 & 29.09.2020 in respect of seized VIVO 

mobile handset, IMEI No-862864044305056 and 

IMEI No-862864044305049 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI Pabitra Kr. Borah, I/C of Mahabhoirab Police 

Outpost under Tezpur PS, it disclosed that he had 

seized the said VIVO mobile handset in connection 

with this case and the said mobile phone belongs 

to the petitioner named Abed Ali and the same is 

not required for further investigation. 

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized VIVO mobile handset, IMEI No-

862864044305056 and IMEI No-862864044305049 

filed by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized mobile in favour of 

the petitioner, named, Abed Ali after proper 

verification of his identity.   
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The I/O shall obtain a PR bond of Rs. 25,000/- 

(Rupees Twenty Five Thousand) from the petitioner 

on condition that the petitioner shall produce the 

aforesaid seized mobile phone whenever he is 

asked by the I/O or by the Court and also the 

petitioner will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Abed Ali stands disposed of.      

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1756/2020 
GR Case No. 2858/2020 
U/S 392/324/506 of IPC 

 
ORDER 

05.10.2020  

Case record put up today along with petition bearing No. 

613/20 filed by the petitioner, named Must. Afiya Begum 

praying for zimma of vehicle bearing Regd. No. AS-12/BC-

6618 bearing Chassis No. MAT491108J6N20391 seized in 

connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 12.10.2020 for report.  

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 



                                    

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2491/2019 
GR Case No. 4485/2019 

U/S 420/406 of IPC  
 

ORDER 

01.10.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

21.09.2020 in respect of seized OPPO F 11 mobile 

phone bearing IMEI No. 868632041218836 and 

SIM Card No. 6002373129 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI (P) Birsing Bordoloi of Tezpur PS, it 

disclosed that he had seized OPPO F 11 mobile 

phone bearing IMEI No. 868632041218836 along 

with SIM Card No. 6002373129 in connection with 

this case and the said mobile phone belongs to the 

petitioner named Gulzar Hussain and the same is 

not required for further investigation. 

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized OPPO F 11 mobile phone bearing IMEI No. 

868632041218836 along with SIM Card No. 

6002373129 filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the seized 

vehicle in favour of the petitioner, named, Gulzar 

Hussain after proper verification of his identity.   
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The I/O shall obtain a PR bond of Rs. 25,000/- 

(Rupees Twenty Five Thousand) from the petitioner 

on condition that the petitioner shall produce the 

aforesaid seized mobile phone whenever he is 

asked by the I/O or by the Court and also the 

petitioner will not sale the same until disposal of 

the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Gulzar Hussain stands disposed 

of.      

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1122/2019 
GR Case No. 2214/2019 

U/S 379 of IPC r/w Sec. 7 of E.C. Act 
 

ORDER 

01.10.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

24.09.2020 in respect of seized TATA AC Goods 

Carrier vehicle bearing Regd. No. AS-12/AC-9068 is 

received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI Powal Hazarika, I/C of Borghat OP under 

Tezpur PS, it disclosed that he had seized the 

vehicle bearing Regd. No. AS-12/AC-9068 (TATA 

AC Goods Carrier) in connection with this case and 

the said vehicle belongs to the petitioner named 

Md. Isab Ali and the same is not required for 

further investigation. 

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of 

seized TATA AC Goods Carrier vehicle bearing 

Regd. No. AS-12/AC-9068 filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized vehicle in favour of the petitioner, named, 

Md. Isab Ali after proper verification of his identity.   

The I/O shall obtain a PR bond of Rs. 7,00,000/- 

(Rupees Seven Lakhs) from the petitioner on 

    Page Cntd………. 

01.10.2020 



                                    

condition that the petitioner shall produce the 

aforesaid seized vehicle whenever he is asked by 

the I/O or by the Court and also the petitioner will 

not sale the same until disposal of the case.        

Accordingly, the interim zimma prayer filed by the 

petitioner named Md. Isab Ali stands disposed of.      

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

  



                                    

 

30.09.2020 

Case record put up today. 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 24.09.2020 is not 

received. 

Issue reminder along with copy of order dated 24.09.2020. 

I/O is also directed to submit his report positively on the 

next date.  

Fixing 01.10.2020 for report.    

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1537/20 
GR Case No. 2473/20 

U/S 295(A) of IPC r/w 66(D) IT Act.  
 

ORDER 

29.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

23.09.2020 in respect of seized VIVO mobile 

handset, IMEI No-862864044305056, IMEI No. 

862864044305049 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI Pabitra Kr. Borah of Mohabhoirab OP under 

Tezpur PS that the mobile phone mobile phones 

VIVO mobile handset, IMEI No-862864044305056, 

IMEI No. 862864044305049 seized in connection 

with this case and the same is required for further 

investigation of this case. 

The report of I/O is not clear as he failed to 

mention the reason as to why the seized mobile is 

required for further investigation. As such the I/O is 

directed to submit the report clearly why the same 

is required for further investigation and what 

procedure he has complied with for the keeping the 

custody of seized article.  

Inform all the concerned.    

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                            Sonitpur, Tezpur 

 

 



                                    

 

 

 

 

 

 

 

 

The I/O further failed to mention the reason as to 

why the seized motor cycle is required for further 

investigation. 

As such, for noncompliance of the order passed by 

this court, the conduct of the I/O deserves to be 

dealt strictly by way of issuing a showcause.  

The I/O is directed to submit a reply of show cause 

as to why a legal action shall not be taken against 

him for non-compliance of order dated 25.06.2020. 

The I/O shall submit report within 03 days and 

failing which the matter will be referred to the 

Police Accountability Commission. 

 

 

 

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  

Inform all the concerned.    

 

             Sri N. J. Haque 
         Chief Judicial 
Magistrate 

                                                Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2491/2019 
GR Case No. 4485/2019 

U/S 420/406 of IPC 
 

ORDER 

29.09.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide order dated 14.07.2020 in 

connection with zimma of seized OPPO F 11 mobile phone 

bearing IMEI No. 868632041218836 and SIM Card No. 

6002373129 is not received.  

The O/C of Tezpur PS has submitted a report stating that 

the I/O of this case SI (P) Birsing Bordoloi of concerned PS 

has prayed time for submission of zimma report 

contending that he is badly busy in Screening Centre 

COVID-19 at DON Bosco School, Tezpur.   

Considering the report, the concerned I/O is strictly 

directed to submit the report as called earlier by this Court 

positively on or before next date.   

Let a copy of this order be sent to O.C of Tezpur PS for his 

information and necessary action.  

Fixing 01.10.2020 for report. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 184/2020 

GR Case No. 303/2020 
U/S 379 of IPC 

 
 

ORDER 

29.09.2020  

Case record put up today along with petition bearing No. 

603/20 filed by the petitioner, named Sri Mantu Borah 

praying for zimma of Royal Enfield motor cycle bearing 

Regd. No. AS-12/Q-5637, Engine No.4355C1GH271287 

and Chassis No. ME34355C1GH650060 seized in 

connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 06.10.2020 for report.  

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1713/20 
GR Case No. 2803/20 

U/S 395 of IPC 
 

ORDER 

28.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

24.09.2020 in respect of seized cash amount of 

Rs.60,000/- (Rs. 2000/- x4= 8000/- & Rs. 500/- x 

104 = 52,000/-) is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI Deep Jyoti Bharali, I/C of Salonibari OP 

under Tezpur PS, it disclosed that he had seized 

the aforesaid cash amount of Rs. 60,000/- in 

connection with this case and the said cash amount 

belongs to the petitioner named Shuaib Alom and 

the same is not required for further investigation. 

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said cash amount filed by the petitioner is allowed 

and the I/O sets at liberty to hand over the seized 

cash amount in favour of the petitioner, named, 

Shuaib Alom after proper verification of his identity.  

The I/O shall obtain a PR bond of Rs. 60,000/- 

(Rupees Ninety Thousands) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized cash amount whenever he is asked 

by the I/O or by the Court.    

28.09.2020 



                                    

Accordingly, the interim zimma prayer filed by the 

petitioner named Shuaib Alom stands disposed of.      

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 958/20 
GR Case No. 1528/20 
U/S 457/380 of IPC 

 
ORDER 

28.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

15.09.2020 and 21.09.2020 in respect of seized 

motor cycle bearing Regd. No. AS-12/R-1668, 

Chassis no. ME3U3S5C1HA060701, Engine No- 

U3S5C0HA243201 (Royal Enfield) is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report including MVI report 

submitted today by the I/O ASI Sarat Ch. Das I/C 

of Bebejia OP under Tezpur PS, it disclosed that he 

had seized the aforesaid motor cycle in connection 

with this case. It also disclosed from the MVI report 

that the registered owner of the seized vehicle is 

Chan Miya, who expired on 23.06.2020 and the 

petitioner named Anowara Khatoon is wife of the 

deceased Chan Miya and now she is the legal heir 

of the said seized motor cycle. The I/O in his report 

also reported that the said motor cycle is not 

required for further investigation. The photocopy of 

death certificate of said deceased Chan Miya is 

enclosed herewith.   

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be  

28.09.2020 

rejected. Accordingly, the prayer of zimma of the 

said Royal Enfield filed by the petitioner is allowed  



                                    

and the I/O sets at liberty to hand over the seized 

motor cycle in favour of the petitioner, named, 

Anowara Khatoon after proper verification of her 

identity.  

The I/O shall obtain a PR bond of Rs. 1,70,000/- 

(Rupees One Lakh Seventy Thousands) from the 

petitioner on condition that the petitioner shall 

produce the aforesaid seized motor cycle whenever 

he is asked by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner named Anowara Khatoon stands 

disposed of.     

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 951/20 
GR Case No. 1521/20 

U/S 379 of IPC 
 

ORDER 

28.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

21.09.2020 in respect of one Hero Honda Glamour 

motor cycle bearing Regd. No. AS-12/F-3652 (black 

and silver colour)Chassis No. MBLJA06EG8GG04789 

and Engine No. JA06EB8GG05303 is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O ASI Durlav Deka of Tezpur PS, it disclosed that 

he had seized the aforesaid motor cycle in 

connection with this case and the said motor cycle 

belongs to the petitioner named Sri Pankaj Kumar 

Nath and the same is not required for further 

investigation. 

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said Glamour motor cycle filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized motor cycle in favour of the petitioner, 

named, Sri Pankaj Kumar Nath after proper 

verification of his identity.  
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28.09.2020 

The I/O shall obtain a PR bond of Rs. 90,000/- 

(Rupees Ninety Thousands) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized motor cycle whenever he is asked 

by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Pankaj Kumar Nath stands 

disposed of.     

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2491/2019 
GR Case No. 4485/2019 

U/S 420/406 of IPC 
 

ORDER 

25.09.2020 

Ld. Advocate of the petitioner is absent.  

Report as called earlier vide Order dated 

21.09.2020 in respect of seized OPPO F 11 mobile 

phone bearing IMEI No. 868632041218836 and 

SIM Card No. 6002373129 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI (P) Birsing Bordoloi of Tezpur PS, it 

disclosed that he had seized the aforesaid mobile 

phone along with SIM card in connection with this 

case from the possession of petitioner Md. Gulzar 

Hussain. It also disclosed from the report that the 

petitioner did not produce any kind of documents 

regarding the ownership of the said seized mobile 

phone. Therefore, he failed to ascertain the actual 

ownership of the above seized mobile phone.  

I.O is directed to submit report of ownership of 

seized mobile phone obtaining information from 

petitioner and shall submit his report on or before 

29.09.2020. 

Let a copy of this order be transmitted to the I/O 

for his information and necessary action.   

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 



                                    

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1643/20 
GR Case No. 2561/20 

U/S 379 of IPC 
 

ORDER 

25.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

19.09.2020 in respect of one seized motor cycle 

bearing Regd. No. AS-12/K-4175 (Glamour) along 

with Chassis No. MBLJA06ACDGB19850, and 

Engine No. JA06EJDGB23432 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O ASI Hemanta Nath of Kacharigaon OP under 

Tezpur PS, it disclosed that he had seized the 

aforesaid motor cycle in connection with this case 

and the said motor cycle belongs to the petitioner 

named Tuleswar Saikia and the same is not 

required for further investigation. 

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said Glamour motor cycle filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized motor cycle in favour of the petitioner, 

named, Sri Tuleswar Saikia after proper verification 

of his identity.  
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25.09.2020 



                                    

The I/O shall obtain a PR bond of Rs. 80,000/- 

(Rupees Eighty Thousands) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized motor cycle whenever he is asked 

by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner named Sri Tuleswar Saikia stands 

disposed of.     

 

 

                Sri N. J. Haque 
           Chief Judicial 
Magistrate                                    

                        Sonitpur, Tezpur 

  



                                    

 

24.09.2020 

Case record put up today. 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 21.09.2020 is not 

received. 

Issue reminder along with copy of order dated 21.09.2020. 

I/O is also directed to submit his report positively on the 

next date.  

Fixing 28.09.2020 for report.    

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1122/2019 

GR Case No. 2214/2019 
U/S 379 of IPC r/w Sec. 7 of EC Act 

 
 

ORDER 

24.09.2020  

Case record put up today along with petition bearing No. 

590/20 filed by the petitioner, named Md. Isab Ali praying 

for zimma of Tata AC Goods Carrier vehicle bearing Regd. 

No. AS-12/AC-9068 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and whether the same is required 

for further investigation or not in this case.       

Fixing 30.09.2020 for report.  

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1713/2020 

GR Case No. 2789/2020 
U/S 384 of IPC 

 
 

ORDER 

24.09.2020  

Case record put up today along with petition bearing No. 

595/20 filed by the petitioner, named Shuaib Alom 

Talukdar praying for zimma of cash amount of Rs. 

60,000/- (Rupees Sixty Thousands) (Rs. 2000/- x4= 

8000/- & Rs. 500/- x 104 = 52,000/-) seized in connection 

with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized money and whether the same is required 

for further investigation or not in this case.       

Fixing 28.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1537/2020 

GR Case No. 2473/2020 
U/S 295(A) of IPC r/w 66(D) of IT Act 

 
 

ORDER 

23.09.2020  

Case record put up today along with petition bearing No. 

587/20 filed by the petitioner, named Abed Ali praying for 

zimma of VIVO mobile handset, IMEI- 862864044305056, 

IMEI No-862864044305049 along with SIM Card No. 

9957345885 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case.       

Fixing 29.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 951/2020 

GR Case No. 1521/2020 
U/S 379 of IPC 

 
 

ORDER 

21.09.2020  

Case record put up today along with petition bearing No. 

581/20 filed by the petitioner, named Sri Pankaj Kumar 

Nath praying for zimma of Hero Honda Glamour black and 

silver colour motor cycle bearing Regd. No. AS-12/F-3652, 

Chassis No. MBLJA06EG8GG04789 and Engine No. 

JA06EB8GG05303 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized motor cycle and whether the same is 

required for further investigation or not in this case.      

Fixing 28.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 958/20 
GR Case No. 1528/20 

 
ORDER 

21.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

15.09.2020 in respect of seized motor cycle bearing 

Regd. No. AS-12/R-1668, Chassis no. 

ME3U3S5C1HA060701, Engine No- 

U3S5C0HA243201 (Royal Enfield) is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O ASI Sarat Ch. Das of Bebejia Police Outpost 

under Tezpur PS, it disclosed that he had seized 

the aforesaid motor cycle in connection with this 

case and the said motor cycle is not required for 

further investigation. It also disclosed from the 

report that during investigation he communicated 

to submit the vehicular documents but failed to 

submit any documents.   

I.O is directed to submit report of ownership of 

seized vehicle obtaining information from D.T.O, 

Tezpur. I.O shall submit his report within 03 days. 

Fixing 24.09.2020 for report.  

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 



                                    



                                    

  

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 2491/2019 

GR Case No. 4485/2019 
U/S 420/406 of IPC 

 
 

ORDER 

21.09.2020  

Case record put up today along with petition bearing No. 

582/20 filed by the petitioner, named Gulzar Hussain 

praying for zimma of OPPO F 11 mobile phone bearing 

IMEI No. 868632041218836 (Photocopy of receipt is 

enclosed herewith) and SIM Card No. 6002373129 seized 

in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case.      

Fixing 25.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1643/20 

GR Case No. 2651/20 
U/S 379 of IPC 

 
 

ORDER 

19.09.2020  

Case record put up today along with petition bearing No. 

578/20 filed by the petitioner, named Tuleswar Saikia 

praying for zimma of one Glamour Motor cycle bearing 

Regd. No. AS-12/K-4175, Chassis No. 

MBLJA06ACDGB19850, Engine No. JA06EJDGB23432 

seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized motor cycle and whether the same is 

required for further investigation or not in this case.      

Fixing 25.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 958/2020 
GR Case No. 1528/20 

 
ORDER 

15.09.2020 

Case record put up today along with petition bearing No. 

574/20 filed by the petitioner, named Anowara Khatoon 

praying for zimma of motor cycle bearing Regd. No. AS-

12/R-1668, Chassis no. ME3U3S5C1HA060701, Engine No- 

U3S5C0HA243201 (Royal Enfield) registered in the name 

of Chan Miya has seized in connection with this case or 

any other case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report as to whether he 

seized any motor cycle in connection with this case.      

Fixing 21.09.2020 for report.  

  

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1430/20 
GR Case No. 2336/20 

 
ORDER 

10.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

03.09.2020 in respect of seized red colour motor 

cycle bearing Regd. No. AS-12/D-9005, Chassis No. 

MD624HE3072F28873, Engine No. 0E3F72130354 

is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI (Prob) Rauful Islam of Mahabhairab OP 

under Tezpur PS, it disclosed that he had seized 

the aforesaid motor cycle in connection with this 

case. It further disclosed that the owner of the said 

motor cycle sell the same to the petitioner, named, 

Sri Dig Bahadur Chetry. The petitioner submitted 

the photocopy of R/C of the said motor cycle and 

the said motor cycle is not required for further 

investigation.   

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said motor cycle filed by the petitioner is allowed 

and the I/O sets at liberty to hand over the seized 

motor cycle in favour of the petitioner, named, Sri 

Dig Bahadur Chetry after proper verification of his 

identity.  
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10.09.2020 

The I/O shall obtain a PR bond of Rs. 80,000/- 

(Rupees Eighty Thousands) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized motor cycle whenever he is asked 

by the I/O or by the Court and also the petitioner 

will not sale the same until disposal of the case.    

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Dig Bahadur Chetry stands 

disposed of.     

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1398/20 
GR Case No. 2286/20 

 
ORDER 

10.09.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

03.09.2020 in respect of seized one OPPO mobile 

handset and cash amount of Rs. 9000/- is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI (P) Dimbeswar Dahal of Salonibari OP under 

Tezpur PS, it disclosed that he had seized the 

aforesaid mobile handset along with cash amount 

of Rs. 9000/- in connection with this case and the 

said mobile phone and cash amount of Rs. 9000/- 

belongs to the petitioner named Md. Siraj Ahmed 

and the said OPPO mobile handset and cash 

amount of Rs. 9000/- is not required for further 

investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said mobile handset along with cash amount of Rs. 

9000/- filed by the petitioner is allowed and the I/O 

sets at liberty to hand over the seized mobile 

handset and cash amount of Rs. 9000/- in favour of 

the petitioner, named, Md. Siraj Ahmed after 

proper verification of his identity.  
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10.09.2020 

The I/O shall obtain a PR bond of Rs. 30,000/- 

(Rupees Thirty Thousands) from the petitioner on 

condition that the petitioner shall produce the 

aforesaid seized article whenever he is asked by 

the I/O or by the Court.        

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Siraj Ahmed stands disposed of.    

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 415/20 

 
 
 

ORDER 

08.09.2020  

Ld. Advocate of the petitioner filed hazira.  

I/O has submitted the report vide order dated 26.08.2020 

and today in pursuance to the earlier order the I/O 

submitted the report stating that he had already submitted 

charge sheet vide CS No. 293/20 dated 22.08.2020.  

Considering the report of I/O, it is seen that the 

investigation of this case has already been completed and 

the prayer of the petitioner in respect of zimma of one 

Samsung A10S Blue mobile handset (2GB+32GB), IMEI 

No- 354483113903900/01, IMEI2 No-

354484113903908/01 along with SIM card No. 

8011972414 and 7002368646 needs to be adjudicated on 

acceptance of the charge sheet during the enquiry or trial. 

As such prayer of zimma of the aforesaid articles is stand 

rejected at this stage. However, the petitioner may file the 

prayer praying zimma of the aforesaid articles during the 

trial or enquiry before the court in a later stage.   

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1150/20 

GR Case No. 1846/20 
 
 

ORDER 

08.09.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 01.09.2020 in 

respect of seized one new Super Splendor motor cycle 

bearing Regd. No. AS-12/H-5424 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI (P) 

Litumoni Sarma of Tezpur PS, it disclosed that he had 

seized the aforesaid motor cycle in connection with this 

case and the said motor cycle belongs to the petitioner 

named Ratan Sarkar and the said motor cycle is not 

required for further investigation.  

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of the said motor cycle filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the seized mobile in favour of the petitioner, named, 

Sri Ratan Sarkar after proper verification of his identity.  

The I/O shall obtain a PR bond of Rs. 90,000/- (Rupees 

Ninety Thousands) from the petitioner on condition that 

the petitioner shall produce the seized aforesaid article 

whenever he is asked by the I/O or by the Court.   

Accordingly, the interim zimma prayer filed by the 

petitioner Sri Ratan Sarkar stands disposed of.    

 

                Sri N. J. Haque 



                                    

          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 415/20 
 

ORDER 

03.09.2020 

Case record put up today. 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 26.08.2020 is not 

received. 

Issue reminder along with copy of order dated 26.08.2020. 

I/O is also directed to submit his report positively on next 

date. 

Fixing 08.09.2020 for report.    

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1430/20 

GR Case No. 2236/20 
 
 

ORDER 

03.09.2020  

Case record put up today along with petition bearing No. 

539/20 filed by the petitioner, named Sri Dig Bahadur 

Chetry praying for zimma of one red colour Motor cycle 

bearing Regd. No. AS-12/D-9005, Chassis No. 

MD624HE3072F28873, Engine No. 0E3F72130354 seized in 

connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized motor cycle and whether the same is 

required for further investigation or not in this case.      

Fixing 10.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1398/20 

GR Case No. 2286/20 
 
 

ORDER 

03.09.2020  

Case record put up today along with petition bearing No. 

540/20 filed by the petitioner, named Md. Siraj Ahmed 

praying for zimma of one OPPO mobile handset and Rs. 

9000/- seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile handset and Rs. 9000/- and 

whether the same is required for further investigation or 

not in this case.      

Fixing 10.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1150/20 

GR Case No. 1846/20 
 
 

ORDER 

01.09.2020  

Case record put up today along with petition bearing No. 

532/20 filed by the petitioner, named Sri Ratan Sarkar 

praying for zimma of one new Super Splendor motor cycle 

bearing Regd. No. AS-12/H-5424 seized in connection with 

this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized motor cycle and whether the same is 

required for further investigation or not in this case.      

Fixing 08.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1074/20 
GR Case No. 1722/20 

 
ORDER 

28.08.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

24.08.2020 in respect of seized one Samsung 

mobile handset (Model A20), IMEI No- 

356926105116988, 356927105116986 is received 

today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI (P) Pranjal Baruah of Borghat OP under 

Tezpur PS, it disclosed that he had seized the 

aforesaid mobile handset in connection with this 

case and the said mobile phone belongs to the 

petitioner named Must. Mariam Begum and the 

said mobile handset is not required for further 

investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said mobile handset filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized mobile in favour of the petitioner, named, 

Must. Mariam Begum after proper verification of 

her identity.  

The I/O shall obtain a PR bond of Rs. 30,000/- 

(Rupees Thirty Thousands) from the petitioner 
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28.08.2020 

on condition that the petitioner shall produce the 

seized aforesaid article whenever he is asked by 

the I/O or by the Court.       

Accordingly, the interim zimma prayer filed by the 

petitioner Must. Mariam Begum stands disposed of.    

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1074/20 

 
 

ORDER 

24.08.2020  

Case record put up today along with petition bearing No. 

504/20 filed by the petitioner, named Must. Mariam Begum 

praying for zimma of one Samsung mobile handset (Model 

A20), IMEI No- 356926105116988, 356927105116986 

seized in connection with this case. 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 415/20 

 
 

ORDER 

26.08.2020  

Case record put up today along with petition bearing No. 

512/20 filed by the petitioner, named Sri Jeebi Saikia 

praying for zimma of one Samsung A10S Blue mobile 

handset (2GB+32GB), IMEI No- 354483113903900/01, 

IMEI2 No-354484113903908/01 along with SIM card No. 

8011972414 and 7002368646 seized in connection with 

this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized article and whether the same is required 

for further investigation or not in this case.      

Fixing 02.09.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1074/20 

 
 

ORDER 

24.08.2020  

Case record put up today along with petition bearing No. 

504/20 filed by the petitioner, named Must. Mariam Begum 

praying for zimma of one Samsung mobile handset (Model 

A20), IMEI No- 356926105116988, 356927105116986 

seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized article and whether the same is required 

for further investigation or not in this case.      

Fixing 29.08.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1046/20 
GR Case No. 1682/20 

 
ORDER 

19.08.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

14.08.2020 by Smt. C. Goswami, Ld. J.M.F.C, 

Sonitpur at Tezpur in respect of seized article i.e. i) 

One Samsung Mobile Phone (Model No. A30) vide 

IMEI-351713117936529; IMEI- 351714117936527 

ii) One old Apple I-Phone handset (white colour), 

and iii) One old LYF mobile handset, IMEI-

911504606347838; IMEI-9115404606452836 is 

received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI (P) Pranjal Baruah of Borghat OP under 

Tezpur PS, it disclosed that he had seized the 

aforesaid articles in connection with this case and 

the said articles belongs to the petitioner named Sri 

Bani Pathak and the said articles are not required 

for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said articles filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the seized 

articles in favour of the petitioner Sri Bani Pathak 

after proper verification of his identity.  
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The I/O shall obtain a PR bond of Rs. 70,000/- 

(Rupees Seventy Thousands) from the petitioner 

on condition that the petitioner shall produce the 

seized aforesaid articles whenever he is asked by 

the I/O or by the Court.       

Accordingly, the interim zimma prayer filed by the 

petitioner Sri Bani Pathak stands disposed of.    

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1046/20 
GR Case No. 1682/20 

 
ORDER 

18.08.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 14.08.2020 is not 

received. 

Issue reminder along with copy of order dated 14.08.2020. 

I/O is also directed to submit his report positively on next 

date. 

Fixing 19.08.2020 for report.    

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 

 

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 649/20 
GR Case No. 1063/20 

 
ORDER 

17.08.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

13.08.2020 by Smt. C. Goswami, Ld. J.M.F.C, 

Sonitpur at Tezpur in respect of seized article i.e. i) 

One Samsung Galaxy A 1OS mobile handset, IMEI-

351579118279767; ii) One MI Redmi, Redmi 8A 

Mobile handset, IMEI-869105043310074, and iii) 

One Samsung Galaxy Keypad handset, IMEI-

352556114125649 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O ASI Achyut Borah of Borghat OP under Tezpur 

PS, it disclosed that he had seized the aforesaid 

articles in connection with this case and the said 

articles belongs to the petitioner named Md. 

Ikramul Islam and the said articles are not required 

for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said articles filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the seized 

articles in favour of the petitioner Md. Ikramul 

Islam after proper verification of his identity.  
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The I/O shall obtain a PR bond of Rs. 70,000/- 

(Rupees Seventy Thousands) from the petitioner 

on condition that the petitioner shall produce the 

seized aforesaid articles whenever he is asked by 

the I/O or by the Court.       

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Ikramul Islam stands disposed of.    

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1121/20 
GR Case No. 1805/20 

 
ORDER 

31.07.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

24.07.2020 in respect of seized article i.e. i) 02 

Nos. of Golden Bangle, ii) 01 no. of Golden Chain, 

iii) 01 no of Golden Chain(Big), iv) 03 pair without 

stone golden ear ring, v) 01 pair big golden ear 

rings, vi) 01 no small ear ring, vii) 10 pieces out of 

that 01 no is with stone gents finger ring (golden), 

viii) 04 nos of Female finger ring ix) 01 no of 

diamond finger ring, x) 04 nos of golden finger ring 

if small kids, xi) 01 of silver chain, xii) 02 nos of 

golden coin, xiii) 01 no of ladies wrist watch 

(Golden colour) Titan and xiv) 01 pair of silver 

payal is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI(P) Litumoni Sarma of Tezpur PS, it disclosed 

that he had seized the aforesaid articles in 

connection with this case and the said articles 

belongs to the petitioner named Md. Iltaf Rahman 

and the said articles are not required for further 

investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said articles filed by the petitioner is allowed and 



                                    

the I/O sets at liberty to hand over the seized 

articles in favour of the petitioner Md. Iltaf Rahman 

after proper verification of his identity. The I/O 

shall obtain 
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a PR bond of Rs. 3,00,000/- (Rupees Three Lakhs) 

from the petitioner on condition that the petitioner 

shall produce the seized aforesaid articles 

whenever he is asked by the I/O or by the Court.       

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Iltaf Rahman stands disposed of.   

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1121/20 

 
 

ORDER 

24.07.2020  

Case record put up today along with petition bearing No. 

445/20 filed by the petitioner, Iltaf Rahman praying for 

zimma of i) 02 Nos. of Golden Bangle, ii) 01 no. of Golden 

Chain, iii) 01 no of Golden Chain(Big), iv) 03 pair without 

stone golden ear ring, v) 01 pair big golden ear rings, vi) 

01 no small ear ring, vii) 10 pieces out of that 01 no is 

with stone gents finger ring (golden), viii) 04 nos of 

Female finger ring ix) 01 no of diamond finger ring, x) 04 

nos of golden finger ring if small kids, xi) 01 of silver 

chain, xii) 02 nos of golden coin, xiii) 01 no of ladies wrist 

watch (Golden colour) Titan and xiv) 01 pair of silver payal 

seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case.      

Fixing 30.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1150/20 
GR Case No. 1846/20 

 
ORDER 

28.07.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 

22.07.2020 in respect of seized Motor Cycle 

bearing Regd. No. AS-12/G-3447 (Apache RTR) is 

received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the 

I/O SI(P) Litumoni Sarma of Tezpur PS, it disclosed 

that he had seized the motor cycle bearing Regd. 

No. AS-12/G-3447 (Apache RTR) in connection with 

this case and the said motor cycle belongs to the 

petitioner named Sri Babu Kumar Nath and the said 

motor cycle is not required for further investigation.  

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said motor cycle filed by the petitioner is allowed 

and the I/O sets at liberty to hand over the seized 

motor cycle in favour of the petitioner Sri Babu 

Kumar Nath after proper verification of his identity. 

The I/O shall obtain a PR bond of Rs. 80,000/- 

(Rupees Eighty Thousand) from the petitioner on 

condition that the petitioner shall produce the 

seized motor cycle whenever he is asked by the I/O 

or by the Court.      



                                    

Accordingly, the interim zimma prayer filed by the 

petitioner Sri Babu Kumar Nath stands disposed of.  

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1002/20 
GR Case No. 1590/20 

 
ORDER 

27.07.2020 

Case record put up today along with petition 

bearing No. 447/20 filed by the petitioner, Miss 

Rima Kalita praying for zimma of VIVO mobile 

phone seized in connection with this case. 

Heard both sides and perused the report carefully 

submitted by the I/O SI Mridula Konwar of Tezpur 

PS on 23.07.2020.   

On perusal of the report submitted earlier by SI 

Mridula Konwar of Tezpur PS, it disclosed that 

VIVO mobile handset seized in connection with this 

case and the said mobile handset belongs to the 

petitioner named Miss Rima Kalita and the said 

handset is not required for further investigation. 

Therefore, considering the report of the 

Investigating Officer, this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said mobile handset filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized VIVO mobile handset in favour of the 

petitioner Miss Rima Kalita after proper verification 

of her identity. The I/O shall obtain a PR bond of 

Rs. 20,000/- (Rupees Twenty Thousand) from the 

petitioner on condition that the petitioner shall 

produce the seized mobile handset whenever she is 

asked by the I/O or by the Court.    



                                    

Accordingly, the interim zimma prayer filed by the 

petitioner Miss Rima Kalita stands disposed of.   

    Page Cntd………… 

27.07.2020 

Also seen the bail petition bearing no 446/20 filed 

by the petitioner Smt. Pronati Dawka praying bail 

of accused person, named, Sri Mrinmoy Kumar 

Dawka. 

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition.  

I/O of this case shall submit the case diary on or 

before next date. 

Fixed 04.08.2020 for case diary.  

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 1002/20 

GR Case No. 1590/20 
 
 

ORDER 

23.07.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 21.07.2020 in 

respect of seized VIVO mobile phone is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by SI Mridula 

Konwar of Tezpur PS, it disclosed that VIVO mobile 

handset vide IMEI-1 No.867096048911556 and IMEI-2 No. 

867096048911549 and SIM No-6001293103 seized in 

connection with this case from the possession of Juri Kalita 

but the actual owner of the said handset his Rima Kalita, 

who is the daughter of Juri Kalita. Hence, it is seen that 

the petitioner is not absolute owner of the alleged seized 

mobile phone and this Court not finds anything reasonable 

upon which the prayer filed by said Juri Kalita may be 

allowed. As such prayer filed by petitioner named Juri 

Kalita stands rejected. Meanwhile, Rima Kalita sets at 

liberty is file petition for zimma of the alleged mobile 

phone as the same is not required by the I/O for further 

investigation and consequent to that police report is 

tagged with the case record.   

 

 

              Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 



                                    

  



                                    

Tezpur PS Case No. 1073/20 
GR Case No. 1721 of 2020 

 
ORDER 

24.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

14.07.2020 in respect of seized vehicle bearing 

Regd. No. AS-12/L-4463, Chassis No. 

MBLJA06AHDGM00747 and Engine No. 

JA06EJDGM04789 is received today.  

Heard both sides and perused the report carefully.  

The I/O ASI Durlav Deka of Tezpur PS categorically 

submitted that he had seized the vehicle bearing 

Regd. No. AS-12/L-4463 in connection with this 

case and the said vehicle belongs to the petitioner 

named Md. Jiaur Rahman and the said vehicle is 

not required for further investigation.     

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said vehicle filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the seized 

vehicle in favour of the petitioner Md. Jiaur 

Rahman after proper verification of his identity. The 

I/O shall obtain a PR bond of Rs. 80,000/- (Rupees 

Eighty Thousand) from the petitioner on condition 

that the petitioner shall produce the seized vehicle 

whenever he is asked by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Jiaur Rahman stands disposed of.    

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    



                                    

                       Sonitpur, Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

23.07.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 14.07.2020 is not 

received. 

Issue reminder along with copy of order dated 14.07.2020. 

I/O is also directed to submit his report positively on next 

date. 

Fixing 24.07.2020 for report.   

 

       Sri N. J. Haque 



                                    

          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 1002/20 

GR Case No. 1590/20 
 
 

ORDER 

23.07.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 21.07.2020 in 

respect of seized VIVO mobile phone is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by SI Mridula 

Konwar of Tezpur PS, it disclosed that VIVO mobile 

handset vide IMEI-1 No.867096048911556 and IMEI-2 No. 

867096048911549 and SIM No-6001293103 seized in 

connection with this case from the possession of Juri Kalita 

but the actual owner of the said handset his Rima Kalita, 

who is the daughter of Juri Kalita. Hence, it is seen that 

the petitioner is not absolute owner of the alleged seized 

mobile phone and this Court not finds anything reasonable 

upon which the prayer filed by said Juri Kalita may be 

allowed. As such prayer filed by petitioner named Juri 

Kalita stands rejected. Meanwhile, Rima Kalita sets at 

liberty is file petition for zimma of the alleged mobile 

phone as the same is not required by the I/O for further 

investigation and consequent to that police report is 

tagged with the case record.   

 

 

              Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 1225/2020 

GR Case No. 1977/2020 
U/S 448/354(B)/427/392/506/34 of IPC 

 
 

ORDER 

22.07.2020 

Case record put up today along with a petition 

bearing no 458/20 filed by the petitioner Abu 

Bakkar Siddik praying bail of accused persons, 

namely, Md. Marfat Ali and Must. Mamina Aktar 

Begum.    

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition.  

I/O of this case shall submit the case diary on or 

before next date. 

Fixed 28.07.2020 for case diary.  

 

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1121/20 

 
 

ORDER 

24.07.2020  

Case record put up today along with petition bearing No. 

445/20 filed by the petitioner, Iltaf Rahman praying for 

zimma of i) 02 Nos. of Golden Bangle, ii) 01 no. of Golden 

Chain, iii) 01 no of Golden Chain(Big), iv) 03 pair without 

stone golden ear ring, v) 01 pair big golden ear rings, vi) 

01 no small ear ring, vii) 10 pieces out of that 01 no is 

with stone gents finger ring (golden), viii) 04 nos of 

Female finger ring ix) 01 no of diamond finger ring, x) 04 

nos of golden finger ring if small kids, xi) 01 of silver 

chain, xii) 02 nos of golden coin, xiii) 01 no of ladies wrist 

watch (Golden colour) Titan and xiv) 01 pair of silver payal 

seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

aforesaid seized articles and whether the same is required 

for further investigation or not in this case.      

Fixing 30.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1002/20 
GR Case No. 1590 of 2020 

 
 

ORDER 

21.07.2020  

Case record put up today along with petition bearing No. 

456/20 filed by the petitioner, Smt. Juri Kalita praying for 

zimma of VIVO mobile phone seized in connection with 

this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized VIVO mobile phone and whether the said phone is 

required for further investigation or not in this case.      

Fixing 23.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No. 1121/20 
 

ORDER 

21.07.2020  

Ld. Advocate of the petitioner filed hazira.  

Case diary as called earlier vide order dated 13.07.2020 is 

not received.  

The I/O has prayed time for submission of case diary 

contending that he is badly busy in COVID-19 

transportation duty of discharged persons.  

Considering the report, the concerned I/O is strictly 

directed to submit the case diary as called earlier by this 

Court vide order dated 13.07.2020 positively on or before 

next date.   

Let a copy of this order be sent to O.C of Tezpur PS for his 

information and necessary action.  

Fixing 23.07.2020 for case diary. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 272/20 
GR Case No. 434 of 2020 

 
ORDER 

20.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

14.07.2020 in respect of seized vehicle bearing 

Regd. No. AS-01/KC-2462 is received today.  

Heard both sides and perused the report carefully.  

The I/O SI Cheni Ram Deka, of Borghat OP under 

Tezpur PS categorically submitted that he had 

seized the vehicle bearing Regd. No. AS-01/KC-

2462 in connection with this case and the said 

vehicle belongs to the petitioner named Md. 

Ibrahim Ali and the said vehicle is not required for 

further investigation.    

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

said vehicle filed by the petitioner is allowed and 

the I/O sets at liberty to hand over the seized 

vehicle in favour of the petitioner Md. Ibrahim Ali 

after proper verification of his identity. The I/O 

shall obtain a PR bond of Rs. 2,00,000/- (Rupees 

Two Lakhs) from the petitioner on condition that 

the petitioner shall produce the seized vehicle 

whenever he is asked by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Ibrahim Ali stands disposed of.   

 

 

                Sri N. J. Haque 



                                    

          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 

Tezpur PS Case No. 1073/20 
 

ORDER 

20.07.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide order dated 14.07.2020 in 

connection with zimma of seized vehicle bearing Regd. No. 

AS-12/L-4463 is not received.  

ASI Durlabh Deka of Tezpur PS has prayed time for 

submission of zimma report contending that he is badly 

busy in COVID-19 transportation duty of discharged 

persons.  

Considering the report, the concerned I/O is strictly 

directed to submit the report as called earlier by this Court 

vide order dated 14.07.2020 positively on or before next 

date.   

Let a copy of this order be sent to O.C of Tezpur PS for his 

information and necessary action.  

Fixing 23.07.2020 for report. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No. 574/20 
GR Case No. 928 of 2020 

 
ORDER 

17.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

08.06.2020 in respect of seized mobile handset 

(VIVO V15 Pro) bearing Model No. VIVO F1301, 

IMEI No. 862824047200191 and 862824047200183 

is received today.  

Heard both sides and perused the report carefully.  

The I/O Inspector Loknath Deka, O/C of Tezpur PS 

categorically submitted that he had seized the 

aforesaid mobile handset in connection with this 

case and the said mobile phone belongs to the 

petitioner named Md. Sadik Nihar and the said 

phone is not required for further investigation.    

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

above named mobile handset filed by the petitioner 

is allowed and the I/O sets at liberty to hand over 

the seized handset in favour of the petitioner Md. 

Sadik Nihar after proper verification of his identity. 

The I/O shall obtain a PR bond of Rs. 20,000/- 

(Rupees Twenty Thousand) from the petitioner on 

condition that the petitioner shall produce the 

seized article whenever he is asked by the I/O or 

by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Sadik Nihar stands disposed of.   

 



                                    

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 1024/20 
GR Case No. 1624 of 2020 

 
ORDER 

14.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

07.07.2020 in respect of seized i) One Money Purse 

(Black colour), ii) One Axix Bank ATM card, Card 

No. 6522360047714633 valid from 02/20 to 02/25, 

iii) One SBI ATM Card, Card No 6074310171465249 

valid upto June, 2024 in the name of Sagar 

Sharma, iv) One SBI ATM Card, Card No 

6075320206114067 valid from 03/17 upto 02/22, 

v) One SBI Green Car, Card No. 

0060060038979326, vi) One Voter ID in the name 

of Sagar Sharma, S/O Kem Pd. Sharma, ID No. 

LQX0212605, vii) One Inner line permit 

(BEFR1873) in the name of Sagar Sharma dtd 

27.06.2019 Govt. of Arunachal Pradesh, issued on 

27.06.2019 valid upto 27.06.20, viii) One R/C 

bearing Regd. No. AR01L2357, Owner name 

Raktim Koch, ix) One Pan Card in the name of 

Sagar Sharma, PAN is GUNPS5675G, and x) One 

Adhar card in the name of Sagar Sharma is 

received today.  

Heard both sides and perused the report carefully.  

The I/O SI(P) Dimbeswar Dahal of Salonibari OP 

under Tezpur PS categorically submitted that he 

had seized the aforesaid articles in connection with 

this case and the said articles belongs to the 

petitioner named Sri Sagar Sharma and the same 

are not required for further investigation.   



                                    

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer  
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of the petitioner may be rejected. Accordingly, the 

prayer of zimma of the above named articles filed 

by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized articles in favour of 

the petitioner Sri Sagar Sharma after proper 

verification of his identity. The I/O shall obtain a PR 

bond of Rs. 80,000/- (Rupees Eighty Thousand) 

from the petitioner on condition that the petitioner 

shall produce the seized articles whenever he is 

asked by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner Sri Sagar Sharma stands disposed of.   

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 272/20 
GR Case No. 434 of 2020 

U/S 392/325 of IPC 
 
 

ORDER 

14.07.2020  

Case record put up today along with petition bearing No. 

442/20 filed by the petitioner, Md. Ibrahim Ali praying for 

zimma of vehicle bearing Regd. No. AS-01/KC-2462 seized 

in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized vehicle bearing Regd. No. AS-01/KC-2462 and 

whether the said vehicle is required for further 

investigation or not in this case.      

Fixing 20.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1073/20 
GR Case No. 1721 of 2020 

U/S 379 of IPC 
 
 

ORDER 

14.07.2020  

Case record put up today along with petition bearing No. 

443/20 filed by the petitioner, Jiaur Rahman praying for 

zimma of vehicle bearing Regd. No. AS-12/L-4463 along 

with Chassis No. MBLJA06AHDGM00747 and Engine No. 

JA06EJDGM04789 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized vehicle bearing Regd. No. AS-12/L-4463 along with 

Chassis No. MBLJA06AHDGM00747 and Engine No. 

JA06EJDGM04789 and whether the said vehicle is required 

for further investigation or not in this case.      

Fixing 20.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1073/20 
GR Case No. 1721 of 2020 

U/S 379 of IPC 
 
 

ORDER 

14.07.2020  

Case record put up today along with petition bearing No. 

443/20 filed by the petitioner, Jiaur Rahman praying for 

zimma of vehicle bearing Regd. No. AS-12/L-4463 along 

with Chassis No. MBLJA06AHDGM00747 and Engine No. 

JA06EJDGM04789 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized vehicle bearing Regd. No. AS-12/L-4463 along with 

Chassis No. MBLJA06AHDGM00747 and Engine No. 

JA06EJDGM04789 and whether the said vehicle is required 

for further investigation or not in this case.      

Fixing 20.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 574/20 
GR Case No. 928 of 2020 

 
 

ORDER 

13.07.2020  

Case record put up today along with petition bearing No. 

438/20 filed by the petitioner, Md. Sadik Nihar praying for 

zimma of mobile phone (VIVO V15 Pro) bearing Model No. 

VIVO F1301, IMEI No. 862824047200191 and 

862824047200183 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized mobile phone (VIVO V15 Pro) bearing Model No. 

VIVO F1301, IMEI No. 862824047200191 and 

862824047200183 and whether the said articles are 

required for further investigation or not in this case.      

Fixing 17.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 375/20 
GR Case No. 615 of 2020 

 
ORDER 

10.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

30.06.2020 in respect of seized BSA 22 inch bicycle 

bearing F. No. TZN19921 is received today.  

Heard both sides and perused the report carefully.  

The I/O SI(P) Birsing Bordoloi of Tezpur PS 

categorically submitted that he had seized one BSA 

22 inch supreme bicycle bearing F. No. TZN19921 

in connection with this case and the said bicycle 

belongs to the petitioner named Gaji Hussain and 

the same is not required for further investigation.   

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

above named bicycle filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized articles in favour of the petitioner Gaji 

Hussain after proper verification of his identity. The 

I/O shall obtain a PR bond of Rs. 10,000/- (Rupees 

Ten Thousand) from the petitioner on condition 

that the petitioner shall produce the seized bicycle 

whenever he is asked by the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner Gaji Hussain stands disposed of.   

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    



                                    

                       Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 1024/20 
GR Case No. 1624 of 2020 

 
 

ORDER 

07.07.2020  

Case record put up today along with petition bearing No. 

430/20 filed by the petitioner, Sri Sagar Sharma praying 

for zimma of Black Colour Wallet (Money Purse) along with 

03 nos of ATM cards (SBI & Axix Bank), Aadhar Card, Pan 

Card, Voter ID Card, DL, Original Inner Line Permit of 

Arunachal Pradesh, ID card of IGNOU Centre, RC of Sccoty 

No. AR-01/L-2357 of Roctim Koch and around Rs. 250/--

300/- seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized articles and whether the said articles are required 

for further investigation or not in this case.          

Fixing 14.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No. 375/20 
 
 

ORDER 

07.07.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 30.06.2020 is 

not received. 

Issue reminder along with copy of order dated 

30.06.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 10.07.2020 for report.   

 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 721/20 

GR Case No. 1171/20 
 
 

ORDER 

06.07.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier vide Order dated 15.06.2020 in 

respect of seized SAMSUNG M 30S mobile along with SIM 

Card No. 8638582441 is received today.   

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by SI (P) 

Birsingh Bordoloi of Tezpur PS, it disclosed that SAMSUNG 

M 30S mobile along with SIM Card No. 8638582441 seized 

in connection with this case from the possession of one 

Madhujya Koch not from the possession of the petitioner 

Anup Koch. Hence, it is seen that the petitioner is not 

absolute owner of the alleged seized mobile phone and 

this Court not finds anything reasonable upon which the 

prayer filed by said Anup Koch may be allowed. As such 

prayer filed by petitioner named Anup Koch stands 

rejected. Meanwhile, the Madhujya Koch sets at liberty is 

file petition for zimma of the alleged mobile phone as the 

same is not required by the I/O for further investigation 

and consequent to that police report is tagged with the 

case record.   

 

 

              Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 



                                    

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 996/20 
GR Case No. 1584 of 2020 

 
 

ORDER 

06.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

29.06.2020 in respect of seized items is received 

today.  

Heard both sides and perused the report carefully.  

The I/O ASI Ranjit Borah of Tezpur PS categorically 

submitted that he had seized i) one wooden Almira, 

ii) one double bed with two mattress, iii) one cane 

sofa set with two chairs, iv) one dining table with 

four wooden chairs, v) one long table, vi) one sofa, 

vii) Three dinner set, viii) four sets of cup and 

saucer, ix) books. X) some clothes, xi) Handmade 

stitched clothes, xii) One usha swing machine, xiii) 

All kitchen items, xiv) Five numbers of trunk, xv) 

Three numbers of brief case, xvi) Eleven numbers 

of packed cartoon of goods and xvii) four numbers 

of plastic buckets in connection with this case and 

the said articles belongs to the petitioner named 

Smt. Jaba Das and the same are not required for 

further investigation.   

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of the 

above named articles filed by the petitioner is 



                                    

allowed and the I/O sets at liberty to hand over the 

seized articles in favour of the 
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06.07.2020 

petitioner Jaba Das after proper verification of her 

identity. The I/O shall obtain a PR bond of Rs. 

80,000/- (Rupees Eighty Thousand) from the 

petitioner on condition that the petitioner shall 

produce the seized items whenever she is asked by 

the I/O or by the Court.    

Accordingly, the interim zimma prayer filed by the 

petitioner Jaba Das stands disposed of.   

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 2252/19 
GR Case No. 4072 of 2019 

 
 

ORDER 

03.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier in respect of seized Hero 

Hinda Super Splender bearing Regd. No. AS-02/G-

5104 is received today.  

Heard both sides and perused the report carefully.  

The I/O SI(P), Pranjal Baruah of Borghat OP 

categorically submitted that he had seized one 

Hero Hinda Super Splender bearing Regd. No. AS-

02/G-5104 and the said vehicle belongs to the 

petitioner Sri Suman Biswas and the same is not 

required for further investigation.   

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of Hero 

Hinda Super Splender bearing Regd. No. AS-02/G-

5104 filed by the petitioner is allowed and the I/O 

sets at liberty to hand over the seized the motor 

cycle in favour of the petitioner Sri Suman Biswas 

after proper verification of his identity. The I/O 

shall obtain a PR bond of Rs. 90,000/- (Rupees 

Ninety Thousand) from the petitioner on condition 

that the petitioner shall produce the seized vehicle 

whenever he is asked by the I/O or by the Court.  
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03.07.2020 

Accordingly, the interim zimma prayer filed by the 

petitioner Sri Suman Biswas stands disposed of.  

Seen the reply of show-cause filed by the I/O SI 

(P) Pranjal Baruah. It disclosed from the reply of 

show cause that he failed to ascertain the 

ownership of the above seized motor cycle on 

previous date as the number plate of the same is 

fake one. It also stated that he had not received 

the R.C of the motorcycle but now the copy of R.C 

is in hand.  

The ground stated therein for not filing the report 

called by the court in time, appears to be not 

satisfactory. The I/O is directed to submit any 

report regarding the ownership of seized vehicle 

carefully in future or else the matter will be 

referred to the Police Accountability Commission for 

taking strict necessary action against the I/O. 

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 721/20 

 
ORDER 

02.07.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called for from the I/O is not received.  

SI(P) Birsing Bordoloi, of Tezpur PS has prayed time for 

submission of zimma report contending that he is badly 

busy in COVID-19 transportation duty of discharged 

persons.  

Heard and perused. 

Considering the report, the concerned I/O is strictly 

directed to submit the report as called earlier by this Court 

vide order dated 15.06.2020 positively on or before next 

date.  

Let a copy of this order be sent to O.C of Tezpur PS for his 

information and necessary action.  

Fixing 06.07.2020 for report. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 721/20 
GR Case No. 1171 of 2020 

 
 

ORDER 

02.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

15.06.2020 in respect of seized mobile phones 

model SAMSUNG M 30S/ SAMSUNG M307 F along 

with SIM Card No. 8638582441 (JIO) and SIM No. 

7577940620 (Vodafone) is received today.   

Heard both sides and perused the report carefully. 

It disclosed from the report the I/O SI (P) Birsing 

Bordoloi of Tezpur PS that the SAMSUNG mobile 

phone was seized in connection with this case. It is 

also stated that one video footage was taken by 

Madhujya Koch at the time of incident which was 

recorded in the said mobile phone. 

Therefore, the I/O prayed not to give zimma of the 

mobile phone to the petitioner at this stage.  

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  

Inform all the concerned.   

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate                                    

                       Sonitpur, Tezpur 

 



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 873/20 
GR Case No. 1401 of 2020 

 
 

ORDER 

02.07.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

25.06.2020 in respect of seized mobile handset No. 

GIONEE P-7, IMEI No. 

861969036650947/86196036650954 is received 

today.  

Heard both sides and perused the report carefully.  

The I/O Inspector Loknath Deka, O/C of Tezpur PS 

categorically submitted that he had seized one 

mobile handset model No. GIONEE P-7, IMEI No. 

861969036650947/86196036650954 and the said 

mobile belongs to the petitioner named Arshad 

Hussain and the same is not required for further 

investigation.   

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of one 

mobile handset model bearing No. GIONEE P-7, 

IMEI No. 861969036650947/86196036650954 filed 

by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized mobile handset in 

favour of the petitioner Arshad Hussain after proper 

verification of his identity. The I/O shall obtain a PR 

bond of Rs. 20,000/- (Rupees Twenty Thousand) 



                                    

from the petitioner on condition that the petitioner 

shall produce the seized mobile whenever he is 

asked by the I/O or by the Court.   
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02.07.2020 

The I/O shall submit a report of compliance of 

handing over the seized vehicle of the petitioner 

forthwith.   

Accordingly, the interim zimma prayer filed by the 

petitioner Arshad Hussain stands disposed of.   

 

 

              Sri N. J. Haque 
       Chief Judicial Magistrate                                    

                      Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 685/2020 

GR Case No. 1111/2020 
 
 

ORDER 

01.07.2020 

Case record put up today along with a petition 

bearing no 425/20 filed by the petitioner Tulsi 

Munda Das praying bail of accused person, named 

Sri Biman Das.  

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition. 

I/O of this case shall submit the case diary on or 

before next date. 

Fixed 07.07.2020 for case diary.  

 

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2252/19 
GR Case No. 4072 of 2019 

 
ORDER    

30.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

25.06.2020 is received today. 

Heard both sides and perused the report carefully.  

It disclosed from the case record on 25.06.2020 

the I/O of this case was directed to submit a report 

of ownership but today he submitted report without 

ascertaining the ownership of seized vehicle. The 

report of the I/O appears to be not incompliance of 

order dated 25.06.2020. 

It also disclosed that the I/O failed to obey the 

order of the court and very callously submitted his 

report stating that the seized motor cycle is 

required for further investigation. The I/O further 

failed to mention the reason as to why the seized 

motor cycle is required for further investigation. 

As such, for noncompliance of the order passed by 

this court, the conduct of the I/O deserves to be 

dealt strictly by way of issuing a showcause.  

The I/O is directed to submit a reply of show cause 

as to why a legal action shall not be taken against 

him for non-compliance of order dated 25.06.2020. 

The I/O shall submit report within 03 days and 

failing which the matter will be referred to the 

Police Accountability Commission. 

The I/O is further directed to submit report 

ownership of the seized motor cycle within 03 days.  
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30.06.2020 

Let a copy of this be sent to SP, Sonitpur for taking 

necessary action against the Investigating Officer 

Sri Pranjal Baruah. 

The O/C of Tezpur PS is directed to comply the 

order of the court on or before next date. 

Fixing 03.07.2020 for report and reply of show 

cause.       

 

 

 

              Sri N. J. Haque 

          Chief Judicial 
Magistrate 
      Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 375/20 
GR Case No. 615 of 2020 

 
 

ORDER 

30.06.2020  

Case record put up today along with petition bearing No. 

422/20 filed by the petitioner, Gaji Hussain praying for 

zimma of BSA 22 inch Supreme bicycle bearing F. No. 

TZN19921 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized bicycle and whether the said bicycle is required for 

further investigation or not in this case.          

Fixing 07.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 996/20 
GR Case No. 1584 of 2020 

 
 

ORDER 

29.06.2020  

Case record put up today along with petition bearing No. 

421/20 filed by the petitioner, named Smt. Jaba Das 

praying for zimma of i) one wooden Almira, ii) one double 

bed with two mattress, iii) one cane sofa set with two 

chairs, iv) one dining table with four wooden chairs, v) one 

long table, vi) one sofa, vii) Three dinner set, viii) four sets 

of cup and saucer. Ix) books. X) some clothes, xi) 

Handmade stitched clothes, xii) One usha swing machine, 

xiii) All kitchen items, xiv) Five numbers of trunk, xv) 

Three numbers of brief case, xvi) Eleven numbers of 

packed cartoon of goods and xvii) four numbers of plastic 

buckets seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized articles and whether the said articles are required 

for further investigation or not in this case.          

Fixing 06.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1559/19 
GR Case No. 2933 of 2019 

 
ORDER    

26.06.2020 

Case record put up today along with compliance 

report in connection with seized TATA Indigo CS 

bearing Regd. No. AS-12/J-6082 of given zimma to 

the petitioner Amir Hussain.  

Heard both sides and perused the report carefully.   

The I/O SI (P) Dimbeswar Dahal of Salonibari OP in 

his report categorically stated that the above 

vehicle has been given to Amir Hussain and the 

zimma nama of the same is enclosed herewith. It is 

also submitted that a surety bond submitted by 

Sadam Hussain is also furnished.      

Considering the report of the I/O the zimma 

petition No. 395/20 for the aforesaid articles stands 

accepted.  

Inform all the concerned.    

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 721/20 
GR Case No. 1171 of 2020 

 
ORDER    

26.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

15.06.2020 in respect of seized mobile phones 

model SAMSUNG M 30S/ SAMSUNG M307 F along 

with SIM Card No. 8638582441 (JIO) and SIM No. 

7577940620 (Vodafone) is received today.  

Heard both sides and perused the report carefully.  

The report of I/O is not clear. As such the I/O is 

directed to submit the report clearly why the same 

is required for trial and what procedure he has 

complied with for the keeping the custody of seized 

article during the trial.  

Inform all the concerned.    

 

 

               Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                            Sonitpur, Tezpur 

 

 

 

 

 

 

 

 

 



                                    

 

The I/O further failed to mention the reason as to 

why the seized motor cycle is required for further 

investigation. 

As such, for noncompliance of the order passed by 

this court, the conduct of the I/O deserves to be 

dealt strictly by way of issuing a showcause.  

The I/O is directed to submit a reply of show cause 

as to why a legal action shall not be taken against 

him for non-compliance of order dated 25.06.2020. 

The I/O shall submit report within 03 days and 

failing which the matter will be referred to the 

Police Accountability Commission. 

 

 

 

 

 

 

It disclosed from the report of SI (P) B. Bordoloi of 

Tezpur PS that the mobile phone mobile phones 

model SAMSUNG M 30S/ SAMSUNG M307 F along 

with SIM Card No. 8638582441 (JIO) and SIM No. 

7577940620 (Vodafone) seized from the possession 

of the petitioner. It is also stated that the seized 

articles is the primary evidence of this instant case, 

so it is required at the time of trial. 

Therefore, the I/O prayed not to give zimma of the 

mobile phone to the petitioner at this stage.  

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  

Inform all the concerned.    



                                    

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 

 

 

 

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 936/20 
GR Case No. 1500 of 2020 

 
 

ORDER 

26.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

19.06.2020 in respect of seized motor cycle bearing 

Regd. No. AS-12/S-0764 (Pulsar 150 DTSI) is 

received today.  

Heard both sides and perused the report carefully.  

The I/O SI(P) Pranjal Baruah, I/C of Borghat OP 

categorically submitted that he had seized one 

motor cycle bearing Regd. No. AS-12/S-0764 

(Pulsar 150 DTSI) and the said vehicle belongs to 

the petitioner Noor Alam Ali @ Noor Alam and the 

same is not required for further investigation.   

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of motor 

cycle bearing Regd. No. AS-12/S-0764 (Pulsar 150 

DTSI) filed by the petitioner is allowed and the I/O 

sets at liberty to hand over the seized the motor 

cycle in favour of the petitioner Noor Alam Ali @ 

Noor Alam after proper verification of his identity. 

The I/O shall obtain a PR bond of Rs. 90,000/- 

(Rupees Ninety Thousand) from the petitioner on 

condition that the petitioner shall produce the 

seized vehicle whenever he is asked by the I/O or 



                                    

by the Court.       
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The I/O shall submit a report of compliance of 

handing over the seized vehicle of the petitioner 

forthwith.   

Accordingly, the interim zimma prayer filed by the 

petitioner Noor Alam Ali @ Noor Alam stands 

disposed of.  

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 969/20 
GR Case No. 1551 of 2020 

 
 

ORDER 

25.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

15.06.2020 and 24.06.2020 in respect of seized 

motor cycle bearing Regd. No. AS-12/W-4178 (220 

Pulsar) is received today.  

Heard both sides and perused the report carefully.  

The I/O Nidul Gogoi, I/C of Lalmati OP categorically 

submitted that he had seized one motor cycle 

bearing Regd. No. AS-12/W-4178 (220 Pulsar) and 

the said vehicle belongs to the petitioner Sri 

Samrendra Sharma and the same is not required 

for further investigation.   

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of motor 

cycle bearing Regd. No. AS-12/W-4178 (220 

Pulsar) filed by the petitioner is allowed and the 

I/O sets at liberty to hand over the seized the 

motor cycle in favour of the petitioner Sri 

Samrendra Sharma after proper verification of his 

identity. The I/O shall obtain a PR bond of Rs. 

90,000/- (Rupees Ninety Thousand) from the 

petitioner on condition that the petitioner shall 

produce the seized vehicle whenever he is asked by 



                                    

the I/O or by the Court.     

    

The I/O shall submit a report of compliance of 

handing over the seized vehicle of the petitioner 

forthwith.   

Page 

Cntd………. 

25.06.2020 

 

Accordingly, the interim zimma prayer filed by the 

petitioner Sri Samrendra Sharma stands disposed 

of.  

Seen the reply of show-cause filed by the I/O. 

considering the ground stated therein for not filing 

the report called by the court in time, found to be 

reasonable. 

Hence, reply of show-cause submitted by the I/O is 

accepted.   

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 2252/29 
GR Case No. 4072 of 2019 

 
 

ORDER 

25.06.2020  

Case record put up today along with petition bearing No. 

418/20 filed by the petitioner, named Suman Biswas 

praying for zimma of Hero Hinda Super Splender bearing 

Regd. No. AS-02/G-5104 seized in connection with this 

case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized Hinda Super Splender bearing Regd. No. AS-02/G-

5104 and whether the said vehicle is required for further 

investigation or not in this case.          

Fixing 30.06.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 873/20 
GR Case No. 1401 of 2020 

 
 

ORDER 

25.06.2020  

Case record put up today along with petition bearing No. 

419/20 filed by the petitioner, named Arshad Hussain 

praying for zimma of mobile handset bearing Model No. 

GIONEE P-7, IMEI No. 

861969036650947/86196036650954, and the battery 

seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized mobile handset bearing Model No. GIONEE P-7, 

IMEI No. 861969036650947/86196036650954 along with 

battery and whether the said article is required for further 

investigation or not in this case.         

Fixing 02.07.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 178/20 
GR Case No. 286 of 2020 

 
 

ORDER 

24.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

16.06.2020 in respect of seized of mobile handsets 

(J7 Prime Samsung Black & VIVO Y93) bearing 

model No. of VIVO Y93- Charger No. 93000507, 

IMEI No. 869383049186034 along with battery is 

received today.  

Heard both sides and perused the report carefully.  

The I/O SI Razibur Rahman in his report 

categorically stated that no mobile phone was 

seized in connection with this case.     

Considering the report of the I/O the zimma 

petition No. 403/20 for the aforesaid articles stands 

rejected.  

Inform all the concerned.    

 

 

                       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 917/20 
GR Case No. 1469 of 2020 

 
 

ORDER 

24.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

16.06.2020 in respect of seized TVS Jupitar Grande 

bearing Regd. No. AS-12/V-9727 is received today.  

Heard both sides and perused the report carefully.  

The I/O ASI Ranjit Borah categorically submitted 

that he had seized one TVS Jupitar Grande bearing 

Regd. No. AS-12/V-9727 and the said vehicle 

belongs to the petitioner Sri Hirak Jyoti Deka and 

the same is not required for further investigation.   

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of TVS 

Jupitar Grande bearing Regd. No. AS-12/V-9727 

filed by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized TVS Jupitar Grande 

bearing Regd. No. AS-12/V-9727 in favour of the 

petitioner Sri Hirak Jyoti Deka after proper 

verification of his identity. The I/O shall obtain a PR 

bond of Rs. 70,000/- (Rupees Seventy Thousand) 

from the petitioner on condition that the petitioner 

shall produce the seized vehicle whenever he is 

asked by the I/O or by the Court.     



                                    

The I/O shall submit a report of compliance of 

handing over the seized vehicle of the petitioner 

forthwith.   
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Accordingly, the interim zimma prayer filed by the 

petitioner Sri Hirak Jyoti Deka stands disposed of.  

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
  



                                    

 

Tezpur PS Case No. 721/20 
 
 

ORDER 

23.06.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 15.06.2020 is 

not received. 

Issue reminder along with copy of order dated 

15.06.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 26.06.2020 for report.   

 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 313/20 
GR Case No. 506 of 2020 

 
 

ORDER 

23.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

11.06.2020 in respect of seized one VIVO mobile 

phone (Blue Colour), IMEI No. 861001045448277 

and 861001045448269 is received today.  

Heard both sides and perused the report carefully.  

The I/O Cheniram Deka of Borghat OP categorically 

submitted that he had seized one VIVO mobile 

phone (Blue Colour), IMEI No. 861001045448277 

and 861001045448269 and the said items belongs 

to the petitioner Sidhart Rai and the same is not 

required for further investigation.  

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of one 

VIVO mobile phone (Blue Colour), IMEI No. 

861001045448277 and 861001045448269 filed by 

the petitioner is allowed and the I/O sets at liberty 

to hand over the seized one VIVO mobile phone 

(Blue Colour), IMEI No. 861001045448277 and 

861001045448269 in favour of the petitioner 

Sidhart Rai after proper verification of his identity. 

The I/O shall obtain a PR bond of Rs. 20,000/- 

(Rupees Twenty Thousand) from the  
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petitioner on condition that the petitioner shall 

produce the seized articles whenever he is asked 

by the I/O or by the Court.      

The I/O shall submit a report of compliance of 

handing over the seized articles of the petitioner 

forthwith.   

Accordingly, the interim zimma prayer filed by the 

petitioner Sidhart Rai stands disposed of.  

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 649/20 

GR Case No. 1063/20 
U/S 457/380 of IPC 

 
ORDER 

23.06.2020  

Ld. Advocate of the petitioner/accused filed hazira. 

Case diary as called earlier received today. 

Heard both the sides and perused the case diary 

carefully.  

It disclosed from the entire case record that the 

accused named Moinuddin Khan languished in 

judicial custody since from 18.04.2020 in 

connection with Tezpur PS Case No. 649/20 

registered u/s 457/380 of IPC.  

On careful perusal of the case diary, it disclosed 

that the I/O during investigation recorded the 

statement of almost all the material witnesses and 

recovered some mobile phones from the possession 

of the accused. It further disclosed from the case 

diary that since from 18.04.2020 there is no further 

investigation conducted by the I/O in connection 

with this case. 

Therefore, this court finds that the investigation of 

this case is pending at the advanced stage and the 

accused had already undergone in judicial custody 

more than a period of 60 days. Hence, at this stage 

release of the accused from the judicial custody is 

not going to hamper and temper with the 

investigation of this case.     

Therefore, considering all the aspects, the bail 

petition filed for accused is allowed.  



                                    

Accordingly, accused Moinuddin Khan is allowed to 

go on bail of Rs. 30,000/- with one surety of like 

amount i/d to  
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jail hajot as fixed earlier. In the event of the 

release of the accused, he shall comply with the 

following conditions:-   

I) The accused shall not hamper or temper the 

investigation of the I.O. 

II) The accused shall not leave the local jurisdiction of 

the Court without prior permission of the O/C 

Tezpur PS.  

III) The accused shall co-operate with the I/O till the 

I.O concludes his investigation.   

Return back the case diary to the I/O. 

 

     Sri N. J. Haque 
          Chief Judicial 
Magistrate 
      Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 969/20 

GR Case No. 1551/2020 
U/S 302/201/34 of IPC 

 
 

ORDER 

20.06.2020  

C.R put up today along with bail petition no-

411/2020 filed by the petitioner Sri Rakesh Das 

praying bail of accused named Sri Bikash Das.  

Heard both the sides and perused the petition with 

the case record.  

On perusal of the case record it unveiled before 

this court that criminal law sets in motion closely 

on lodging an ejahar by the informant Sri Ramesh 

Chandra Baishya before Tezpur PS alleging that on 

02.05.2020 in the evening, his brother 

Ghanashyam Baishya (since deceased) along with 

his Scooty vide No. AS-12/X-5777 went missing and 

on vigorous search, they could not trace out of his 

brother. Suddenly, at about 4 PM, on being 

informed by River Police personnel that the dead 

body of Ghanashyam Baishya recovered from 

Arimora Chapori.  

Subsequently, Tezpur PS Case No. 969/2020 was 

registered u/s 302/201/34 of IPC and accused were 

apprehended and produced before the court on 

06.06.2020 and since from they have been 

languishing in judicial custody.   

At this stage without entering into the merits of 

entire dispute in hand this court finds that the 

investigation is pending at premature stage.   
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The I.O also deserves a fare chance to open the 

entire jacket from the alleged incident holding a 

proper and comprehensive investigation.  

Therefore, bearing in mind all the aspect this court 

not finds anything sensible upon which the bail 

prayer of accused may be considered at this stage. 

More also release of the accused from judicial 

custody may hamper and temper the investigation 

of this case.  

Hence, in the result bail prayer of the accused is 

stand rejected due to devoid of any merits.  

Inform all the concerned.   

 

 

      Sri N. J. Haque 
          Chief Judicial 
Magistrate 
      Sonitpur, Tezpur 
                                    



                                    

 

Tezpur PS Case No. 649/20 
 

ORDER 

18.06.2020  

Ld. Advocate of the petitioner filed hazira.  

Case diary as called for from the I/O is not received.  

Issue reminder along with copy of order dated 15.06.2020. 

The I/O is directed to submit the case diary as called 

earlier by this Court positively on or before next date.  

Fixing 23.06.2020 for case diary. 

 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No. 313/20 
 
 

ORDER 

18.06.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 11.06.2020 is 

not received. 

Issue reminder along with copy of order dated 

11.06.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 23.06.2020 for report.   

 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 1559/19 
GR Case No. 2933 of 2019 

 
 

ORDER 

18.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

10.06.2020 in respect of seized one Indigo vehicle 

bearing Regd. No. AS-12/J-6082 is received today. 

Heard both sides and perused the report carefully.  

The I/O SI(P) Dimbeswar Dahal categorically 

submitted that he had seized one Indigo vehicle 

bearing Regd. No. AS-12/J-6082 and the said 

vehicle belongs to the petitioner Amir Hussain and 

the same is not required for further investigation. 

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of one 

Indigo vehicle bearing Regd. No. AS-12/J-6082 filed 

by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized one Indigo vehicle 

bearing Regd. No. AS-12/J-6082 in favour of the 

petitioner Amir Hussain after proper verification of 

his identity. The I/O shall obtain a PR bond of Rs. 

1,30,000/- (Rupees One Lakh Thirty Thousand) 

from the petitioner on condition that the petitioner 

shall produce the seized vehicle whenever he is 

asked by the I/O or by the Court.  
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The I/O shall submit a report of compliance of 

handing over the seized vehicle of the petitioner 

forthwith.  

Accordingly, the interim zimma prayer filed by the 

petitioner Amir Hussain stands disposed of. 

 

 

                Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 574/20 
GR Case No. 928 of 2020 

 
ORDER    

(Zimma Prayer rejected) 

16.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

08.06.2020 in respect of seized mobile phone 

(VIVO V15 Pro) is received today. 

Heard both sides and perused the report carefully.  

It disclosed from the report the O/C of Tezpur PS 

Inspector Loknath Deka that the mobile phone 

VIVO mobile handset with SIM card bearing Sim 

No. 8486380173 (IMEI No. 1: 862824047200191 

and IMEI No.2: 862824047200183) seized from the 

possession of the petitioner. It is also stated that 

during investigation the screen-shot of the said 

mobile was sent to Cyber cell SP office, Sonitpur, 

Tezpur to find out the I.P details of the accused 

petitioner but till date the report is not received 

from the concerning office.  

The I/O further informed that alleged screen shot 

along with messages uploaded and spread by the 

accused petitioner from his mobile and therefore, 

the same is required for further investigation. 

Therefore, the I/O prayed not to give zimma of the 

mobile phone to the petitioner at this stage.  

Considering the report of the I/O and for the sake 

of investigation zimma prayer of mobile phone is 

stands rejected at this stage since the I/O needs 

the same for further investigation of this case.  



                                    

Inform all the concerned.    

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 917/20 
GR Case No. 1469 of 2020 

 
 

ORDER 

16.06.2020  

Case record put up today along with petition bearing No. 

403/20 filed by the petitioner, named Hirak Jyoti Deka 

praying for zimma of TVS Jupitar Grande bearing Regd. 

No. AS-12/V-9727 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized TVS Jupitar Grande bearing Regd. No. AS-12/V-

9727 and whether the said article is required for further 

investigation or not in this case.         

Fixing 24.06.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 178/20 
GR Case No. 286 of 2020 

 
 

ORDER 

16.06.2020  

Case record put up today along with petition bearing No. 

403/20 filed by the petitioners, namely Afzalur Rahman 

and Rinku Ahmed praying for zimma of mobile handsets 

(J7 Prime Samsung Black & VIVO Y93) bearing model No. 

of VIVO Y93- Charger No. 93000507, IMEI No. 

869383049186034 along with battery seized in connection 

with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized mobile handsets (J7 Prime Samsung Black & VIVO 

Y93) bearing model No. of VIVO Y93- Charger No. 

93000507, IMEI No. 869383049186034 along with battery 

and whether the said article is required for further 

investigation or not in this case.        

Fixing 24.06.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 487/20 
GR Case No. 781 of 2020 

 
 

ORDER 

15.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

02.06.2020 in respect of seized one mobile phone 

A20S3+32 GB (A207 358244102376573) along with 

memory card and one number of charger is 

received today. 

Heard both sides and perused the report carefully.  

The I/O ASI Ramu Pradhan categorically submitted 

that he had seized one mobile phone A20S3+32 GB 

(A207 358244102376573) along with memory card 

and one number of charger and those belongs to 

the petitioner Sri Troilokya Das and the same is not 

required for further investigation. 

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of one 

mobile phone A20S3+32 GB (A207 

358244102376573) along with memory card and 

one number of charger filed by the petitioner is 

allowed and the I/O sets at liberty to hand over the 

seized one mobile phone A20S3+32 GB (A207 

358244102376573) along with memory card and 

one number of charger in favour of the petitioner 

Sri Troilokya Das after proper verification of his 



                                    

identity. The I/O shall obtain a PR bond of Rs. 

30,000/- (Rupees Thirty Thousand) from the  
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petitioner on condition that the petitioner shall 

produce the seized items whenever he is asked by 

the I/O or by the Court.  

The I/O shall submit a report of compliance of 

handing over the seized articles of the petitioner 

forthwith. 

Accordingly, the interim zimma prayer filed by the 

petitioner Sri Troilokya Das stands disposed of. 

 

 

              Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur, Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 721/20 
GR Case No. 1171 of 2020 

 
 

ORDER 

15.06.2020  

Case record put up today along with petition bearing No. 

400/20 filed by the petitioner Sri Anup Koch praying for 

zimma of mobile phones model SAMSUNG M 30S/ 

SAMSUNG M307 F along with SIM Card No. 8638582441 

(JIO) and SIM No. 7577940620 (Vodafone) seized in 

connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized mobile phones model SAMSUNG M 30S/ SAMSUNG 

M307 F along with SIM Card No. 8638582441 (JIO) and 

SIM No. 7577940620 (Vodafone) and whether the said 

article is required for further investigation or not in this 

case.        

Fixing 23.06.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 969/20 
GR Case No. 1551 of 2020 

 
 

ORDER 

15.06.2020  

Case record put up today along with petition bearing No. 

400/20 filed by the petitioner Samarendra Sharma praying 

for zimma of one motor cycle bearing Regd. No. AS-12/W-

4178 (220 Pulsar) seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized one motor cycle bearing Regd. No. AS-12/W-4178 

(220 Pulsar) and whether the said motor cycle is required 

for further investigation or not in this case.        

Fixing 22.06.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                           Sonitpur at Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 415/20 

 
 

ORDER 

12.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report called earlier from the I/O is received today. 

Heard both sides and perused the report carefully.  

It disclosed from the report of the I/O that R/C of 

Bolero No. AS-12/R-1916, Laptop, 07 nos. of 

mobile phones and bank passbook were seized 

from the petitioner. The I/O specifically prayed that 

excluding the 07 nos of mobile phones, the other 

articles are not required for further investigation. 

He also mentioned that the mobile phones contain 

call logs, SMS etc shared between the accused 

persons among them and with others and the same 

are required for further investigation. Therefore, 

the I/O prayed not to give zimma of the mobile 

phone to the petitioner.  

Considering the report of the I/O, the seized 

articles, namely, R/C of Bolero No. AS-12/R-1916, 

Laptop and bank passbook are allowed to give 

zimma to the possession of the petitioner subject 

to proper verification of the identity.  

Furthermore, the prayer of the petitioner regarding 

the zimma of 07 nos. of mobile phones is stands 

rejected at this stage since the I/O needs those 

mobile phone for further investigation of this case.  

Accordingly, the I/O sets at liberty to handover the 

following articles, namely, i) R/C of Bolero No. AS- 
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12/R-1916, ii) Laptop and iii) Bank passbook in 

favour of the petitioner on obtaining a PR bond of 

Rs. 50,000/- (Fifty Thousands) conditioning that 

the petitioner Ashim Sharma shall produce those 

articles whenever he is asked by the I/O or by the 

Court. The petitioner shall further co-operate with 

the I/O till the I/O concludes the investigation.  

The I/O sets at liberty to verify the identity of all 

the documents regarding the articles, which are 

allowed to give zimma in favour of the petitioner.  

Inform all the concerned.    

 

 

             Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                          Sonitpur, Tezpur 
  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No 313/20 
GR Case No. 505 of 2020 

 
 

ORDER 

11.06.2020  

Case record put up today along with petition bearing No. 

396/20 filed by the petitioner Sri Sidhart Ray praying for 

zimma of one VIVO mobile phone (Blue Colour), IMEI No. 

861001045448277 and 861001045448269 seized in 

connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized one VIVO mobile phone (Blue Colour), IMEI No. 

861001045448277 and 861001045448269 and whether 

the said article is required for further investigation or not 

in this case.       

Fixing 18.06.2020 for report. 

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                        Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 848/20 

 
 

ORDER 

10.06.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

03.06.2020 in respect of seized one VIVO mobile 

phone (Black) along with SIM Nos. 9706727345 

(Vodafone) and 8638054206 (JIO) is received 

today. 

Heard both sides and perused the report carefully.  

The I/O ASI Ranjit Borah categorically submitted 

that he had seized one VIVO mobile phone (Black) 

along with SIM Nos. 9706727345 (Vodafone) and 

8638054206 (JIO) and those belongs to the 

petitioner Md. Isfaqul Hussain and the same is not 

required for further investigation. 

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

upon which the prayer of the petitioner may be 

rejected. Accordingly, the prayer of zimma of one 

VIVO mobile phone (Black) along with SIM Nos. 

9706727345 (Vodafone) and 8638054206 (JIO) 

filed by the petitioner is allowed and the I/O sets at 

liberty to hand over the seized one VIVO mobile 

phone (Black) along with SIM Nos. 9706727345 

(Vodafone) and 8638054206 (JIO) in favour of the 

petitioner Md. Isfaqul Hussain after proper 

verification of his identity. The I/O shall obtain a PR 

bond of Rs. 20,000/- (Rupees Twenty Thousand) 

from the  
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petitioner on condition that the petitioner shall 

produce the seized items whenever he is asked by 

the I/O or by the Court.  

The I/O shall submit a report of compliance of 

handing over the seized one VIVO mobile phone 

(Black) along with SIM Nos. 9706727345 

(Vodafone) and 8638054206 (JIO) of the petitioner 

forthwith. 

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Isfaqul Hussain stands disposed of. 

 

 

             Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                          Sonitpur, Tezpur 



                                    

       
Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No1559/20 
GR Case No. 2933 of 2019 

 
 

ORDER 

10.06.2020  

Case record put up today along with petition bearing No. 

395/20 filed by the petitioner Md. Amir Hussain praying for 

zimma of one Indigo vehicle bearing Regd. No. AS-12/J-

6082 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized Indigo vehicle bearing Regd. No. AS-12/J-6082 and 

whether the said articles are required for further 

investigation or not in this case.       

Fixing 18.06.2020 for report. 

 

     Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                        Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 424/20 

 
 

ORDER 

09.06.2020 

Case record put up today along with a petition vide No. 

389/20 filed by petitioner named Sri Anuj Kumar Yadav, 

Proprietor of AN-DI Enterprises praying zimma of seized 

coal of 34.500 tons contending that the petitioner is the 

owner of AN-DI Enterprises Margherita Tiniali Changlang 

Road, Tinsukia and aforesaid coal was sold to Chanda 

Prabhu Coal Trading Co. Kabaitary, Jogighopa, district 

Bongaigaon and at the time of transportation of said coal 

police intercepted the coal along with the vehicle and now 

kept in an open place. The petitioner further pleaded that 

the petitioner is the owner of the said seized coal and 

prayed zimma of seized coal. The petition vide No. 389/20 

submitted in support with an affidavit and documents of 

Registration certificate vide No. 18AMFPY2358C1ZV, 

details of Additional Place of Business(s) and the details of 

Proprietor.  

Heard both sides and perused the petition with case 

record.  

It disclosed from the case record that on several occasions 

prayers filed before this Court for zimma of the seized coal 

by one Akbar Ali and in pursuant to that prayer this Court 

on several occasions asked the I/O to submit the report of 

ownership and finally the prayer filed by the petitioner 

Akbar Ali was rejected on 13.05.2020 as he was not looked 

to be the owner of the seized coal. On 13.05.2020 this 

court has perused the report of SI Ceniram Deka where it 

disclosed that coal of 34.500 tons belongs to ANDI 



                                    

Enterprises and Chanda Prabhu Coal Trading. The said 

report of the I/O  
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makes it crystal clear that the ANDI Enterprises was the 

seller and Chanda Prabhu Coal Trading was the purchaser 

of the seized coal of 34.500 tons and prior its delivery said 

coal was intercepted and seized by police of Borghat OP 

and a case was registered under Tezpur PS Case No. 

424/20. 

From the report of the I/O Seniram Deka it has already 

established that ANDI Enterprises is the owner of the 

seized coal and now the coal has been kept in an open 

place and there is every possibility of causing damage due 

to natural decay if those coals are allowed to remain in an 

open space. Therefore, considering all the aspect this 

court thinks it deem fit and proper to allow the prayer of 

the petitioner Sri Anuj Kumar Yadav, Proprietor of AN-DI 

Enterprises for taking zimma of seized coal of 34.500 ton 

from the investigating officer and accordingly, prayer of 

petitioner is allowed. 

The I/O of this case sets at liberty to hand over the seized 

coal of 34.500 tons to the petitioner Sri Anuj Kumar Yadav, 

Proprietor of AN-DI Enterprises after proper verification of 

all the documents like ownership, identity etc. The I/O 

after proper verification of proper identity of the petitioner 

Sri Anuj Kumar Yadav and his firm AN-DI Enterprises shall 

hand over the seized coal of 34.500 tons infavour of the 

petitioner of obtaining a bond equal to the market value of 

the seized coal.  

The I/O shall submit a report of compliance of handing 

over the seized coal before this court within 07 days.  

The petitioner Anuj Kumar Yadav sets at liberty to take 

zimma of the seized coal from the I/O on furnishing proper 



                                    

identity of ownership of AN-DI Enterprises and executing a 

bond equivalent to market value of seized coal on 

condition  
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that he will co-operate with the I/O till the I/O concludes 

his investigation. The petitioner is directed to hand over all 

the documents appearing personally before the 

investigating officer. 

Let a copy of this order be furnished to the petitioner free 

of cost. 

Let a copy of this order be send to the I/O through the 

O/C of Tezpur PS.      

 

       Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

     

  



                                    

 

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 487/20 

 
 

ORDER 

09.06.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 02.06.2020 

not received. 

Issue reminder along with copy of order dated 

02.06.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 15.06.2020 for report.   

 

 

     Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur RPS Case No. 04/20 

 
 

ORDER 

09.06.2020  

C.R put up today along with bail petition no-

388/2020 filed by the petitioner Smt. Toramai 

Sarmah praying bail of accused named Sri Niraj 

Sarmah.  

Heard both the sides and perused the petition with 

the case record.  

On perusal of the case record it unveiled before 

this court that criminal law sets in motion closely 

on lodging an ejahar by the informant Sri Ramesh 

Chandra Baishya before Tezpur PS alleging that on 

02.05.2020 in the evening, his brother 

Ghanashyam Baishya (since deceased) along with 

his Scooty vide No. AS-12/X-5777 went missing and 

on vigorous search, they could not trace out of his 

brother. Suddenly, at about 4 PM, on being 

informed by River Police personnel that the dead 

body of Ghanashyam Baishya recovered from 

Arimora Chapori.  

Subsequently, Tezpur RPS Case No. 04/20 was 

registered u/s 302/201 of IPC and accused were 

apprehended and produced before the court on 

06.06.2020 and since from they have been 

languishing in judicial custody.   

At this stage without entering into the merits of 

entire dispute in hand this court finds that the  
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investigation is pending at premature stage.   

The I.O also deserves a fare chance to open the 

entire jacket from the alleged incident holding a 

proper and comprehensive investigation.  

Therefore, bearing in mind all the aspect this court 

not finds anything sensible upon which the bail 

prayer of accused may be considered at this stage. 

More also release of the accused from judicial 

custody may hamper and temper the investigation 

of this case.  

Hence, in the result bail prayer of the accused is 

stand rejected due to devoid of any merits. Inform 

all the concerned.   

 

 

      Sri N.J. Haque. 

  CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 415/20 

 
 

ORDER 

08.06.2020 

Ld. Advocate of the petitioner filed hazira.  

Report as called for vide order dated 01.06.2020 

not received. 

Issue reminder along with copy of order dated 

0106.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 12.06.2020 for report.   

 

 

     Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 574/20 
GR Case No. 928 of 2020 

 
 

ORDER 

08.06.2020  

Case record put up today along with petition bearing No. 

386/20 filed by the petitioner Md. Sadik Nihar praying for 

zimma of mobile phone (VIVO V15 Pro) bearing Model No. 

VIVO F1301, IMEI No. 862824047200191 and 

862824047200183 seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized mobile phone (VIVO V15 Pro) bearing Model No. 

VIVO F1301, IMEI No. 862824047200191 and 

862824047200183 and whether the said articles are 

required for further investigation or not in this case.      

Fixing 16.06.2020 for report. 

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 518/20 
GR Case No. 824 of 2020 

 
 

ORDER 

03.06.2020  

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier not received today from the I/O.  

Heard both the sides and perused the entire case record.  

It disclosed from the case record that since from 

30.05.2020 prayer of zimma of seized vehicle bearing 

Regd. No. AS-12/S-4587 filed by petitioner Md. Sofiqul 

Islam is pending for disposal and on 30.05.2020 a report 

of ownership of seized vehicle bearing Regd. No. AS-12/S-

4587 was called from the I/O concerned and on 

01.06.2020 the I/O failed to submit the report of 

ownership of the said vehicle and thereafter, he was 

strictly directed to submit the report of ownership of seized 

vehicle but today he again failed to submit the report as 

called earlier.  

Hence, it is seen that the I/O deliberately failed to comply 

the directions of the Court and for which his acts needs to 

be dealt with in accordance with law. Hence, issue a notice 

of showcause asking the I/O to submit his reply for 

noncompliance of the court’s order dated 30.05.2020 and 

01.06.2020 and he is directed to submit his reply of 

showcause within 03 (Three) days. 

Let a copy of this order be sent to the Superintendent of 

Police, Sonitpur, Tezpur and the O/C of Tezpur PS for his 

information.  

The O/C of Tezpur PS is directed to submit the report of  
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03.06.2020. 

ownership of seized vehicle bearing Regd. No. AS-12/S-

4587 

positively on next date and failing to which the matter will 

be taken up seriously.    

Let a copy of this order be send to DIG Administration for 

taking necessary steps against the I/O ASI Achyut Borah.  

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
 

  



                                    



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 848/20 
GR Case No. 1358 of 2020 

 
 

ORDER 

03.06.2020  

Case record put up today along with petition bearing No. 

382/20 filed by the petitioner Isfaqul Hussain praying for 

zimma of one VIVO mobile phone (Black) along with SIM 

Nos. 9706727345 (Vodafone) and 8638054206 (JIO) 

seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized one VIVO mobile phone (Black) along with SIM Nos. 

9706727345 (Vodafone) and 8638054206 (JIO) and 

whether the said articles are required for further 

investigation or not in this case.      

Fixing 10.06.2020 for report. 

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 848/20 
GR Case No. 1358 of 2020 

 
 

ORDER 

03.06.2020  

Case record put up today along with petition bearing No. 

380/20 filed by the petitioner Sri Troilokya Das praying for 

zimma of Samsung mobile phone- A20S3+32GB (A207 

358244102376573) along with memory card and 01 no of 

charger seized in connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized Samsung mobile phone-A20S3+32GB (A207 

358244102376573) along with memory card and 01 no of 

charger and whether the said articles are required for 

further investigation or not in this case.     

Fixing 09.06.2020 for report. 

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 415/20 

 
 

ORDER 

01.06.2020  

Case record put up today along with petition bearing No. 

378/20 filed by the petitioner Sri Ashim Sharma praying for 

zimma of Bolero R/C AS-12/R-1916, Laptop, 07 nos. of 

mobiles and Bank Passbook seized in connection with this 

case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized Bolero R/C AS-12/R-1916, Laptop, 07 nos. of 

mobiles and Bank Passbook and whether the said articles 

are required for further investigation or not in this case.    

Fixing 08.06.2020 for report. 

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 518/2020 

GR Case No. 824/2020 
 
 

ORDER 

01.06.2020  

Petitioner is absent without any step. 

Seen the report submitted by the I/O ASI Achyut Borah 

stating that the zimma of seized vehicle bearing Regd. No.  

AS-12/S-4587 could not be given at this stage to Md. 

Sofiqul Islam as he failed to complete the investigation.  

On careful perusal of the entire case record, it disclosed 

that this Court on 30.05.2020 directed the I/O to ascertain 

the owner of the seized vehicle bearing Regd. No. AS-

12/S-4587 along with a direction of submission of 

information regarding seizure of alleged vehicle. But today 

the I/O callously submitted the report without ascertaining 

the ownership as directed by the Court.   

Therefore, considering all the aspect, this Court thinks it 

deem fit and proper to ask the I/O to submit a detail 

report of ownership of the seized vehicle bearing Regd. 

No. AS-12/S-4587 and failing which the matter will be 

taken up seriously against the I/O.    

I/O ASI Achyut Borah further directed to submit the report 

within two days. 

Fixing 03.06.2020 for report of the ownership of the seized 

vehicle.   

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 31/20 

 
 

ORDER 

29.05.2020 

Case record put up today along with a petition 

bearing no 373/20 filed by the petitioner Smt. 

Jayanti Sarkar praying bail of accused person, 

named Sri Sudipta Sarkar.  

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition. 

I/O of this case shall submit the case diary on or 

before next date. 

Fixed as before for case diary.  

 

 

    Sri N. J. Haque 
          Chief Judicial 
Magistrate 

                      Sonitpur at Tezpur 
  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 685/20 

 
ORDER 

27.05.2020  

Ld. Advocate of the petitioner filed hazira.  

Case diary as called for from the I/O is not received.  

SI Pranjal Kr. Nath, I/C of Salonibari OP has prayed time 

for submission of case diary contending that the I/O ASI 

Jugal Kalita of concerned OP has been deputed to Tezpur 

University for law and order duty in connection with 

COVID-19.  

Heard and perused. 

Considering the report, the concerned I/O is strictly 

directed to submit the case diary as called earlier by this 

Court vide order dated 14.05.2020 positively on or before 

next date.  

Let a copy of this order be sent to O.C of Tezpur PS for his 

information and necessary action.  

Fixing 03.06.2020 for case diary. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 685/20 

 
ORDER 

20.05.2020  

Ld. Advocate of the petitioner filed hazira.  

Case diary as called for from the I/O is not received.  

I/O ASI Jugal Kalita has prayed time for submission of 

case diary contending that he is now busy in various law 

and order duty in connection with COVID-19.  

Heard and perused. 

Considering the report, the concerned I/O is directed to 

submit the case diary as called earlier by this Court vide 

order dated 14.05.2020 positively on or before next date.  

Fixing 27.05.2020 for case diary. 

 

Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 646/20 

 
ORDER 

20.05.2020  

Ld. Advocate of the accused filed hazira.  

Medical report of the victim as called earlier not received 

from the I/O. 

I/C of Lalmati OP prayed time to submit the medical report 

of the victim contending that the I/O of this case is busy 

with quarantine duty at Tezpur University.  

Heard and perused. Considering the ground stated, prayer 

is allowed.  

The I/C of Lalmati OP is directed to submit the medical 

report positively on or before next date and the case diary 

is returned to the I/C of Lalmati OP for obtaining medical 

report and he shall submit the medical report along with 

case diary positively on the next date. 

Fixing 21.05.2020 for medical report of the victim and case 

diary.  

 

 

          Sri N.J. Haque. 

                CJM, Sonitpur, Tezpur 

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 247/20 

 
 

ORDER 

16.05.2020  

C.R put up today along with bail petition no-369/20 

filed by the petitioner praying bail of accused 

named Md. Amir Hussain.  

Heard both the sides and perused the petition with 

the case record.  

On perusal of the case record it unveiled before 

this court that criminal law sets in motion against 

the accused closely on lodging an ejahar by the 

informant Monohar Ali before Singri OP alleging on 

08.05.2020 at about 8 PM, accused named Amir 

Hussain forcefully took his minor daughter Bulbuli 

Begum aged about 13 years, while he and his wife 

were not present at home.  

Subsequently, Dhekiajuli P.S Case No. 247/20 

registered u/s 366(A)/511 of IPC and accused was 

apprehended and produced before the court on 

10.05.2020 and since from he has been languishing 

in judicial custody.  

At this stage without entering into the merits of 

entire dispute in hand this court finds that the 

investigation is pending at prematured stage. The 

I.O also deserves a fare chance to open the entire 

jacket from the alleged incident holding a proper 

and comprehensive investigation.  
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Therefore, bearing in mind all the aspect this court 

not finds anything sensible upon which the bail 

prayer of accused may be considered at this stage. 

More also release of the accused from judicial 

custody may hamper and temper the investigation 

of this case.   

Hence, in the result bail prayer of the accused is 

stand rejected due to devoid of any merits.  

Inform all the concerned.   

 

 

     Sri N.J. Haque. 

  CJM, Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 685/20 

 
 

ORDER 

14.05.2020 

Case record put up today along with a petition 

bearing no 368/20 filed by the petitioner Smt. Tulsi 

Das praying bail of accused person, named Sri 

Biman Das. 

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition. 

I/O of this case shall submit the case diary on or 

before next date. 

Fixing 20.05.2020 for case diary.  



                                    

     

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 424/20 

 
 

ORDER 

13.05.2020  

Ld. Advocate of the petitioner Akbar Ali filed hazira. 

Report regarding seized coal as call earlier vide order 

dated 22.04.2020 received today. 

Heard both the sides and perused the report. 

It disclosed from the case record that petitioner Akbar Ali 

prayed zimma of seized coal claiming himself to be the 

owner of loaded coal. He further stated that he has one 

power of attorney executed by ANDI Enterprises in his 

favour and on the strength of power of attorney he prayed 

zimma of the said seized coal. 

On perusal of the report of I/O regarding seized coal, it 

appears before this Court that the petitioner neither is a 

buyer or seller of the seized coal. As such question of 

granting his prayer does not arises. Accordingly, petition 

No. 314/20 filed by the petitioner Akbar Ali for taking 

zimma of seized coal stands rejected due to devoid of any 

merit and consequent to that police report is tagged with 

the case record.  

 

 

    Sri N.J. Haque. 

  CJM, Sonitpur, Tezpur 

 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
GR Case No. 3031/18 

(PR No. 1195/19) 
 
 

ORDER 

13.05.2020  

Case record put up today along with petition No. 911/20 

praying bail of the accused named Mofij Ali @ Moijuddin. 

Heard both the sides and perused the bail petition with 

case record.  

It disclosed from the case record that the accused Mofij Ali 

@ Moijuddin went on regular bail on 20.04.2019 during 

the period on investigation and consequently after filing 

charge sheet accused Mofij Ali @ Moijuddin defaulted in 

appear before the Court and on being produced on 

execution of W/A, he has been languishing in judicial 

custody since from 13.03.2020. The alleged offences u/s 

457/380 of IPC and at this stage the case is proceeding 

towards trial and due to “Lockdown” of preventing spread 

of COVID-19, there is less possibility on conclusion of trial 

keeping the accused behind the bar.  

Therefore, accused Mofij Ali @ Moijuddin is allowed to go 

on bail of Rs. 20,000/- (Rupees Twenty Thousand) with 

one surety of like amount i/d to jail hajot.   

Date as fixed earlier.  

 

      Sri N.J. Haque. 

  CJM, Sonitpur, Tezpur 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 646/20 

 



                                    

 
ORDER 

13.05.2020  

Ld. Advocate of the petitioner filed hazira.  

Case diary as called earlier is received today. 

Heard both the sides and perused the case diary carefully.  

It disclosed from the case record that the accused named 

Sri Jayanta Das has been languishing in judicial custody 

since from 03.05.2020 and on 04.05.2020 in pursuant to a 

bail petition filed on his behalf case diary was called for. 

Today, the case diary received from the investigating 

officer without medical report of the victim. 

The I/O prayed separately stating that he is unable to 

submit the medical report as he failed to receive the same 

from the concerned authority. The entire alleged 

occurrence involved in respect of an offence u/s 326 of IPC 

and it is hardly possible for a court to decide the bail 

petition without perusal of the medical report. Hence, the 

I/O of this case is directed to submit the medical report 

positively on or before nest date.  

Till the I/O submits the medical report the D/A is directed 

to retain the case diary with case record.  

Ld. Advocate of the petitioner asked to appear on next 

date and the bail petition will be adjudicated on arrival of 

the medical report of the victim on next date.   

I/O shall submit the medical report of the victim positively 

on or before next date. 

Fixing 20.05.2020 for medical report of the victim.  

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 522/20 

 
 

ORDER 

13.05.2020  

Ld. Advocate of the petitioner filed hazira.  

Report as called earlier received from the I/O SI(P) 

Dimbeswar Dahal. 

Heard both the sides and perused the report carefully.  

It disclosed from the case record that on 08.05.2020 

petitioner Rafique Hussain prayed zimma of OPPO mobile 

phone bearing IMEI No. 868632042458118 and 

868632042458100 and consequent to that the I/O of this 

case was asked to submit a report as to whether he seized 

any OPPO mobile phone from the petitioner Rafique 

Hussain.  

Today, I/O submitted his report stating that no any mobile 

phone bearing IMEI No. 868632042458118 and 

868632042458100 seized from the petitioner Rafique 

Hussain. He further stated that only a CD (Compact Disk) 

was seized from one Sri Moni Das.  

Therefore, considering the report of the I/O it disclosed 

before this Court that no mobile phone bearing IMEI No. 

868632042458118 and 868632042458100 seized in 

connection with this case from the petitioner Rafique 

Hussain. Hence, the prayer of taking zimma of said mobile 

phone stands rejected due devoid of any merit.   

 

 

       Sri N.J. Haque. 

     CJM, Sonitpur, Tezpur 

 



                                    

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 169/20 

 
 

ORDER 

13.05.2020  

Case record put up today along with petition bearing No. 

365/20 filed by the petitioner Md. Nur Islam praying for 

zimma of mobile handset (Realme 5 Pro blue 64 GB x 15 

WV x G HSN. 85171290) along with SIM Card seized in 

connection with this case. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized mobile handset (Realme 5 Pro blue 64 GB x 15 WV 

x G HSN. 85171290) along with SIM Card and whether the 

said mobile phone is required for further investigation or 

not in this case.  

Fixing 18.05.2020 for report.   

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 424/20 

 
 

ORDER 

08.05.2020  

Ld. Advocate of the petitioner has filed hazira. 

Report as called for from the I/O is not received.  

I/O SI Cheni Ram Deka has prayed time for submission of 

report contending that he is now busy in law and order 

duty in connection with COVID-19.  

Heard and perused. 

Considering the report, the concerned I/O is directed to 

submit the report as called earlier by this Court vide order 

dated 22.04.2020 positively on or before next date.  

Fixing 13.05.2020 for report. 

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 721/20 

 
 

ORDER 

08.05.2020  

C.R put up today along with bail petition no-

350/2020 filed by the petitioner praying bail of 

accused named Sri Dibyajyoti Borah.  

Heard both the sides and perused the petition with 

the case record.  

On perusal of the case record it unveiled before 

this court that criminal law sets in motion against 

the accused closely on lodging an ejahar by the 

informant ASI Sarat Chandra Das, I/C of Bebejia 

OP before Tezpur P.S alleging on 03.05.2020 at 

about 10:30 PM during his patrolling duty on 

account of Lock Down at Kundorbari area, some 

youth were seen at the road side and when they 

were asked to follow the directives of 

administration arising of sudden outbreak of 

COVID-19, the accused persons started scolding 

and assaulting him, vandalized the police vehicle 

and snatched away Rs. 4200/- from his pocket.  

Subsequently, Tezpur P.S Case No. 721/20 

registeredu/s 269/353/427/294/394/307/325/143 

of IPC r/w Section 51 (A) (b) D.M. Act and accused 

was apprehended and produced before the court 

on 07.05.2020 and since from he has been 

languishing in judicial custody.  



                                    

At this stage without entering into the merits of 

entire dispute in hand this court finds that the 

investigation is pending at premature stage and  
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the I.O desires to detain the other co-accused 

persons. The I.O also deserves a fare chance to 

open the entire jacket from the alleged incident 

holding a proper and comprehensive investigation.  

Therefore, bearing in mind all the aspect this court 

not finds anything sensible upon which the bail 

prayer of accused may be considered at this stage. 

More also release of the accused from judicial 

custody may hamper and temper the investigation 

of this case.  

Hence, in the result bail prayer of the accused is 

stand rejected due to devoid of any merits. Inform 

all the concerned.   

 

 

      Sri N.J. Haque. 

  CJM, Sonitpur, Tezpur 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 721/20 

 
 

ORDER 

08.05.2020  

Seen bail application No. 350/20 filed for the 

accused Sri Dibyajyoti Borah praying for his bail. 

Heard both the sides and perused the case diary 

along with case record. 

Considering the nature of alleged offences involved 

in this case and also considering the pre-matured 

stage of investigation at this stage granting bail to 

the accused shall hamper to the investigation. More 

also, the I/O is entitled to open the entire jacket 

from the alleged offences having full fledged and 

proper investigation. Therefore, considering all the 

aspect, the bail prayer filed today for the accused 

Sri Dibyajyoti Borah stands rejected due to devoid 

of any merit.   

 

      Sri N.J. Haque. 

  CJM, Sonitpur, Tezpur 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 802/19 

 
 

ORDER 

08.05.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

27.04.2020 in respect of seized vehicle bearing 

Regd. No. AS-12/Y-0711 (Bajaj Pulsar) is received 

today. 

Heard both sides and perused the report carefully.  

The I/O SI(P) Bipul Biswas categorically submitted 

that seized vehicle bearing Regd. No. AS-12/Y-0711 

(Bajaj Pulsar) belongs to the petitioner Md. Ajim 

Uddin @ Ajijur @ Arzoo and the same is not 

required for further investigation. 

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

reasonable upon which the prayer of the petitioner 

may be rejected. Accordingly, the prayer of zimma 

of vehicle bearing Regd. No. AS-12/Y-0711 (Bajaj 

Pulsar) filed by the petitioner is allowed and the 

I/O sets at liberty to hand over the seized vehicle 

infavour of the petitioner Md. Ajim Uddin @ Ajijur 

@ Arzoo after proper verification of his identity. 

The I/O shall obtain a PR bond of Rs. 70,000/- 

(Rupees Seventy Thousand) from the petitioner on 

condition that the petitioner shall produce the 

seized vehicle whenever he is asked by the I/O or 

by the Court.  
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08.05.2020 

The I/O shall submit a report of compliance of 

handing over the seized vehicle of the petitioner 

forthwith. 

Accordingly, the interim zimma prayer filed by the 

petitioner Md. Ajim Uddin @ Ajijur @ Arzoo stands 

disposed of. 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 670/20 

 
 

ORDER 

08.05.2020 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated 

05.05.2020 in respect of seized vehicle bearing 

Regd. No. AS-12/E-9030 (Bolero Pickup) is received 

today. 

Heard both sides and perused the report carefully.  

The I/O ASI Rajit Borah categorically submitted 

that seized vehicle bearing Regd. No. AS-12/E-9030 

(Bolero Pickup) belongs to the petitioner Sri Amit 

Neog and the same is not required for further 

investigation. 

Therefore, considering the report of the 

Investigating Officer this Court not finds anything 

reasonable upon which the prayer of the petitioner 

may be rejected. Accordingly, the prayer of zimma 

of vehicle bearing Regd. No. AS-12/E-9030 (Bolero 

Pickup) filed by the petitioner is allowed and the 

I/O sets at liberty to hand over the seized vehicle 

infavour of the petitioner Sri Amit Neog after 

proper verification of his identity. The I/O shall 

obtain a PR bond of Rs. 5,00,000/- (Rupees Five 

Lakhs) from the petitioner on condition that the 

petitioner shall produce the seized vehicle 

whenever he is asked by the I/O or by the Court.  
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The I/O shall submit a report of compliance to 

handing over the seized vehicle of the petitioner 

forthwith. 

Accordingly, the interim zimma prayer filed by the 

petitioner Amit Neog stands disposed of.       

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 154/20 

 
 

ORDER 

08.05.2020 

Ld. Advocate of the petitioner filed hazira. 

Case diary as called earlier is received today. 

Heard both the sides and perused the case record 

carefully.  

By this order this Court proposed to dispose of the 

bail application filed for the accused persons, 

namely, Khurshed Alam and Sagar Patel who are 

languishing in judicial custody since from 

21.02.2020 in connection with this case registered 

u/s 392 of IPC.  

On perusal of the case diary, it disclosed that the 

I/O has already submitted the charge sheet against 

the accused persons u/s 392 of IPC. Therefore, it 

disclosed from the case record that the I/O has 

already concluded his investigation and submitted 

charge sheet.  

Hence, at this stage release of the accused persons 

above shall not hamper or temper the 

investigation. Furthermore, if the Court opted for 

trial keeping them in judicial custody there is less 

possibility to conclude trial in the shortage 

possibility of time due to COVID-19 pandemic. As 

such, bail application is allowed and both the 

accused persons are allowed to go on bail of Rs. 

30,000/- each with one surety of like amount i/d 

jail hajot.   



                                    

  

 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 157/20 

 
 

ORDER 

08.05.2020 

Ld. Advocate of the petitioner filed hazira. 

Case diary is received from the Investigating 

Officer. 

Heard both the sides and perused the case diary 

carefully.  

On perusal of the entire case record, it disclosed 

that accused Ramen Sasoni has been languishing in 

judicial custody since from 23.03.2020 in 

connection with this case registered u/s 392 of IPC.  

The criminal law sets in motion immediately on his 

apprehension by the police in connection with this 

case and the ejahar lodged by the informant Sri 

Moriram Kalita alleging robbery of Rs. 3,00,000/- 

(Rupees Three Lakhs) from 15th National Highway, 

Dhekiajuli infront of Peramount (Krishna) Hotel. 

The accused admittedly not appears to be an FIR 

named accused and the forwarding report discloses 

that the accused was standing behind the 

informant in SBI when the informant was 

withdrawing Rs. 3,00,000/- (Rupees Three Lakhs).  

I have meticulously considering the statement of 

the witnesses and the entire case diary. At this 

stage without entering in the merits of the entire 

alleged occurrence this Court not finds any direct 

evidence against the accused Ramen Sasoni except 

suspicious apprehensive statement of  

    Page Cntd…… 

08.05.2020 



                                    

witnesses against the accused person. More also, 

the accused is languishing in judicial custody since 

from 21.03.2020 and till date the I/O has failed to 

nab the other person who allegedly involved with 

the alleged incident. Further, the I/O failed to 

investigate the matter from 23.03.2020. It very 

much evident from the case diary that the I/O had 

lastly investigated the matter on 23.03.2020 and 

failed to collect any direct implicating materials 

against the accused. Therefore, considering all the 

aspect this Court finds sufficient ground to allow 

the bail application of the accused. Above all, the 

release of the accused from the judicial custody 

shall not hamper or temper of the investigation. 

Accordingly, considering his period of detention in 

judicial custody and the materials available on 

record, accused Ramen Sasoni is allowed to go on 

bail of Rs. 30,000/- with one surety of like amount 

i/d jail hajot.  

 On his release from the judicial custody, the 

accused shall comply with the following conditions:-   

IV) The accused shall not hamper or temper the 

investigation of the I.O. 

V) The accused shall not leave the local jurisdiction of 

the Court without prior permission of the O/C 

Tezpur PS.  

VI) The accused shall co-operate with the I/O till the 

I.O concludes his investigation.   

     

  



                                    

 

against the accused as soon as one ejahar lodged 

by the informant alleging against the accused that 

the victim was raped at his house. Subsequently, 

Tezpur PS Case No. 487/20 u/s 376/506 IPC was 

registered and the accused person was 

apprehended and produced before the court upon 

which the accused had been languishing in judicial 

custody since from 15.03.2020.  

Considering the nature of alleged offences coupled 

with pre-matured stage of investigation, the bail 

prayer filed for the accused stands rejected due to 

devoid of any merits.   

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 522/20 

 
 

ORDER 

08.05.2020 

Case record put up today along with petition No. 

439/20 filed by the petitioner Rafique Hussain 

praying zimma of OPPO mobile bearing IMEI No. 

868632042458118 and 868632042458100.   

Heard both sides and perused the petition with 

case record. It disclosed from the case record that 

one seizure list found enclosed with the case record 

which one CD (Compact Disk) was seized and there 

is no seizure list found enclosed with case record 

regarding seizure of OPPO mobile bearing IMEI No. 

868632042458118 and 868632042458100. The 

petitioner prayed zimma of mobile phone. Hence, 

to decide the petition filed by the petitioner, let a 

report from the I/O is call asking him to submit a 

report as to whether he seized any OPPO mobile 

bearing IMEI No. 868632042458118 and 

868632042458100 in connection with this case and 

if made, he is directed to submit seizure list for 

perusal and further he shall submit whether the 

said mobile phone is required for further 

investigation in this case.  

I/O is also directed to submit seizure list on or 

before next date. 

Fixing 13.05.2020 for report.    

  

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 157/19 

 
 

ORDER 

04.05.2020 

Case record put up today.  

Case diary as called for vide order dated 

27.04.2020 is not received. 

Issue reminder along with copy of order dated 

27.04.2020. 

I/O is also directed to submit the case diary 

positively on next date. 

Fixing 08.05.2020 for case diary.   

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 157/19 

 
 

ORDER 

04.05.2020 

Case record put up today.  

Report as called for vide order dated 27.04.2020 

not received. 

Issue reminder along with copy of order dated 

27.04.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 08.05.2020 for report.   

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Dhekiajuli PS Case No. 802/19 

 
 

ORDER 

04.05.2020 

Case record put up today.  

Report as called for vide order dated 27.04.2020 

not received. 

Issue reminder along with copy of order dated 

27.04.2020. 

I/O is also directed to submit his report positively 

on next date. 

Fixing 08.05.2020 for report.   

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 154/20 

 
 

ORDER 

04.05.2020 

Case record put up today along with a petition 

bearing no 339/20 filed by the petitioner Md. Abdul 

Kalam praying bail of accused persons, namely Md. 

Khurshed Ali and Sri Sagor Patil. 

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition. 

I/O of this case shall submit the case diary on or 

before next date. 

Fixing 04.05.2020 for case diary.  

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 646/20 

 
 

ORDER 

04.05.2020 

Case record put up today along with a petition 

bearing no 340/20 filed by the petitioner Sri 

Ganesh Borah praying bail of accused Sri Jayanta 

Das. 

Heard and perused the petition with case record. 

Considering the submission of Ld advocate, let 

peruse the case diary, to decide the bail petition. 

I/O of this case shall submit the case diary on or 

before next date. 

Fixing 13.05.2020 for case diary.  

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 424/20 

 
 

ORDER 

22.04.2020  

Case record put up today along with a petition bearing No. 

314/20 filed by the petitioner Md. Akbar Ali praying for 

zimma of seized coal.  

Heard both sides and perused the petition with case 

record. 

It disclosed from the petition No. 314/20 that the 

petitioner Md. Akbar Ali prayed zimma of seized coal 

claiming himself to be the owner of loaded coal. On 

perusal of the case record it disclosed that the prayer of 

petitioner Md. Akbar Ali regarding zimma of seized coal 

was rejected by this Court vide order dated 20.03.2020 as 

the I/O failed to clarify the ownership of seized coal stating 

in his report that none has appeared before him with the 

documents of seized coal. It further disclosed that on 

20.03.2020 this Court has allowed the petitioner Md. Akbar 

Ali to take zimma of seized vehicle bearing Regd. No. RJ-

02/GB-3664 and today he along with petition No. 314/20 

submitted certain documents in the form of Photostat 

copies.  

Considering all the aspect, the I/O is directed to submit a 

report of ownership of seized coal positively on or before 

next date after verifying documents submitted herewith.  

 

 

22.04.2020 



                                    

Let a copy of the petition along with documents be 

forwarded to the I/O for ascertaining the true ownership of 

seized coal.  

Petitioners, namely, Priyanka and Sudesh vide Petitions 

Nos. 313/20 and 315/20 praying for zimma of seized 

vehicle bearing Regd. Nos. HR46-D-8059 and HR63-C-

8453 claiming themselves to be the owner of those 

vehicles. 

Conspiring all the aspect, the I/O is directed to submit a 

report of ownership of those seized vehicles positively on 

or before next date. 

Fixing 24.04.2020 for report.      

 

 

      Sri N.J. Haque. 

  CJM, Sonitpur, Tezpur 

  



                                    

  

 

 

case record that earlier a report in respect of the 

ownership of seized vehicle bearing Regd. No. RJ-02/GB-

3664 was called for and consequent to that the I/O of this 

case confirmed that the petitioner Akbar Ali is the 

registered owner of the said vehicle bearing Regd. No. RJ-

02/GB-3664, Chasis No. MAT447224F1D07639. As such, 

this Court not finds any reason to reject the prayer of the 

petitioner but from the petition as well as the from the 

report of the I/O, it is seen that the vehicle was seized 

loaded with coal and if this Court at this stage allowed the 

zimma of vehicle to the petitioner without confirming the 

ownership of the seized coal, then there is every possibility 

of causing miscarriage of justice. 

Hence, before allowing the petitioner Akbar Ali to take 

zimma of seized vehicle bearing Regd. No. RJ-02/GB-3664, 

let a report from the concerned I/O be  
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called for asking him as to whether seized coal actually 

belongs to the petitioner. 

I/O is also directed to submit his report positively on next 

date. 

Fixing 20.03.2020 for report.    

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 424/20 

 
 

ORDER 

19.03.2020  

Case record put up today along with a petition bearing No. 

306/20 filed by the petitioner, named Md. Akbar Ali 

praying for zimma of seized vehicle bearing Regd. No. RJ-

02/GB-3664, Chasis No. MAT447224F1D07639.  

Heard both sides and perused the petition with case 

record. 

It disclosed from the case record that earlier a report in 

respect of the ownership of seized vehicle bearing Regd. 

No. RJ-02/GB-3664 was called for and consequent to that 

the I/O of this case confirmed that the petitioner Akbar Ali 

is the registered owner of the said vehicle bearing Regd. 

No. RJ-02/GB-3664, Chasis No. MAT447224F1D07639. As 

such, this Court not finds any reason to reject the prayer 

of the petitioner but from the petition as well as the from 

the report of the I/O, it is seen that the vehicle was seized 

loaded with coal and if this Court at this stage allowed the 

zimma of vehicle to the petitioner without confirming the 

ownership of the seized coal, then there is every possibility 

of causing miscarriage of justice. 

Hence, before allowing the petitioner Akbar Ali to take 

zimma of seized vehicle bearing Regd. No. RJ-02/GB-3664, 

let a report from the concerned I/O be  
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called for asking him as to whether seized coal actually 

belongs to the petitioner. 



                                    

I/O is also directed to submit his report positively on next 

date. 

Fixing 20.03.2020 for report.       

 

 

   Sri N.J. Haque. 

CJM, Sonitpur, Tezpur 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 424/20 

 
 

ORDER 

18.03.2020  

Case record put up today along with petitions bearing No. 

301/20 & 302/20 filed by the petitioners, namely, Sri Rajen 

Yadav and Maaruddin Khan praying for zimma of 3100 

boxes of Parle Biscuits. 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 375/20 

 
 

ORDER 

18.03.2020  

Ld. Advocate of the petitioner has filed hazira. 

Report as called for by the I/O SI Uday Sankar Bharali, 

O/C of Tezpur PS prayed time for submission of report 

contending that the concerned I/O is now on deputation at 

Guwahati for law and order duty in connection with Budget 

Session of Assam Legislative Assembly.  

Heard and perused. 

Considering the report, the concerned I/O is directed to 

submit the report as called earlier by this Court vide order 

dated 07.03.2020 positively on or before next date.  

Fixing 24.03.2020 for report. 

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 495/20 

 
 

ORDER 

18.03.2020  

Case record put up today along with petition bearing No. 

300/20 filed by the petitioner Sri Arnab Jyoti Das praying 

for zimma of 3100 boxes of Parle Biscuits. 

Heard and perused the petition.  

Considering the nature of petition, this Court thinks it 

deem fit and proper to call for a police report to arrive at a 

proper conclusion of prayer filed by the petitioner.  

The I/O is directed to submit a report of ownership of the 

seized 3100 boxes of Parle Biscuits positively on or before 

next date.  

Fixing 20.03.2020 for report.   

  

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused person, namely, Deniyam Yam has 

appeared today and prayed to go on fresh bail vide 

Petition No. 883/20.  

Heard both sides and perused the entire case 

record.  

Considering the nature of alleged offences, accused 

person is allowed to go on bail of Rs. 5,000/- with 

one surety of like amount i/d jail hajot.  

Fixing ……………………… for Copy.    

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 424/20 

 
 

ORDER 

17.03.2020  

Ld. Advocate of the petitioner, namely, Ajgar Ali has filed 

hazira. 

I/O of Borghat OP submitted report as called earlier by this 

Court vide order dated 11.03.2020.  

On perusal of the report submitted today by SI of Borghat 

OP, it disclosed that vehicle bearing Regd. No. RJ-02/GB-

3664 seized in connection with this case loaded with coal 

and the original owner of the vehicle is Akbar Ali, s/o- 

Asgar Ali. Hence, it is seen that the petitioner Ajgar Ali is 

not absolute owner of the alleged seized vehicle and this 

Court not finds anything reasonable upon which the prayer 

filed by said Ajgar Ali may be allowed. As such prayer filed 

by Ajgar Ali stands rejected. Meanwhile, the original owner 

Akbar Ali of the seized vehicle sets at liberty is file petition 

for zimma of the alleged seized vehicle as the same is not 

required by the I/O for further investigation.  

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 42/20 

 
 

ORDER 

17.03.2020  

Case record put up today along with bail application No. 

298/20 filed by the petitioner praying bail of accused Amir 

Hussain @ Abu. 

Heard both sides and perused the entire case record 

carefully.  

It disclosed from the case record that accused Amir 

Hussain @ Abu has been languishing in judicial custody 

since from 18.01.2020 in connection with this case 

registered u/s 341/342/397 of Indian Penal Code. The 

maximum punishment provides for Section 397 of IPC is 

not less than seven years and in view of Sec. 167(2) of 

CrPC the period of detention in respect of said offence 

appears to be 60 days and on expiry of 60 days the 

accused is entitled to get default bail if the I/O failed to 

conclude its investigation. In this case, it is seen that the 

accused has already languished 60 days of period in the 

judicial custody and till the I/O failed to submit Final Form 

of Report against the accused.  

Hence, accused is entitled to get his default bail and 

consequent to that bail prayer filed for the accused is 

allowed. Accordingly, accused Amir Hussain @ Abu is 

allowed to go on bail of Rs. 20,000/- with one surety of 

like amount i/d to jail hajot as fixed earlier. In the event 

accused submits bail bond he shall be released if he is not 

required in any other case. On being  

     Page Cntd… 

17.03.2020 



                                    

released from the judicial custody, the accused shall 

comply with the following conditions:-   

VII) The accused shall not hamper or temper the 

investigation of the I.O. 

VIII) The accused shall not leave the local 

jurisdiction of the Court without prior permission 

of the O/C Tezpur PS.  

IX) The accused shall co-operate with the I/O till the 

I.O concludes his investigation.   

  

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 375/20 

 
 

ORDER 

Later on,  

Ld advocate for the petitioner has filed hazir.  

Report as called earlier is not received from the IO.   

Issue reminder to the concerned IO for submitting a report 

positively on or before next date, failing which the matter 

shall be taken up seriously.  

Fixing 21-03-2020 for report. 

 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 82/20 

 
 

ORDER 

16.03.2020 

Seen petition no 292/20 filed by the petitioner 

praying bail of accused. 

Heard and perused the petition with CR. 

Considering the submission of Ld advocate, let 

peruse the CD, to decide the bail petition. 

I/O of this case shall submit the CD on or before 

next date. 

Fixing 25-03-2020 for CD.  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 2252/19 

 
 

ORDER 

16.03.2020 

Ld. Advocate for the petitioner filed hazira. 

Report as called earlier is not received today.   

Heard Ld. Advocate of the petitioner and perused the case 

record entire case record. It discloses from the case record 

that on 11.03.2020, the I/C of Borghat OP prayed to fix 

another date to submit report as the I.O was engaged in 

law and order duty. 

Today the case adjourned for submit report by the 

concerned IO but till date no report arrived from the 

concerned Borghat O.P. Hence, issue reminder asking the 

Borghat O.P to submit report positively on or before next 

date failing which the matter shall taken up seriously.  

Let a copy of this order be sent to i/c Borghat O.P. 

Fix 20-03-2020 for report.  

 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 495/20 

 
 

ORDER 

16.03.2020 

Case record put up today along with accused Bijendra 

Singh aged about 30 years. 

Seen the Forwarding Report, Inspection Memo, Medical 

Report and Copy of notice.  

Perused the case diary. 

The accused is not represented by any advocate.  

The accused is asked to whether he needs any legal aid 

from the Court upon which he stated that there is none 

who may engage an advocate on his behalf and thereby 

he prayed legal aid from the Court. The prayer of accused 

is considered and allowed. Accordingly, Ld. Advocate 

Rupjyoti Baruah is hereby appointed as advocate to defend 

the accused.  

Let a copy of this order be sent to the Ld. Advocate 

concerned and Secretary DLSA, Sonitpur, Tezpur.  

Now coming to the prayer of the I/O for sending the 

accused to judicial custody for a period of 14 days, this 

Court heard both the sides and perused the Case Diary. 

Considering the implicating materials found from the case 

diary this Court satisfied that judicial custody as prayed by 

the I/O shall help the I.O. to investigate the case properly. 

Hence, on being satisfied with the prayer of the I/O the 

accused send to judicial custody for a period of 14 days at 

the first instances.  

           Page Continued….. 

 

  16.03.2020 



                                    

Seen the prayer of the I/O for perusal of seizure list along 

with photographs of stolen truck and stolen biscuit. The 

prayer of the I/O considered and allowed and seizure list 

are seen along with photographs.  

Let furnish Photostat copies of seizure lists and the 

photographs to the I.O, keeping the originals with the case 

record.  

Accused remanded to judicial custody till 27.03.2020.     

 

 

 

          Sri N.J. Haque. 

CJM, Sonitpur, Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
Tezpur PS Case No. 487/20 

 
 

ORDER 

16.03.2020 

Case record put up today. 

Seen the prayer of the I.O, praying for recording the 

statement of the victim girl u/s 164 of CrPC.  

Let the victim girl be produced before Smt. T.D. Hazarika, 

JMFC, Tezpur for recording the statement u/s 164 CrPC 

and Ld. J.M.F.C shall decide the zimma prayer if filed for 

custody of victim.  

 

 

CR put up today along with bail application No. 291/20 

filed for the accused Sri Troloikya Das praying bail. 

Heard both the sides and perused the case record.  

It discloses from the case record that criminal law set in 

motion against the accused as soon as one ejahar lodged 

by the informant alleging against the accused that the 

victim was raped at his house. Subsequently, Tezpur PS 

Case No. 487/20 u/s 376/506 IPC was registered and the 

accused person was apprehended and produced before 

the court upon which the accused had been languishing in 

judicial custody since from 15.03.2020.  

Considering the nature of alleged offences coupled with 

pre-matured stage of investigation, the bail prayer filed for 

the accused stands rejected due to devoid of any merits.   

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
 

Tezpur PS Case No. 284/20 
 
 

ORDER 

16.03.2020 

Ld. Advocate of the accused persons filed hazira. 

Case diary as called earlier is received today.   

Heard both the sides and perused the case diary carefully.  

On perusal of the case record, it discloses that the accused 

persons, namely, Mohidul Islam and Sahidul Kazi were 

shown as arrested accused vide its order dated 25.02.2020 

and consequent to that on 26.02.2020 both the accused 

persons were produced from the judicial custody and send 

to police remand. Thereby both the accused are 

languishing in judicial custody since from 26.02.2020 in 

connection with this case. Furthermore, accused persons, 

namely, Sagar Patil and Khurshed Alam were shown as 

arrested accused persons in this case on 02.03.2020 and 

consequent to that both of them were sent to judicial 

custody and they are languishing in judicial custody since 

from 02.03.2020.  

Now coming to the accusation leveled against the accused 

persons this court finds that the informant Julimoni 

Baishya lodged an ejahar before the O/C, Tezpur PS on 

10.02.2020 alleging that on 10.02.2020 at about 12:30 

PM, two bikers snatched away her gold chain with locket 

while she was at Rupam Petrol Pump and fled away. 

Hence, it is seen that in the  
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ejahar the informant failed to cite the names of the 

culprits. Subsequently, all four accused persons who were 



                                    

been shown as arrested accused persons in  this case 

languishing in judicial custody since from different dates 

and the investigating officer during his investigation 

recorded the statement of the accused persons. Except the 

statements of accused persons the I/O failed to collect any 

substantial piece of evidence against the accused which 

may show any involvement of the accused with the alleged 

incident.  

Therefore, considering the materials available in the case 

dairy and period of detention of all four accused persons, 

this Court finds that at this stage granting bail of all four 

accused persons shall not prejudice the investigation or 

that shall not hamper and temper the investigation of the 

I.O at this stage.  

Therefore, without entering into merit in dispute in hand, 

this court allows the bail of all four accused persons. 

Hence, all four accused persons are allowed to go on bail 

of Rs. 30,000/- each with one local surety of like amount 

i/d to jail hajot on following conditions:- 

X) The accused shall not hamper or temper the 

investigation of the I.O. 

XI) The accused shall not leave the local jurisdiction of 

the Court without prior permission of the O/C 

Tezpur PS.  

XII) The accused shall co-operate with the I/O till the 

I.O concludes his investigation.  

 

Returned back the case diary.   

 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused person, namely, Afazzuddin is absent with step 

vide Petition No.880/20. 

Heard and perused. Considering the ground shown, prayer 

is allowed as last chance.  

Fixing 03.04.2020 for C.C.    

  



                                    

 

 

 

 

 

 

 

 

 

 

 

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused persons, namely, Jinnat Ali, Mozamul Haque and 

Somota Banu are present.  

Copy is ready and the same is furnished to them.  

Particulars of offences u/s 447/294/34 of IPC is read over 

and explained to the accused persons on which they 

pleads not guilty and claimed to be tried. 

Issue summons upon the witnesses.   

Fixing 06.05.2020 for Evidence. 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused person Dibya Jyoti Kalita is absent with 

step vide Petition No. 879/20.  

I/O Dhanjit Kalita is absent. 

BW/A of Rs. 2000/- issued against him not 

returned.  

Issue fresh BW/A of Rs. 2000/- against him.  

Fix 21.04.2020 for Evidence. 

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused person Dino Moni Talukdar is present.  

Co-accused persons, Ganesh Saikia, Monuj Saikia 

and Kalyani Talukdar are absent with step vide 

Petition No. 876/20.  

Informant Niharika Saud Baruah is absent with step 

vide petition No. 885/20.   

Fix 08.05.2020 for Evidence. 

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused person Dibyajyoti Kalita is absent with 

step vide Petition No. 879/20.  

Heard. Perused. Allowed. 

I/O Dhanjit Kalita is absent. 

BW/A of Rs. 2000/- issued against him has not 

returned yet. 

Issue fresh BW/A of Rs. 2000/- against him.  

Fix 21.04.2020 for Evidence. 

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused person Jayanta Seleng is absent with step 

vide Petition No. 882/20 showing cause as death of 

his uncle and vide the same petition, Ld. Counsel 

has prayed for adjournment.  

Heard. Perused. Allowed. 

Fix ……………………………………. For SD/Argument.  

 

  

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020 

Accused person, namely, Deniyam Yam has 

appeared today and prayed to go on fresh bail vide 

Petition No. 883/20.  

Heard both sides and perused the entire case 

record.  

Considering the nature of alleged offences, accused 

person is allowed to go on bail of Rs. 5,000/- with 

one surety of like amount i/d jail hajot.  

Fixing ……………………… for Copy.    

 



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

16.03.2020  

Accused namely, Alakesh Bezbaruah is present. 

I/O ASI Jitendra Nath Saharia is absent.  

Heard both sides. 

On careful perusal of the entire case record, it disclosed 

that the case is pending for evidence of the prosecution 

since from the year 2017 and till date five numbers of 

witnesses were already examined by the prosecution. 

The prosecution side today also declined to adduce further 

evidence. 

Considering all the aspect, evidence of prosecution is 

closed.  

Fix 04.04.2020 for SD/Argument.     

  



                                    

 

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

13.03.2020  

Accused namely, Jonali Basumatary Mohalia is present 

today. 

Heard both sides and perused the entire case record 

carefully.  

Considering the materials available on case record without 

entering into merit in dispute in hand at this stage this 

Court has sufficient reason to believe the accused may 

have committed the offence punishable u/s 406 of Indian 

Penal Code. As such charge u/s 406 of IPC is framed and 

read is read over and explained to the accused on which 

she pleads not guilty and claimed to be tried. 

Issue summons upon the witnesses.    

Fixing 06.05.2020 for Evidence.   

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

13.03.2020  

Accused Rupsan Ali is absent. NBW/A issued against 

accused returned with a report.   

Heard prosecution side and perused the report carefully.  

The report submitted by the E.O along with a certificate 

issued by Gaonburah unveiled that said Rupsan Ali not 

found at the concerned area and nobody knows 

whereabouts of the accused. 

Perused the certificate given by Gaonburah and he also 

certified that accused Rupsan Ali is not resides at the given 

address of Khoniadi Chock under Hajo PS. 

Considering the report submitted by the E.O that 

supported by the certificate of Gonburah, this Court finds 

that the accused is presently not residing at the place of 

residence described in charge-sheet and at this stage there 

will be no purpose in issuance fresh warrant of arrest 

against him. Considering the long absence of the accused 

since from the year 2014, this Court not finds anything 

justifiable to issue fresh process upon the accused for 

securing his attendance before the Court. Hence, this 

Court finds that justice would served if the Court issues a 

standing warrant of arrest against the accused with a 

direction to concerned PS to execute the same at the 

earliest and till return report of execution, let the case be 

filed.   Therefore, at this stage the case is filed by issuing 

standing warrant of arrest against the accused.  

B/A shall put up the case whenever the accused produced 

before the Court.  

       

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

13.03.2020 

Accused persons, namely, Nazima Khatoon and Abdul Latif 

have appeared today and prayed to go on fresh bail vide 

Petition No. 856/20.  

Heard both sides and perused the entire case record.  

Considering the nature of alleged offences, both the 

accused persons are allowed to go on bail of Rs. 10,000/- 

each with one surety of like amount i/d jail hajot.  

Fixing 06.05.2020 for Copy.    

  



                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

13.03.2020 

Accused Ikrajul Hussain and Sahila Khatoon are present. 

Seen the bail petition no. 854/20 filed for the accused 

Ejoliman Nehar. 

Heard both sides and perused case record.  

Considering the nature of offence, the bail petition is 

allowed. Accordingly, accused Ejoliman Nehar is allowed to 

go on bail of Rs. 15,000/- with one surety of like amount 

i/d jail hajot till next date.  

Fixing 06.05.2020 for Copy/ C.C.    

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

 
ORDER 

13.03.2020 

Accused Sri Deepjyoti Boro has appeared after receiving 

summons and prayed for bail vide Petition No. 853/20. 

Heard and perused.  

Considering the nature of offences the bail petition is 

allowed. Accordingly, accused Sri Deepjyoti Boro is allowed 

to go on bail of Rs. 10,000/- (Rupees Ten Thousand) with 

one surety of like amount i/d to jail hajot.  

Copy is ready and the same is furnished to him.  

Particulars of offences u/s 279/338 of IPC is read over and 

explained to the accused on which he pleads not guilty and 

claimed to be tried. 

Issue summons upon the witnesses.  

Fixing 06.05.2020 for Evidence.      

 

  

 

 

 

 


